THE 7th September 1936

LEGISLATIVE ASSEMBLY DEBATES

(Official Report)

Volume VI, 1936

(31st August to 14th September, 1936)

FOURTH SESSION

OF THE

FIFTH LEGISLATIVE ASSEMBLY,
1936

NEW DELHI
GOVERNMENT OF INDIA PRESS
1037 ]



Legislative Assembly.

President :

Tag HoNOURABLE St& ABDUR Rarmm, K.C8.1,, KT,

Deputy President :
M=. AkHIL CBANDRA Dutra, M.L.A.

Panel of Chasrmen :

Mz. S. SAryamurtI, M. L. A.

Si& Lgstie Huposown, K1., M.L.A,

Mg. ABpUL MaTIN CHAUDHURY, M.L.A.
MRr. M. S. Axry, M.L.A.

Secretary :

Miax MuHAMMAD RAFI, BAR.-AT-LAw.

Assistant of the Secretary :

Ra1 Barapur D. Durr.

Marshal ;
CAPTAIN HaJ1 SarDAR NUR Armap KmaN, M.C,, 1.0.M., LA,

Commillee on Pelitions :

MR. AKHIL CEANDEA DuTra, M.L.A., Chairman.
Sz Lesuie HupsowN, KT., M.L.A.

PanpIT NILAEANTHA Das, M.L.A.

MavoLvi SYED MURTUZA SARIBR BABADUR, M.L.A,
Mz. N. M. Josg1, M.L.A.



CONTENTS.

VoLums VI.—31st August to 14th September, 1936.

Mowpay, 3lsr AvUqQuUsT,
193

Members 8worn . .

Quesations and Answers .

Unstarred Queetions and
Answers

Statements laid on t-ha
Table . . .

Deaths of Khan Bahadur
Mian Bir Fazl-i.-Husain,
8ir M. Ramachandra
Rao and Mr. W, 8.
Lamb

Nomination of the Panel
of Chairmen .

Appointment of the Com-
mittee on Petitions .

Motion for Adjournment
re New Rulea for Re-
cruitment to the Indian
gh('l\ril Service—Adopt-

Governor General’s assent

to Bills .
The Indian Oomp&mes
(Amendmont)  Bill—
ntation of the
Report of the Beleot.
Committee .
The General Clauaeu
(Amendment)  Bill—
Introduced . .

The Rapealm.g and
Amending Bill—Intro-
duced . - .

The Chittagong Port
(Amendment) Bill—In-

troduced . P
The Indian Railways
(Amendment) Bill—

Discussion on motions

to refer to Select Com-
mittee and to circulate
not concluded , .

TUESDAY, 18T Smnmm,
© 1936—

Questions and Answers .

PAGES.
1—2
2—36
36—50

50—1065,
l!.0—12

'105—09

108
109

108—10,
140—60

110

112
112
112—13

113

113—40

161—89

TyESDAY, 18T SEPTEMBER,
1936—conid.

Motions for Adjournment
re—

Withdrawal of the
?wm:ltlnent of Ind:;
rom the League
Nations—Not moved
Refusal of the British
Delegation in Addis
Ababa to give pro-
tection to the Indians
there—Not moved .
Introduction of the
of Nomina-
tion in the Selection
of Candidates for the
Indian Civil' Service
in England—Barred.

Bir Otto Neimeyer's -

Repmt-—Not moved.
Bhi of the Provin-

cial Headquarters of
Orissa from Cuttack
—Not moved -.

Abolition of the Tmﬂ' '

Board—Withdrawn .

The Arya Marriage Vali-
dation Bill-~Presenta-
tion of the Report of
the Belect Committee .

The Indian Railways
(Amendment) Bill—
Discussion on the
motions to refer to
Belect Committes and
to circulate not con-
.cluded .

WeDNEsSDAY, 2ND BrrTEM-
BER, 1036—

Questions and Answers .

Motion for Adjournment -

re Reduction of Duty
on British Textiles
without consulting the

Legislative Assembly—

PAGES.

180—80

180
180
180

100

160—91,
‘22236

191

191—222

23772

. 273, 305—30




WeDNESDAY, 2ND BEPTEM-

BER, 1938—conid.

The Indian Railways
Amendment) Bill—
isoussion on the

motions to vefer to
Belect Committee ‘'and
to circulate not con-
oluded .

THURSDAY, 3RD SEPTEMEER,

Questions and A-n.swpl'l. .
Motions for Adjournment - -

1936—

Statement re Domomtra.-

tion against the ruli
of the Chair . ng

ré—
Probibition  of the
Printing of Pictures of

Mahatma Gandhi and’

others, ete., on cards
and covers— Not
moved

Alleged Aativs- Acquu-

oence of the Govern- .

ment of Indis in the
recent politioal Acti--
vities of 8ir Bihndn
Hayat. . Khan, ,

Deputy Governor of -. )

the Roserve Bank of
India—Not moved. .
Reduction of the Im.
sort Duty on Grey
otton Goods and on
Bordered and Bleach-
ed Cotton Goods im:
orted from the
nited ngdorn—-
Withdrawn .
Strict Neutrality on the
part of Local Gov-
ernments in res t
of Provincial
tions — Disallowed
by the Governor
‘General .
Eleotion of the Pro-
vincial  Legislature

in Bihar—Ruled out

of order
Governmeont's

" allowed by the Presi-
dent

Mr.
Bose—Noj pressed ..

The Indimn  Reilways

{Ameadment) Bill-Cir-

oulated . . '

lec-

Breach’
promise—Dis- .

Subhash ‘ Chasdre

272305

$81—33

333—64

364

364

365

365—73

" 373—79

 379—81

. 381—82

383—94

THURSDAY,
S
“The Indian

FRrIDAY,

drp BEPTEN-
BER, 1836—contd.
Motor
Vehicles (Amendment)
Bill—Discussion on
motions to refer to
Saelect Committes and
to circulate not con-
cluded

4Tn BEPTEMBER,

1986—

Questions and Answers .

Statementa laid on the
Table .

Ruling re Adlournmont
Motions

Motion. for Xd;oumment

. re Btriot Neut-mhty

" on the part 6f Local
Governments in respect
of Provincial Elections
—Disallowed by the
Governor Genera!

Statement re Demonstra-

tions against the mlmg
of the Chair

Drlclar f‘l-on}'al E:a Excel-
ency the overnor
General ., b
The Indian ‘Motor
Vehicles (Amendment)
Bill—Circulated . .

' IThe Cantonments

(Amendment)  Bill—
Discussion on the
motion to conaider not
concluded . .
Statement of Business

MoNDAY, 7TH BETTEMBER,

1936—

Questions and Answers .

Bhort Notice Question and
Answer . . .

Motion for Adjournment
re Order served on
Khan Abdul Ghaflar
Khan not to enter the
North-West. Frontier
Province and the Pun-
jab—Dinsallowed by the
Governor General

The Geneva Convention

Introduced.

The Cantonments

Amendment) DBill—
iscussion on  the
consideration of clauses

not concluded , ..

Measage from His Excel-
'hncy the Governer *

Pacxs,

304—413

416—46
446—50
451—52

462, 457

452—351,
457—60

457
461-—83

483—80
489

401—520
520—21

521, 53637
Implementing  Bill—

552

652—386,

53769

53637




TomsDaY, 8TH SEPTEMBER,
1936—

Questions and Answers .

Bhort Notice Question
and Answer .

Motions for Ad)ournmant

”—

Arrests and Detention
of Public Workers in
the Punjab—Ruled
out of order . .

Interference by the
Government of the
United Provinces
with the Sunni Mus.
lims of Lucknow—
Ruled out of order .

Arrest of Public
Workers in  the
North-West Frontier
E‘;‘wi.noe— Disallow-

Externment of Mr. M.
R. Masani from the
Punjab—Disallowed
by the Governor
General . . .

The Indian Companies

(Amendment) ill—

Dis¢ussion on the mo-

tion to consider not

concluded . . .

Measage from His Excel-
lency the Governor
General . . .

WERDNESDAY, 9TH SErTEM-
BER, 1936—

Questions and Answers .

Motion for Adjournment
re Externment of Mr.
M. R. Masani from the
Punjab—Consent to
move not given .

The Indian Companiss
(Amendment) ill—
Discussion on the mo-
tion to consider not
soncluded . . .

TaURsDAY, 10TH SEFTEM-
BER, 1036—

Questions and Answers |,
Motions for Adjournment
re—

Murder of Mail Guard
Golam Battar on a
Caloutta BSirajgang

Train between Rana.-
ghat and Ch I
-—-Dllallowed b

Presiden .

Pagrs.

571—602
002—03

804—05

808, 631

806—30,
631—49

631

651—93

603—735

73711

772

TaORSDAY, 10TH SEPTEM-
BER, 1936—contd.

Extension by the Gov-
ernment of Bengal of
the Provisions of
Chapters II and III
of the Bengal Public
Beourity Act,1932, to
the Town of Cslcnttt
and the Districts of
24-Parganas and
Howrah—Disallowed
by the Preasident

Bituation in Palestine
—Ruled out of order

The Indian Companies

(Amendment) ill—

Discussion on the mo-

tion to consider not

concluded . . .

FripaY, llTH BEPTEMBER,
1936—
Questions and Answers .
Short Notice Questions
and Answers .
Statements laid on t«he
Table
The Indian Compnnlu
gmandmant} Bill—
iscussion on the con-
sideration of elauses
not concluded . .
MoNDAY, 14TH BRPTEMBER,
1936—
Questions and Answers .
Short Notice Queations
and Answers
Motion for Adjoumﬂ'hent
re British Policy in
Palestine—Disallowed
by the Governor QGe-
neral .

Motion re Expunetion of
certain Passages from
the Proceedings of the

islative Assembly .

The Indian Rubber Con-
trol Bill—Introduced .

The Bangalore Marriage
Validating  Bill—In-
troduced .
™ l!o of my)

oa tion y
gﬂl—-lnt.mduood

The Indian Com el
(Amendment) i
Discussion on the con.
sideration of clauses not
concluded . . .

Meesage from H. E. the
Viceroy and Govomor
General : . .

Pagxs,

17274
77476

776—815

81751
851—68
853—054

854—907

896—930
930—32

932—38,
947—48

933

934

93¢

934

934—47,

948—80

04748




LEGISLATIVE ASSEMBLY.

Monday, 7th September, 1936.

'The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Ionourable Sir Abdur Rahim) in the Chair.

QUESTIONS AND ANSWERS.

REPORT OF THE ZANzIBAR RioT ENQUIRY COMMTTTER.
146. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether the Committee appointed by the Government of
Zanzibar to enquire into the riots there has submitted its
report ;

(b) if so, what the report is ; and

(¢) whether a copy of the report will be placed on the table of the
House

Bir Girja Shankar Bajpai: (a) Yes.

(b) and (c). A copy of the report has been placed in the Library of
the Legislature.

Mr. 8. S8atyamurti : Will the Honourable Member consider placing it
on the table, unless it is a very big volume ?

Sir Girja Shankar Bajpai: It is about seven or eight foolscap
pages in print. That is why I did not lay it on the table of the House.

BMr. 8. Satyamurti : May I suggest that, in view of the importance
of the matter, Government may be good enough to place a copy on the
table of the House ?

8ir Girja Shankar Bajpai : I have no objection ; 1 will place a copy
on the table of the House.

APPOINTMENT OF A COMMITTEE TO ENQUIRE INTO THE FINANCES OF RATLWAYS.

147. *Mr. 8. Satyamurti : Will Government be pleased to- state :

(a) whether they have come to any conclusion on the question of
appointing a Committee to enquire into the finances of the
Indian Railways ;

(b) what the conclusion is :
(¢) when that Committee is to be appointed ;
(d) if so, what the composition and terms of reference to the
Committee will be ; and '
(e) it not, why not ¢ _
( 491 )
L220LAD . A
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The Honourable 8ir Muhammad Zafrullah Khan : T would refer the
Honourable Member to the reply I gave to .Mr. Ananthasayanam
Ayyangar’s question’ No, 84 on the 2nd September, 1936.

Mr. 8. 8atyamurti : May 1 know if, to-day, Government have in
mind any idea of appointing a committee or arranging for any other
mode of inquiry into the finances of the Indian railways ?

The Honourable 8ir Muhammad Zafrullah Khan: I am afnud I
have nothing to add to the reply T gave on the 2nd September

Mr. 8. Batyamurti : What is the latest figure about the finances of
the Indian railways available to the Railway Member ?

The Honogurable Sir Muhammad Zafrullah Khan : I should like to
have notice of that question. T have not got the figures here,

Mr. T. 8. Avinashilingam Chettiar : Have they under consldersnon
any proposal to bring any foreign expert to examine thls question ?

The Honourable 8ir Mubammad Zafrullah Khan: As I have said,
I have nothing to add to what 1 said on the 2nd September.

Mr. 8. Batyamurti : Have Government made up their mind, either
tentatively or finally, on the question of increasing freights and fares,
with a view to increasing the revenues of the railways ?

The Honourable 8ir Muhammad Zafrullah Khan : That question is
constantly under review and action is taken wherever possible.

Mr. 8 Fatyamurti : In regard to the last communiqué issued by the
Railway Board suggesting certain changes in freights and fares for 200
articles and in respect of which opinions were received, have Govern-
ment disposed of this matter, or do they propose to dispose of it soon ?

The Honourable 8ir Muhammad Zafrullah Khan : I believe action
has been taken over different railways to different extents ; I could not
say to what extent on each railway.

Mr. 8. Batyamurti : Have Government any proposal with regard to
economies in expenditure, which they are now considering !

The Honourable 8ir Muhammad Zafrullah Khan : To that questiom
I have already replied more than once during this Session alone.

Mr. B. Satyamurti : Apart from sending away the lower paid. staff,
have they any proposals for introducing any other economies in expendi-
ture t '

The Honourable S8ir Muhammad Zafrullah Khan : My last answer

covers that question also.

Prof. N. G. Rangs : Is it not a fact that the Agent of the Bengal
‘Nagpur Railway is now negotiating with the workers in order to make
them agree either to retrenchment or to short-time ?

The Honourable 8ir Muhammad Zafrullah Khan : There is a short

notice question on the subject today which I shall reply to in duwe
course. .
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Imrrer ENTITLED “ Raiuway FinanNce AND Rain-Roan Comprrrrion ”’
PUBLISHED IN THE Hindu.

148. *Mr. 8. Batyamurti : Will Government be pleased to state :
(a) whether their attention has.been drawn to an anonymous letter
entitled ‘‘ Railway Finance and Road-Rail Competition ’’,
published in the Hindu of the 7th March, 1936 ;
(b) whether the facts and allegations made therein bave been
examined ; and
(¢) whether they propose to take any steps to remedy the wrongs
eomplained of !
The Honourable 8ir Muhammad Zafrullah Khan : (a) and (b).
Yes.
(¢) The points to which attention has been drawn are continually
borne in mind by Railway Administrations.

Mr, 8. Satyamurti : May I know whether, apart from being con-
tinually borne in mind, any action has been taken or is proposed to be
taken in order to meet this problem ?

The Honourable 8ir Muhammad Zafrullah Khan : There are several
matters referred to in the article to which the Honourable Member has
made reference, and two of the proposals he has had an opportunity of
considering even in this Session.

Mr. 8. 8atyamurti : In view of the fact that my Ionourable friend
was unlucky in not getting the House to agree with him, may I know
whether Government are thinking of any other proposals, with a view
to meeting this road-rail competition, besides those that have been put
forward ¢

The Honourable 8ir Muhammad Zafrullah Khan : Action is being
taken on different railways. For instance, one Honourable Member
referred to steam coaches, light and faster trains being run to induce
traffic of a certain class to return to the railways, or to retain it or
develop it.

Mr. 8. Satyamurti : May I know if Government have any proposals,
apart from penalising road transport, for increasing facilities and
amenities for passengers of the railways so that they can survive hy
competition and not by destruction of the other competitor ¢

The Honourable Sir Muhammad Zafrullah Khan : Yes, Sir, conti-
nuously. .

Mr. 8. Satyamurti : What are they ! ,

The Honourable Sir Muhammad Zafrullah Khan : Increasing faeili-

ties and awmenities.

Mr. 8. Satyamurti : May I know if Government are aware of the
fact that the Postal Department of the Government of India send their
mails from Kalka to Simla by car and do not use the Kalkas-Simla
Railway 1

The Honourable Bir Muhammad Zafrullah Xhan : That is for the
Postal Department to answer.

L220LAD »



484 LEGISLATIVE ASSEMBLY, [7TH SkpT. 1936.

Mr. 8. Satyamurti : Is it not for the Government of India to find
out if they are losing revenue by a Department of Government not using
the railway which is admittedly losing, and taking advantage of motor
transport ?

The Honourable Sir Muhammad Zafrullah Khan: I suggest that
that should be addressed to my Honourable friend in the Industries and
Labour Department. 1 could not accept the implications contained in
the last gquestion.

Mr. 8. Batyamurti : May I know if Government have no consistent
policy of increasing the railway revenues, at least by seeing that their
departments use the railways wherever necessary and possible ?

The Honourable Sir Muhammad TafrulHah Xhan : Yes, that policy

is being pursued.

Mr. 8. Satyamurti : May I know if Government will examine why
the Postal Department is using the motorcar and not the railway, amd
take steps to see that the revenue thereby lost is brought hack to the
railways ?

The Honourable 8ir Muhammad Zafrullah Khan : As 1 have said, I
am not aware of the details of that arrangement and so I cannot accept
that implication.

Mr, 8. Batyamurti : Will Government kindly inquire into that
matter ?

The Honourable 8ir Muhammad Zafrullah Khan : Yes, Sir.

The Honourable 8ir Frank Noyce : I will have the question examined,
Sir,

PART PLAYED BY INDIA IN THE MEETINGS OF THE COUNCIL OR THE ASSEMBLY
OF THE LEAGUE oF NATIONS AFTER THE CoNQUEST OoF ETHIOPIA BY
TTavLy.

149, *My. 8. Satyamurti : Wiil Government be pleased to state :

i (a) what part India played in the varions meetings of the Couneil
or the Assembly of the League of Nations, which met after
the conquest of Ethiopia by Italy ;

(b) whether they were consulted at any time ;

(¢} whether they eonveyed the opinion of the people of this country
that the sanctions ought to be continued and intensified till
Italy gives up her military hold on Ethiopia ; and

(d) if not, why not ¢

8ir Aubrey Metcalfe : (¢) India is not a member of the Council. She
;{')as rspmmtﬂl at the Special Session of the Assembly convened om the
th June

(h) The Government of India were consulted om the question of the
imstructions to be given to the Indian delegation at the Special Session in
question.

((\ Without premdlce to the correctness of the Honourable Mem-
ber’s uapression of the spiniom of the people of this country, the amswer
is in the negative.
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(d) The Governmeftt of Indis as the exeetitive atfhority are respom-
sible for forming their own opinien on a matter of this kind and eamtot
delegate this responsibility to any section of the Indian public.

Mr. 8. Satyamurti : With reference to the answer to clause (¢), may
1 ask for some elucidation ¥ May I know what was the opinion or
imstruction conveyed to the Indian delegates at the special Assembly
of the Lieague of Nations, with regard to the question whether the sane-
tions ought to be continued or lifted ¢

8ir Aubrey Metcalfe : So far as T remember, the terms of the
instructions were that they should follow the opinion expressed by His
Majesty’s Government.

Mr. 8. Satyamurti : Whatever it was ?

8ir Aubrey Metcalfe : No ; the opinion of llis Majesty’s Government
was, as the Ilonourable Member must be aware, that there was no
advantage in continuing the sanctions.

Mr. 8. Satyamurti : May I know if the Government of India were
at one time of opinion, when His Majesty’'s Government was of that
opinion, that the sanetions ought to be comntinued, when Sir Samuel
Hoare was dismissed for negotiating the Ioare-Laval conversations, and
whether they changed their opinion later on, when 1lis Majesty’s Gov-
ernment changed their opinion, in favour of lifting the sanctions ¢

8ir Aubrey Metcalfe : | imagine that His Majesty's Government’s
opinion followed events.

Mr. 8. S8atyamurti : And may I know if the Government of India’s
opinion followed His Majesty’s Government’s opinion, irrespective of
events ?

8ir Aubrey Metcalfe : It is perfectly obvious. Surely there is no
point in India taking a different view from all other nations on a practi-
cal question of this kind. Sanctions can ounly be effective if all nations

mmpose them.
Mr. President (The IHonourable Sir Abdur Rahim) : That is rather
a dead question.

S1GNING oF THE LONDON NAVAL TREATY BY INDIA.
150. *Mr. 8. S8atyamurti : Will Government be pleased to state :
(a) whether India signed the London Naval Treaty ;
() who signed it on bebalf of India ; and
(¢) whether they were consulted in this matter ?
Mr. G. R. P. Tottenbam : (g) Yes.
(b) The Under Secretary of State for Tndia.
(¢) Yes.
M:. 8. Satyamurti : And was the opinion of the Government of
tI:eiit;r :.onveyed to the Indian delegate who signed the London fiaval

‘Mr. G R. P Tottenham : It would be dificult for me in snswer to
a supplementary question to make a coherrent statement about that. T2
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tny Honourable friend wishes to know, Iwillboqmtcprepmdhgin
him an answer if he will put down a question.
Mr. B. S8atyamurti : May I know if, as a matter of faet, Government
Ea.ve any instructions or simply asked him to sign what ‘His Majesty's
overnment signed 1

Mr, G. R. F. Tottenham : Yes, Sir, they gave certain instructions.

VALUE oF IND1A A8 A TrRAINING GROUND FOR BRrmise Troors.

151. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the gquestion and
answer in the House of Commons published in the Amriia
Bazar Patrika, dated the 26th March, 1936 ;

(b; whether their attention has been particularly drawn to the
statement of Sir Edward Grigg that the grant recommended
by the Garran Tribunal of 1933, was made with a view to
the availability of the army in India for use in emergency
in the East, and also in view of the value of India as a
training ground ;

(¢) whether their attention is drawn to the statement of the
Under-Secretary of State for India that the understandin,
had been that India would give assistance in emergency i
the external and internal situation permitted ;

(d) if so, what the understanding was ;

(e) whether their attention has been drawn to another statement

" by the Under-Becretary of State for India that all military

experts were agreed as to the value of India as a training
ground for British troops ; and

(f) if so, whether the British Government will be asked to make &
further contribution to the cost of defence in India ?

Mr. @. BR. F. Tottenham : (), (b), (c) and (e). Yes.
(d) As stated by the Honourable Member in part (c).

(f) The grounds on which the present contribution is given are
precisely those mentioned in parts (b) and (e) of the question. The mere
re-statement of those grounds affords no reason in itself for asking for
more. '

Mr. 8. Batyamurti : May I know, with reference to the answer
to clause (f) of the question, how much of this contribution which is now
made by His Majesty’s Government to Indian defence is debitable to the
considerations mentioned in clauses (b) and (e) of the question,—that is
to say, that India is bound to help in times of emergency, as also providing
a training ground for British troops ?

Mr, G. R, F. Tottenham : No attempt has ever been made, nor
would it be possible, to divide the sum proportionately between those two
grounds : the contribution was made on consideration of the two grounds
taken together

ti‘murti May I know if those were the qnly two consi-
&eratlons on which the contribution was based ¥ -
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. Mr.. @.R. ¥. Tottenham : Yes : if the Honourable Member will read
t.he report of the Garran Tribunal, he will find that those were the only
two grounds on which that tribunal recommended that the contribution
should be made.

Mr. 8. Batyamurti : May I know whether the Government of India
will re-examine the question, and satisfy themselves that the contribution
now being paid by His Majesty’s Government is adequate or not adequate 1

Mr. G. R. F. Tottenham : No : I do not think we can undertake to
re-examine that question unless we have further grounds for doing so.

Mr. B. Satyamurti : May I know if the Government of India are
aware that, in their claim before that Capitation Tribunal, they put
forward a much higher amount as due to India, on those considerations ?

Mr, G. RB. P. Tottenham : Yes : it is perfectly true that a larger
elaim was put forward. That claim was not accepted.

Mr. 8. Batyamurti : May I know, when their claim was not accepted
in full, whether the Government of India will re-examine this question,
in view of the facts mentioned in this question {

Mr. G. R. F. Tottenham : On what grounds _could they do so !
They have accepted the award and there are no new grounds on which
they can ask for a re-examination.

Mr. B. 8atyamurti : Did they accept the award, without any
reservation whatever !

Mr. G. BR. F. Tottenham : We accepted the award as being what we
were actually likely to get.

Mr. 8. Batyamurti : Therefore, will Government re-examine this
question, apart from their having accepted it because they could not get
more, in the light of these facts, and press for a little more grant from
His Majesty’s Government {

Mr. G. R. F. Tottenham : I do not think we can undertake to re-
examine - the question at present : but undoubtedly the lionourable
Member’s suggestion will be borne in mind ; and if any good ground
arises for re-examination, we certainly shall do so.

Brimisu Troors IN INDIA AND THEIR CousT OF MAINTENANCE,

162. *Mr. 8. Satyamurti : Will Government be pleased to state :

(@) whether their attention has been drawn to a leading article,
published in the Hindu, dated the 25th March, 1936 about
the British troops in India and their cost of maintenance in
India ;

() whether their attention has been drawn {o the statement ‘‘ The
fact is that the Indian Army is organized and equipped as
much to subserve Imperial purposes as Indian ; and India
is entitled to a grant from the British Exchequer, if the
value of the Army in India is properly assessed, not of the
paltry sum of a million and a half pounds, but many times
that sum '’ ; and

——
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(¢) whether they p e to address Bis Majeaty’s Goversment
R ah@ﬁt:thhm : s -

Mr. G. BR. F. Tottenham : (a) and (b). Yes.

(c¢) Government do not agree that the Indian A_?rmy_ia_organimd
and equipped as much to serve Imperial purpoges as Indian, or 341:
£13 million is & paltry sum, or that India is entitled to many times that
um. They certainly could not put such a proposition béfore His
lajesty’s Government mor do they intend to do se.

Mr. 8. Satyamurti : May I know whether the Indian Army is or
is not organised as part of the Imperial Defence Forees

Mr. ¢. R. F. Tottenbam : The Indian Army, and the Army i
India as a whole, are organised for the defence of India. There is a
resolution of this Assembly which recommends that the organisation of the
Army in India shonld be more or less on the same lines as that of the
Army in England, so that in the event of an Imperial emergency, if

ia were fighting along with the Imperial forces, they would not be
at a disadvantage. ' :

Mr. M. 8. Aney : Does the Honourable Member mean that the
Indian Army does not form part of the Imperial Defence ¢

Mr. G. R. F. Tottenham : India is part of the Empire and there‘fqré
the Army in India is part of the Imperial forces. '

Mr. M. 8. Aney : Does the Honourable Member think that the
contribution made by the Imperial Government to Indian defence
expenditure is adequate ?

Mr. G. R. F. Tottenham : I do not think that question arises.

Mr. 8. Batyamurti : May I know if the Government are aware—or
whether they will aseartain—whether the British Imperial Defence Forees
are or are not kept on the present basis taking into full account the
organisation and strength of the Indian Defence Forces ?

Mr. G. R. F. Tottenham : India being part of the Empire, naturally
the forces in India are part of the Imperial forces ; in that sense and to
that extent naturally the strength of the Army in India is taken into
consideration.

Mr. B. Batyamurti : May I know if any calculation has been made
or will be made of the reduced cost of the British Defence Force, on
account of the Indian Defence Force, and whether the Government will
exaf;me the ques{;ion whether His Majesty’s Government should not pay
us the full contribution representing the saving they make because of th
Indian Defence Force 1 ©

Mr, G. R. F. Tottenham : As I said just now the whole matter was
exhaustively discussed by the Garran Tribunal. They heard the argu-
menis put forward on both sides ; a decision was given and that decision
was accepted. As [ explained in answer to the last question, no new
grounds have arisen on which we can attempt to modify that decision,

Mr. 8. Satyamurti : May I just know whether any calculation has
been made or will be made, showing the saving to the British tax-payer, on
?cct;u;n of the maintenance of the Indian defence forces. at their present
eve
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M. G h. ) 'I'ottenh&m,. : That was one of the. grguntents put
fgrward before that Tribunal. It was not accepted by them. =

. Mr. 8. Rfatyamurti : What was the result of that calculation t Is
the Government of India aware of the results of any such caleulations, a8

mentioned in my last question ?
Mr. G. R. F. Tottanham : I should want notice of that,

ARTICLE ENTITLED ‘ INTER-RELATED PROBLEMS '’ PUBLISHED IN THE Hindustan
Times REGARDING UNEMPLOYMENT PROBLEM.

153. *Mr. 8, Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a leading article in
the Hindustan Times, dated the 27th March, 1936, entitled
‘“ Inter-related problems '’ regarding Mr. Clow’'s statement
in the Council of State regarding the Sapru Report ou
Unemployment ; .

(b) whether they propose to accept wholly or partially the sug-
gestions contained in the article ; and

(e) if not, why not ! .

The Honourable Sir Frank Noyee : (a) I saw the article.

(b) and (¢). I was unable to find any concrete practical suggestions
in the article, which dealt in very general ferms with the interdependence
of central and provincial policies.

Mr. 8. Satyamurti : May I know if Government have any proposal
to examine this unemployment problem, from an All-India point of view,
with a view at least to making suggestions to Local Governments to act
upon, as and when they choose !

The Honourable 8ir Frank Noyce : I think I have given the House
a good deal of information on that sulject in the course of this Session.
I have explained on several occasions that the Government are consider-
ing the report of the Sapru Committee as a whole, that is, taking into
account all the relevant factors. ¥ would add that the very complexity
of the prohlem which is recognised by the writer in the Hindustan Times
makes it impossible to take any decision quickly : Government are
examining the report from an All-India point of view.

Seth Govind Des : llow lorg will they take in arriving at a comclu-
sion 1

The Honourable 8ir Frank Noyoe : I have answered that question
several times dlready this Session. I explained that the report con-
cerns a large number of departments, which makes it difffeult to come
to an early decision, but that the Government of India will do all in
their power to expedite its comsideration. I would add that it is
cngaging our anxious atteniiom,

Mr. B. Batyamurti : May I toke it, therefore, that, apart from any
astion which either the Central or the Provincial Governments may
have to take under the Govermmemt of Endia Act, 1935, the Central
Qo'nrnm-tnt_ wilk examine the problem, with a view (o evolving sugges-
tions which the respective Govermments may consider frem their points

of view ¢
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The Honourable 8ir Frank Noyoe : 1 should prefer not to antiei Hr}mte
the results of Government s examination.

Prof. N. G. Ranga : Are Government aware of the existence of

unemployment on a much greater scale, among the rural masses, athong

the educated middle classes, and, if se, have they considered the advis-
ability of taking any measures to relieve it 1

Mr. President (Tlhe Honourable Sir Abdur Rahim) : That does not
arise out of this question.

REPORT OF THE SPECIAL TARIFF BOARD.

154, *Mr. 8. Satyamurti : Sir, I do not put clauses (a) and (e), but
only clauses (b), (¢) and (d) of the question.t

The Honourable 8ir Muhammad Zafrullah Khan : (), (c) and (d).
The attention of the HHonourable Member is invited to the Report of the
Special Tariff Board, a copy of which was supplied to him ; and also to
the Government of India, Department of Commerce, Notification and
Rosolution No. 341-T. (10)|36, dated the 25th June, 1936, which were
published in a Gazette of India Extraordinary on that date.

Mr. 8 BSatyamurti : When passing their orders, did the Govern-
ment take into account the facts mentioned in clause (b) of the ques-
tion, namely, that the present level of duty against the United Kingdom
goods gives Indian texiile goods the barest protection in certain lines,
and that reduction in those lines by even one per cent. will place-the
Indian industry at a disadvantage ¢

The Honourable 8ir Muharmamad Zafrullah Khan : The Government
of India took into account every consideration set out in the Report.

Mr. 8. Satyamurti : Will the Government of India keep a careful
watch on the results of the orders on the Special Tariff Board Report, and
take very early steps to revise their orders, if conditions whow that
what is anticipated in clause (b) is justified ?

The Honourable 8ir Muhammad Zafrullah Khan : The Government
of India will naturally keep the position under review and will take
such action as the position might necessitate, .

Mr. 8. Batyamurti : With regard to clause (¢) of the question, did
the Lancashire delegation lead any evidence before the Tariff Board

The Honourable 8ir Muhammsad Zafrullah Khan : T believe so,

t154. "Mr. 8. Satyamuris : Will Government be pleased to state :
(a) whethor they propose to pass orders on the report of the Bpecial Tariff
! Board ;

(b) whether the Hpecial Tariff Board has found that the present level of duty
against the United Kingpdom goods gives Indian textile goods the barest
protection in certain lines and that reduction in those lines by even ome
per cent, will place the Indian industry at a disadvantage ;

(¢) whether it is a fact that the Lancashire Delegation did not lea.d any
evidence hefore the Tariff Board to prove their cost price’;

(d) whether the Tariff Hoard have been able to ascertain the fair selling price

' of Indian as well as the United Kingdom goods ; and
(o) whetha;t tl;ey will place on the table of the House the SBpecial Tariff Board’s
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Mr. B. Batyamurti : And did the Special Tariff Board come to any
conclugion on the cost prices of their goods !

_The Honourable 8ir Muhammad Zafrullah Khan: The report 18
available to the Honourable Member.

Mr. M Ananthagayanam Ayyangar : Are Government aware that

a very serious situation has arisen in Ahmedabad, and the millowners
there are closing down their mills for a month owing to the lower rate
of protection and the lowering of rates against British textiles !

The Honourable 8ir Muhammad Zafrullab Khan : No, Sir.
Mr. M. Ananthasayanam Ayyangar : Are Government aware that
there is a strike going on in the Ahmedabad mills ?

The Honourable 8ir Muhammad Zafrullah Khan : I am not aware
of that, There was some dispute over the lowering of wages ; but I
do not know how the situation has developed.

Mr. M. Ananthagsayanam Ayyangar : Are Government aware that
the lowering of wages is due to the lowering of rates as against British
textiles 7 .

The Honourable 8ir Muhammad Zafrullah Khan : No,

Mr B Satyamurti ; Ilave there heen greater imports of British
textiles of the kinds on which duties were reduced, since the Govern-
ment order reducing the duties $

The Honourable 8ir James Grigg : No.

The Honourable Bir Muhammad Zafrullah Khan : I have no in-
formation with regard to that.

Mr. B. S8atyamurti : But the Finance Member says ‘‘ No ’’.

The Honourable 8ir Muhammad Zafrullah Khan : He may have
information, because the information goes first to the Central Board of
Revenue, not to me.

Mr. M. Ananthasayanam Ayyangar : Have Government considered
the adverse effects on the local production of wmill-made cloth in India
on account of the lowering of the rates ! '

The Honourable 8ir Muhammad Zafrullah Khan : T am not aware
of any adverse effects.

Mr. M. Ananthasayanam Ayyangar : Is it not due to that that the
mills in Ahmedabad are contemplating to close down ¢

The Honourable 8ir Muhammad Zafrullah Khan : I have already
answered that question.

GovERNMENT DEPOSITS WITH THE RESERVE BANK OF INDIA.

155. *Mr. 8. Batyamurti : Will Government be pleased to state :

(@) whether their attention has been drawn to a leading article,
entitled ‘‘ Spring Finance ’’ in the Indian Finance, dated
the 21st Mareh, 1936 ;

N (b) whether they propose to a_.bandon‘ their present policy of
abstemious cash balance and agree with the Reserve Bank as
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to the formulation ef a definite comvention thet the mininum
balance of Governmens deposdts with the Ressive Baak dmust
be round about Rs. 15 crores ; and s

(c) whether they propose to take steps to see that while the Reserve
Bank claims statutory deposits as a matter of right, the
member banks derive a mimber of valuable facilities

The Honourable Sir James Grigg : (a)t. _

(b) There is a convention under which the Government of India
maintains a balance of between six and seven crores with the Reserve Bank.
The Government of India see no reason why they should ineresse it ¥t the
<cost of the tax-payer.

(¢) 1 would invite the attention of the Honourable Member to Regu-
lation 9 of the ‘* Regulations regarding the relations of the Scheduled
Baiks with the Reserve Dank '’ and to the proceedings of this House
on the 19th December, 1933,

. Mr. 8. 8atyamurti : As a matter of fact, how much balance dq they
keep in the Reserve Bank 1 Is it only six or seven crores, or slightly
more or less 1

The Honourable 8ir James Grigg : Almost invariably between six
and seven crores, but very occasionally it has fallen below six and
rather more often it rises above seven erores.

Mr. 8. Batyamurti : May I know if the Government are satisfed
that this cash balance in the Reserve Bank amply meets all their needs,
and they cannot usefully increase i ? ’

The Honourable Sir James Qrigg : The Honourable Member will be
aware that the fixing of the balance at this level is designed to provide
the Bank with a free balance which is sufficient to remunerate them
for the work they do on behalf of the Government,

Prof N. G. Ranga : Is it not a fact that when the Reserve Bank Bill
was passed here, the Reserve Bank was expected, after it came into
existence, to cater to the needs of the rural masses in respect of credit,
and that it has till now failed to do anything in that direction ¢

The Honourable 8ir James Grigg : I don’t think the Bank or
anybody else can be held to blame for not having fulfilled unfounded

&xpectations.

Prof. N. G. Ranga : Is it not a fact that it was not merely an
expectation, but it was a duty charged on them that they should open
rural credit facilities for the masses, and that they should kelp them in
regard to their means of credit ¢

The Honourable 8ir James Grigg : I am afraid if by what the
Honourable Member regards as the needs of the masses he means that
they should Be able to borrow at one or two per cent. without security,
then I know of no banking institutiom in the world which ean do it ;
that is not banking ; it is charity.

Prof. N. @. Banga : Is it not a f£act shat the Reserve rBa.nk has failed

.

to discharge any of their duties in regard to rural eredit
The Honourable 8ir James : If by discharging their duties
the Honourable Member meass (ht the Rescrve Bapk should providy

t No reply was given to part (a) of this question.
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wety iheap cmdit for harrewsts who.are doj in a position ¢o sffer any
seourity, them the Resorve Bauk will mever be able to discharge ity
duties, nor will any otker instiiusien in this world or the ness,

Prof, N. G. Ranga : Is it not a fact that none of the Land Mortgage
Banks established in the eountey has so far udvaneed auy credit even
on very soundsecurity ? '

The Honoyrable 8ir James @rigg : I should have notice of that
gtiedtion ; it relates to a particular type of transaction.

Prof. N. G. Ranga : Is it not a fact, Sir, that all these facilities were
granted to the Reserve Bank for the services it was expected to render
to the public including the supply of rural credit ¢

The Wonrourable Mir James @rigg : No, Sir, the Government balance
was intended, as I said, to remunerate the Bank for the services it does
for Government.

Mr. 8. Satyamurti : With reference to :gmse (c) of the questien,
may I know whether the Government have made or will make an inquiry
and satiafy themselves that the member banks derive a number of valu-
able facilities !

The Honourable Bir James QGrigg : Would the Honourable Member
mind looking first at the Regulation to which I referred and then asking
a further guestion if he wants to ?

ARTICLE ENTITLED ‘‘ INDIANS NOT WANTED ”’ PUBLISHED IN THE Nationul
Call REGARDING INDIANS IN CEYLON.

156. *Mr. B. Satyemurti : Wil Government be pleased to state :
(a) whether their attention has been drawn to a leading article
entitled ‘‘ Indians not wanted ’’, in the National Call, dated
3rd April, 1936, regarding Indians in Ceylon ;
(b) whether they propose to enquire into the matter ; and
(¢) what steps they propose to take ?

Sir Girja Shankar Bajpai : (a) Yoes,

{3) and (¢). Government have made enquiries from their Agent in
Ceylon. As regards the allegation that Indians are being sent away
from plantations without notice, his report is that there have been no
cases of this kind recently. Neither he nor Government have any
information- that Indian immigration into Ceylon is to be peremptorily
stopped. :

Mr. 8. Batyamurti : Are Government aware that a strong anti-
Indian agitation, especially anti-Malayalee agitation, is going on in
Colomho and parts of Ceylon !

8ir Girja Shankar Bajpal ¢ Yes, Bir ; Government are aware of
that, and they have instructed their Amewt to watch developments and
if any. action is ealled for on his part immediately without reference
to us in order to protect the interests eof any section of the Indian
community, to take that action. :

o M, 8 Segyamarti : Will Gevernment keep in .mind this prowlem,
in settling the trade relations hetween India sad Ceylon !
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8ir Girjs Shankar Bajpai : Sir, my Honourable friend, I.think, has
given nutice of a question on that subjeot whioh ‘will come up later,
and I request him to wait till then for the answer.

- ¥

GOVERNMENT CoTTAGE INDUSTRIES INSTITUTE, DxLaI.

157. *Mr, 8. Satyamurti : Will Government be pleased io_ siate :

(a) the agency which finances the Government Cottage Industries
Institute in Delhi ; _

(b) the reasons why admission to it is restricted to applicants from
the Delhi province ; and

(¢) whether the Institute will he expanded to admit students from
all parts of India §

The Honourable 8ir Frank Noyce : (a) The Institute is financed
mainly out of the Government of India grant-in-aid for the dewelop-
ment of the handloom industry.

(b) As the grant is made to the Delhi Administration for the benefit
of the people of that province, there is no reason why local applicants
should not get preference.

(¢) No.

Mr. 8. Satyamurti : Is it a case of non-local students having to
wait, till the claims of the Delhi students have been satisfied, or is it a
case of exclusion of non-resident students of Delhi altogether 1

The Honourable 8ir Frank Noyce : The Institute is a very small
one, and I understand that it could only accommodate about 20 out of
277 applicants last year. My Honourable friends on the other side are
continually complaining that Government do not do anything in the
Centrally administered areas. Surely it is only fair that they should
be allowed to have this small Institute of their own. It is open to
other Local Governments, who get grants for the development of the
handloom industry, to open their own institutes for provincial applicants.

Prof. N. G. Ranga : Is there any emporium attached to this
Industrial Institute at Delhi in which hand woven goods are exhibited ?

The Honourable 8ir Frank Noyce : I should require notice of that
question.

8irdar 8ant 8ingh : Is it a fact that this Institute is doing very good
work in rural areas for the promotion and development of eottage

industries 1

The Honourable 8ir Frank Noyce : Undoubtedly.

Sirdar Bant Bingh : Is it a fact that it organized certain exhibitioms
which were of great value to rural people ¥

The Honourable 8Bir Frank Noyoe : I am not sure if this particular
Institute has organized exhibitions of' ‘great value, but the Superin-
tendent of Industries at Delhi has organized some exhibitions. I mysclf
saw one at Mahrauli last year.

Mr. Lalchand Navalrai : May I know if such Institutes are going
to be started in other Centrally administered areas ¥
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The Honourable Sir Frank Noyoe : I should like to have notice of
that question. _ |

Mr. Lalchand Navalrai : Do Government propose to start any
such Institutes, for instance, in Baluchistan or Ajmer {

The Honourable 8ir Frank Noyoe : That is & matter for the local
administrations. If they put forward proposals to that effect, they
would be considered. The initiative rests with the Local administra-
tions.

Mr. Lalchand Navalrai : What about Baluchistan ?

The Honourable Bir Frank Noyce : I have already answered that
questlon It is a2 matter for the local administration to take the

initiative.

Mr. Lalchand Navalrai : May 1 know if students from the Centrally
acministered areas will be admitted in the Delhi Institute !

The Honourable 8ir Frank Noyce : As I said, this Institute is
essentially meant for the Delhi Provinece. I am not aware that any
applicants from other Centrally administered areas have been forthcoming.

8eth Govind Das : In view of the fact that the Government think
that this Institution is doing good work, will they advise the Baluchistan
administration also to open such an institute ¢

The Honourable Bir Frank Noyce : I could not answer that ques-
tion off hand. I am not at all sure that an Institute of this kind would
be of any great value in Baluchistan which, as far as I know,—I am
speaking without the book,—has not got a very extensive handloom
industry.

Mr. Lalchand Navalrai : What about Ajmer !

The Honourable 8ir Frank Noyce : I am not sure either, as regards
Ajmer, that an institute of this kind would be of any great value.
As I said, it is for the local administration to put forward proposals
for its establishment.

RapuvorioN oF ScALES oF Pay IN THE RAILWAY AND THE POSTS AND
TELEGRAPHB DEPARTMENTS AND ITS EFFECT ON ANGLO-INDIANS.

158. *Mr. B. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a leading article
entitled ‘* Parliament '’. in the Hindustan Times, dated 16th
April, 1936, regarding reduction of scales of pay in the
Railway and the Posts and T'elegraphs Department and its
effect on Ang]o-Indians H

(6) whether any such attempts have been made to approach the
Parliament by the Anglo-Indians ; and

(¢) whether they propose to take any steps in the matter ?
The Honourable Bir Henry Oraik : (a) I have seen the article.
'(b) Government have no information.
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(e) Govarnment have at present wnder consideraiion represeutstions
made in respect of this matter by the President of the Anglo-Indlan and
Domiciled European Association.

Mr. B. Satyamurti : May 1 know if, when representationn are
made to Parliament, the Government of India are invariably consulted,
before any final orders are passed by the Becretary of State !

The Honourable Sir Henry Oratk : Well, | canuot say definitely
in all cases, but { think that is the general rule. Bat | aaid that | have
no information that any representation has been made to Parlinment.

Mr. 8. Batyamurti : With reference to the answer to alause (¢) of

e question, may 1 know whether the (Government are at present satis-

ed with the class of recruits who are applying for jobs In these two

departments, that they are getting the right type of men on the
present scales of pay !

The Honourable Bir Henry Oraik : That should be addressed to the
Members responsible for the two departments.

Mr. 8 Batyamurti : My question is, will Government be pleased
to state if they are satisfied with regard to the Railway and Posts and
Telegraphs Departments that they are getting the right type of Anglo-
Indians for jobs in these departments on the present scales of pay !

The Homourable Sir Muhammad Zafrullah Khan : I dealt with
that matter in the course of the railway budget debates. There has
been no recent falling off in the standard, though there had been some
falling off during a period antecedent to the reduction of pay.

Mr. 8. Satyamurti : And there has been none since the reductiom
of pay 1

The Honourable 8ir Muhammad Zafrullah XKhan : No further
falling off.

Mr. 8 S8atyamurti : May 1 know from the Honourable Member
in charge of the Posts and Telegraphs Department, whether there has
been any falling off in the standards of recruitment from the Anglo-
Indian community for jobs in that department since the introduetion
of the new scales of pay ?

The Honourable 8ir Frank Noyce : I must ask for notice.

Mr. 8. Satyamurti : Then it is obvious that there has been no
falling off.

The Honourable 8ir Frank Noyce : No. I am not at all sure how
much recruitment there has been of Anglo-Indians since the new scales
of pay were imtroduced, and that is why I wish for notice.

PoLioy IN RESPECT OF THE ISSUE oF TREASURY BILLS.

159. *Mr. 8. Batyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a leading article
entitled ‘' Treasury Bills Policy ’’ in the Hindu, dated the
#nd April, 1936 ; : .

{d) whether their attention has been.particularly drawn to the sen.
tences in the article ‘‘ There ia no reason why in India, as

Fe N
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7 3 g Bngland) the imue of Treasury Bills should not be regu-

sor

' ﬁtédpgc'uording to the needs of the money market. Our
floating debt is by no means unmanageable and the need of
. banks and the investing public for safe short term invest-
ment is great. Why sbould not Treasury Bills borrowing
be more freely resorted to in these circumstances as suits

the market '’; and ,
(¢) whether they propose to consider the suggestions made in the

article 1
The Honourable Sir James QGrigg : The condition of the money
market is always taken into account in regulating our borrowing
eperations and Government are assisted in this direction by the advice
of the Reserve Bank, one of whose main functions is the control of
eredit. 1 must, however, make it clear that the needs of Government

constitute the paramount consideratjon.
Mr. 8 Satyamurti : Do Government consider the need of banks
and the investing public for safe short term investments, when they

decide the issue of treasury bills !

The Honourable Bir James Grigg : Well, Sir, that is covered by
my original answer. No doubt banks need short term investments,

but there is no reason why Qovernment should provide them with
short term investments at the expense of the tax-payer.

Mr. 8. Satyamurti : What is the loss in the issue of treasury bills,
which the Government avoid, by not obliging these banks and investing
public with safe short term investments ?

The Honourable Sir James Grigg : That is a hypothetical ques-

Mr. 8. Satyamurti : May I know, therefore, whether, in the issuing
of treasury bills, the Government consider the needs of Government
and neither the needs of banks ner those of the investing publie ?

The Honourable 8ir James Grigg : If the Honeurable Member
means, are Government going to issue treasury bills solely to provide
the banks with investments which they would not otherwise have, the
answer is that Government certainly do not consider that.

Mr. 8. Satyamurti : I am not asking that ; but will Government,
in declding their policy in respect of the issue of treasury bills, bear
all these things in mind, namely, the needs of Government as well as
the needs of the banks and the investing public 1 '

... The Honourable 8ir James Grigg : If it is a choice between treasury
bills and longer dated securities, I think I can answer that question
the affirmative. But if it is a question of Government borrowing from

the market more than they require, then the answer is ** No .

tion.

RECRUITMENT 70 THE INDIAN MEDICAL SERVICE.

160. *Mr. 8. Batyamurti : Will Government be pleased to state :
(a) whether their attention has been drawn to a léading article in
-~ the Hindu, dated the 27th April, 1936, on the question of
I.i.lza'o LAD ‘fature recruitment to the Thdian Medical Service ;
B
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(b) whether they propose to take steps to stop . recruitment of -
Europeans to the Indian Medical Service ; and

(c¢) whether they are aware that Kuropean civilians and their
families do not disdain to avail themselves of the services
of Indian doctors of established reputation in preference to
those of doctors of their own race ? :

Mr. G. R, F. Tottenham : (a) Yes.

(b) No.

(¢) Government are aware that Englishmen often employ Indian
doctors and vice versa. But the principle on whic¢h the present policy is
based is that British Officers and their families, like Indians, should
have reasonable opportunities of securing medical sttendance from
doctors of their own race, if they so wish.

Mr. Lalchand Navalrai : May I know from the Honourable Mem-
ber if there is any ratio fixed of the number of Indians and Europeans
in this service ?

Mr. G. B. F. Tottenham : I have answered that often before, but
it does not arise out of this question.

Mr. 8. Batyamurti : When was this prmclple laid down that
patients should be treated by doctors of their own race !

Mr. G. BR. F. Tottenham : I did not say a principle was laid down ;
I said what the principle was.

Mr. 8. Satyamurti : I want to know when it was laid down ?

Mr. G. B. F. Tottenham : It was not laid down on any particular
day of any particular month, it simply is thé principle.

Mr. 8. Satyamurti : May I know why Government may not re-
examine this question, in view of the admission in answer to my ques-
tion, that European civilians and their families do not disdain to avail
themselves of the services of Indian doctors of established reputation t

Mr. G. R. F. Tottenham : The actual fact is that the number of
British doctors in this country has decreased enormously during the
last twenty years.

Mr. 8. Satyamurti : Why should it not come to zero !

Mr. G. B, F. Tottenham : For the reason that I have explained in
answer to part (¢) of the question.

Mr. 8 Batyamurti : May I know whether (Government will now
consult their own European servants and find- out how many of them
want to be treated by doctors of their own race, good, bad or indiffer-
ent ¥

Mr. G. R. F. Tottenham : No. We shall not do that.

Mr. 8 Satyamurti : May I know whether Government realigse that
there is a tinge of racialism in this, and do Government propose to take
steps to meet that

Mr. G. R, F. Tottenham : I really do not think that this is a
matter in which there is any question of ragiplism. After all, British
people in' this country are allowed to have British food, they are
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allowed to wear British: elothes, they -are allowed: to attend British
sohools, they are allo%ed to attend British churches, and T do not see
why they should not be allowed to be killed or cured by British doctors
when they are ill. e e

Mr. 8. Batyamurti: Does the Honourable Member assert that
Britishers prefer to be killed by British, doctors, and not to be cured by
Indian doctors ¥ (Laughter.) e e

Mr. President (The Honourable Sir Abdur Rahim): Order, order.
Next question. ' ' o

DETAILS OF CERTAIN ALLOWANCES OF His ExcELLENCY THE VICEROY'S
HousgnoLp. '

161. *Mr. 8. Satyamurti : Will Government be pleased to state :
(a) the details of contract allowance for His Excellency the
Viceroy's Household ;
(b) the details of sumptuary allowance ; and
(¢) the total expenditure on His Execellency the Vieeroy’s House-
hold besides his monthly salary 1 '

The Honourable 8ir James Grigg : (¢) The contract grant for
His Excellency the Viceroy is intended to cover expenditure on special
stationery, wages and liveries of permanent and temporary hopsehold
servants and conservancy establishment, allowances and pension - -of
permanent household servants, lighting and fans, advertisement charges,
library, ~ heating and hot-water installation and washing charges on
acecount of household linen. It is Rs. 141,800 per annum.

(b) The sumptuary grant is a contribution to the cost of State
entertainments, and is Rs. 40,000 per annum.

(¢) The Honourable Member is referred to pages 145 to 149 of the
Demands for Grants for the year 1936-37. ’

Mr. 8. Satyamurti : With reference to the answer to clause (a) of
the question, may I know when this contract allowance was settled ?

The Honourable 8ir James Grigg : I cannot say that off-hand. I
will look into it and let the Honourable Member know. .

‘Mr. 8. Satyamurti : May I know the reasons why the best paid
gervant of the British Empire, perhaps the best paid in the whole world,
is being paid all this for domestic expenditure, which he ought to
defray from his own pocket ? - '

The Honourable Sir James Grigg : That seems to be a question of
argument, :

. Mr. 8 Batyamnrti : May I know the reasons why this contract
allowance is given !

The Honourable 8ir James Grigg : I have already explained that.

Mr. 8. S8atyamurti : My Honourable friend has given details of the

expenditure, and T am asking the reasons why this expenditure should
be dfz'f;o?reg by the tax-payer and not by the gentleman himself,
A
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' Yhe Honourable Sir James Grigy : If'my Horioutable friend wants

in!ormatmh I have given it ; if he ’wants argument 1 am ut‘md Imnot

Mr. 8. Satymurti Sir, I am asking for reasons why 'a t!on‘tfbet
lﬂlowance should be given to the best paid servant in this world.

'The Honourable Bir James Grigg : I say that i is an argument.

Prof. N. G. Ranga : How often is the furniture in the Viceregal
Lodge at Delhi and Simla changed ¥ Once in two or three years !

The Honourable 8ir James Grigg : I cannot answer that.
Mr, President (The Honourable Sir Abdur Rahim) : Next question.

ARBRTICLE ENTITLED ‘' INDia A8 A Navar PowgR '’ PUBLISHED IN THE
Statesman.

162, *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the leading article,
entitied ‘‘ India as a naval power ’’ in the Statesman, dated
the 30th March, 1936 ;

(b) whether their attention has been drawn to the last sentence In
the article, ‘‘ Can the blind lead the blind '’ ; and

(e¢) whether they will explain the position ?
Mr. G. R. F. Tottenham : (a) and (b). Yes.

(e) I am not clear what position the Honourable Member wishes to
be explained. All I can say is that India does depend on, assistance from
Great Britain in the event of attack by any Great I’ower, whether by sea
or land or air. On the other hand, the question of improving India’s
Local Naval Defence organization has for some time been engaging the
special attention of the Government of India.

Mr. 8. Satyamurti : May I know, with regard to the last sentence
of my llonourable friend’s answer, whether any steps have been taken
since the passing of the Navy Bill by this Honourable House,—some two
or Lhree years ago—whether any further steps have been taken in this
direction !

Mr. G. R. F. Tottenham : Yes, we have been in correspondence mth
the Secretary of State for the past two years.

Mr. B. Satyamurti : And has any result come out of that ?

Mr. G. B. F. Tottenham : No final decision has yet been reached,
but I hope it will be reached pretty soon.

Mr. 8. Satyamurti : May I know what is the defence of India against
air attacks ? . o

Mr. G. R. F. Tottenham : We maintain the Royal Air Force in this
country and an army too.

Mr. M. Ananthasayanam Ayyanga.r ‘How many subma.rmes and
men-of-war are there in the Royal Indian Marme f

Mr, G. B. F. Tottenham : I think we maintain about seven men- of-
war but no submarines.
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10

Mr. M. Ananthasayanam Ayyangar : Are Government aware that
Japan is increasing the number of her submarines and we have to
contend against her ¥  (Laughter.)

{No. answer.)
‘Inpw’s DEFENCE PROBLEMS.

163. *Mr. 8. Batyamurti : Will Government be pleased to state :

(6) whether their attention has been drawn to an article, entitled
‘‘ India's Defence problems considered ’’, published in the
Statesman, dated 9th April, 1936 ;

(b) whether they have examined the statements and allegations
contained therein ; _

(c) whether their attention has been particularly drawn to the
last sentence, ‘‘ Nevertheless there must be a striking of the
balance between expenditure on. defence and on other re-

i quirements ; and it must be remembered that India shares
by virtue of her membership of the British Empire in the
common provision for defence of that Empire ; and further
that no country can have an adequate defence to meet every
eventuality '’ ; and

(d) whether they propose to examine the whole guestion

Mr. G. BR. F. Tottenham : (a) to (c). Yes.

(d) The problems of Indian defence are continually reviewed in the
light of changing conditions,

Mr. 8. Batyamurti : Is there any change in the attitude of the
Government of India as regards their defence arrangement, in view
of the present very perilous situation in Europe 1

Mr. G. R. F. Tottenham : As T tried to explain the other day, the
army in India is maintained for the defence of India against local

apggression and for the maintenance "of internal security, These
international complications in Europe do not affect India directly.

Mr. 8. 8atyamurti : May I know if the calling up of these reserves
has anything to do with any increased military commitments on the
part of this Government in view of the European situation t

Mr. @. R. F. Tottenham : No reserves have been called up in India.

Mr. 8. Batyamurti : I saw a notification in the papers. My friend
will correct me if I am wrong.

Mr, G. B. F. Tottenham : I think the Honourable Member is t]unkln%
of the new scheme that we are going to start, of forming a reserve
officers for the Indian Army on different lines from the existing Reserve.
There is already an Army in India Resérve of Officers but that reserve
s being reorganised oti certam lines. - There 1s no mtentlon of calling .
up the Reserve.” - '

‘Mi. 8. Satyanturtt 1 May T- ‘know f i'h has anytlnng to do with the
intematmnal mtuhﬂon !

. Mr. G R E Mnhm : None whatever,.
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Prof. N. G. Ranga : Is it not'a fact that the Indian Defence Forces
mclnding the navy and aircraft are intended ‘to maintain ltrw and order
in this country ?

Mr. G. R. F. Tottenham : I have told the House over and over again
what the duties of the Indian Defence Forces are.

Prof. N. G. Ranga : It is just as likely that these forces will be
pitched against Indians. as against non-Indians from outside.

.My, Pregident (The Honourable Sir Abdur Ra.hlm) These are
arguments

ZANzZIBAR INDIAN NATIONAL ASSOCIATION’S MEMORANDUM SUBMITTED TO THE
Rior INQUIRY CoMMIBSION.

164. *Mr, 8. Satyamurti ; Will Government be pleased to state :

(a) whether their attention has been drawn to the memorandum of
the Zanzibar Indian National Association submitted to the
Riot Inquiry Commission of ‘Zanzibar, published in the
Hindu, dated the 11th April, 1936 ;

(b) whether they have examined the memorandum ; and

{c) what their conclusions are t

8ir Girje Shankar Bajpai : (a) Yes. .

(b) The attention of the Honourable Member is invited . te. my
reply to parts (b) and (¢) of his starred question No. 134 answered on
the 4th of this month.

Mr. K. Abmed : On a point of order ............. - _

Mr. President (The Honourable Sir Abdur Rahim) : There is no
point of order.

Mr. K. Ahmed : My point of order relates to this. question..  The
identical guestion has been put on the agenda so many times by different
Members. 1 understand this question was put also on the 4th
September last, Some tactful person must have circulated these
similar questions to Members opposite ...... e

Mr. President (The Honourable Sir Abdur Rahlm) There i 13 nothmg
to prevent the same question being put again,

SeeEecH oF Srr Pamip CreTwoDE PURLISHED IN THE Madras Mail.

165. *Mr. B. Batyamurti : Will Govermnent be pleased to state :

(a) whether their attention has been drawn to the speech of Sir
Philip_ Chetwode, lately Commander-in-Chief in India; pub-
. lished in the Madms Mail, dated the 11th Aprll 1938

(b) .whether -their attention -has.. been partacul.uly drawn to hin
il o statement;  Indig must have a larger woice also in..army
' matters ; ‘otherwise the Reforms would be a farce !!;.;.

i7.(¢e) whether their attention was also . drawn. :to. - his It&typent,
“ Iild;]nmsahon wmil)dfbe slow ; by t}fsuo ‘thq:l.j wonld ;h;
a slight increase efence was to an_entir. reserv
subject for the Vieeroy - und “Wé'”@dhm%nﬂerﬂln-’&ief.
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Indianisation would be stopped if the Viceroy and the Com-

mander-in-Chief felt it impraeticable to go further with

t 1 ; ﬂ.l.'l.d

v (d) whether this is the position wl.ueh Lhe Govarnment of India
take

Mr.G.R.F '.l‘ot‘tenham (a), (b) and (¢). Yes

(d) Government have not seen a full copy of Sir Philip Chetwode’s
speech. - The reference to the progress of Indianisation in part (c) is
probably a repetition of what he himself frequently said as Commander-
in-Chief in India, namely, that the time to consider any possible increase
of Indianisation would be when a sufficient number of Indian officcrs had
reached the seniority required to command squadrons and companies—i.e.,
in ‘about 1939-40.

It would also of course be more correct to say that the eonstitutional
responsibility for defence under the New Constitution will be that of the
Gozr‘ernnr General alone and not that of the Vlceroy and the Commander-
in-Chief

With these provisos, the Government of India agree mth what Sir
Philip is reported to have said.

Mr, 8. S8atyamurti : With reference to the answer to clause (¢) of
the question, I am asking with reference to the last sentence in my
paragraph ‘‘ Indianisation would be stopped if the Governor General
felt it impracticable to go further with it *’ (I 'accept the Army Secre-
tary’'s correction). May T know what is meant or attempted to be
conveyed by the word ‘‘ impracticable '’ %

Mr. G. R. F. Tottenham : It means that if the experiment on which
we have now embarked breaks down and it is no use going on with it,
the decision constitutionally to stop it would rest with the Governor
General.

- Mr. 8. Satyamurti : What will be the tests which will be applied at
;ha téme in 1939-40, to find out whether the experiment has suceceeded or
ailed 1

.Mr. G. R. F. Tottenham : That is a hypothetical question.

Mr, 8. 8atyamurti : May I know, when the period arrives, this
House or its successors will be consulted, or the decision will lie solely
with the Governor General 1

Mr. @. R. F. Tottenham : That also is a hypothetical question. 1
cannot say what is going to happen in 1939- 40.

Mr. 8. Ba.tyamurtl : My Honourable friend said that it will be the
Governor General’s sole diseretion. T am asking whether the position
as contemplated by the Government of India today is that when this
guestion ripens for selution,-the (}overnor Gemrnl wauld have to. dcclde
this-on his:.own responsibility -t . o g e

Mr. @. B. F. Tottenham : T was merely statmg the constlthtionnl
position; which is :that in 1939-40, if by that time the :FPedérdtion” has
come into existence, the constitutional respomsibility in this. matter will
rest with.the .Governori General alona, but.what. agtion: the,;Governor
Heneral will on will mot take. before: exeroiaing his. diseretion in .19391-40
sor at any other time, I.am:nnahle.to say at the present moment..
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My, 8. Satysnrurti : May I know, if till 1939-40, no further steps
will be taken towards the Indianisation of the army ?

Mr. G, R. F. Tottenham : That question has been answered very
frequently .on the floor of the House. No major alteration ocan be
expected until about that date. =

ARREST OF M. SusHASH CHANDRA Bosk.

166. *Mr. 8. Satyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to the questions and
answers in the House of Commons, on the 6th April, 1936,
about the arrest of Mr. Subhash Chandra Bose, published in
the Amrita Bazar Patrika, dated the 8th April, 1936 ;

- (b) whether their attention has been drawn to the Under-Secre-

tary of State for India’s statement that Lord Zetland must

[ be guided by the views of the authorities in India as regarde
any action to be taken ;

(¢) what the views of the Government of India were ;

(d) whether they will place them on the table of the House ;
and
(e}, whet is the * reason ' alluded to by the Under-Secretary when
' he said that ‘‘ the same reason which led to Mr. Bose’s
detention still held good '’ 1

The Honourable 8ir Henry Craik : (a). and (¥). I have geen the
questions and answers.

(¢) The Honourable Member, I presume, desires to know whether #
is proposed to put Mr. Bose on trial or to refer his case to judges. If o,
I would invite his attention to the replies given by me on the 31st August,
1936, to parts.(f) and (g) of his questmn No. 9. As he is aware,
Mr. Bose’s case was referred to judges in 1932 and their finding was that
there was ample justification for his detention under Regulation TIT of
1818. Such a procedure does not involve trial upon definite charges.

(d) T am not prepared in the public interest to lay a copy of the
correspondence on the table.

(e) The reference by the Under Secretary of State was to the reasons
for Mr. Bose’s detention in 1932 which were explained in the course of the
debate on the adjournment motion relating to his return to India.

Mr, 8, Batyamurti : Since 1932, has Mr. Boge’s case been exanuned
by any eommittee, tribunal or md.ges ?

The Honourable 8ir Henry Oraik : It was referred to judges in 1932
when he was first detained under this Regulation. He was' mly released
o medleal erounds to proceed to Europe. . U

8: .@atyamurti : Since 1982 has Nis ¢ bee d bY‘
aum Arbmal * - see been °’f‘.’.”,_"\":., o
The Homourable Sir Henry m 'l'here hu beer: 'no -ocsavion: to
&mﬂ}m 3. T hes beert reviewed’ from time:to tirde br fhe ~Gemmm!
of India ‘Baffiot examined By any judicial tribenal. - . e
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Mr. 8. Batyamurti | Do’ the' Government propose to refer his vase
to any tribunal in the immediate future !

‘The quoura.bla Bir Henry Gruk I have a.lready answered that.

. Pandit. Lakshsi Kants Maitra : When waa the case last reviewed 1
The Honourable Sir HMemry Oraile: I have answered that too.

ApTicLE ENTITLED ,““ RALwAy Coar Ramp” pUBLISHED IN THE Bombay
Sentinsl.

167. *Mr. 8. S8atyamur-ti : Will Governmeérnt be pleased to state :

(¢) whether their attention has been drawn to an article, entitled
‘“ Railway Coal Remp 7', published in the Bombay Sentinel,
dated the 6th April, 1936 ;

(b) whether the facts stated therein are eorreet ; and

(¢) whether they propose to go elasely into the matter and see
that the intercsis of the Railways are not allowed to suffer !

The Honourable Sir Muhammad Zafrullah Khan : (a) Yes,

(b) The allegations in the article are entirely baseless.

(c) The mattier has been re-examined hy Government who are satisfied
that the charges made of favouritism and deflance of the demands of
economy are unfounded. The purchases were based strictly on eonsidera-
tions of price and quality. The tenderers whose offers were accepted
quoted relatively lower prices.

Mr. 8. Batyamurti: Were the lowest tenders accepted in all cases f

The Honourable Sir Muhammad Zafrullah Khan : I must ask for
notice of that question. .

Mr, 8. Satyamurti : May I know whether the Honourable Member
has satisfied himself that the lowest tenders were accepted ?

The Honourable 8ir Muhammad Zafrullah Khan: I would draw
the Honourable Member's attention to the answer to part (¢) of the
question.

Mr. 8. Batyamurti : They quoted lower tenders. May I know if
the Government are satisfied as a result of the inquiry, whether the lowest
tenders were accepted in all cases !

The Honourable 8ir Muhammad Zafrullah Khan : I replied that the
matter has been re-examined by Government who are satisfied that the
charges made of favouritism and defiance of the demands of economy are
unfounded.

Mr. 8. Satyamurti : May T know on what grounds they were so
satisfied ¥ T am asking for one capital reason.

The Honourable Sir Muhammad Zafrullah Xhan ! The scrutiny of
the tenders depends not only upon price but also on the quahty and grade
of the coal.

'Mr, 8, Satyamurti : May T fake it: thévefore, that they &re faking
all' relevant eotisiderations itito ‘ account  and -that they have satisfied
themselves that the tax-payer’s interests were aiply. pi-otactod!

The Honourable ‘Sir Muhhmniad Eafeutith Khaw'i: Yeu, Bir.
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MANUFACTURE OF CuEAP RaDio 8BTS, - =

168. *Mr. 8. 8atyamurti : Will Government be pleaaed to stato

(6) whether their attention has been drawn to an articls on ** the
- recommendations of the Governmént - Broadeasting® Com-
mittee of Great Britain *’, in the dmritu Basor Pairike of the

20th Mareh, 1936 :

‘ '(b) whether they propose to accept the recommendations relating
to the manufacture of cheaper reeelvmg setg than are avail-
. able at present ; . ‘

(¢) if mot, why not ;

(@) whether any mdultrulmta have been approached in this
matter ; and

(e) if not, why not ¢
The Honourable 8ir Frank Noyoce : (a) Yes.

(b) Although the recommendations were not made to the Govern-
ment of India, they recognise the necsssity' for cheaper sets and the
newly established Research section of All-India Radio has already begun
to investigate problems relating to reception in India with a view to
facilitating the manufacture of such sets.

(¢) Does net arise.

(d) and (e¢). The Controller of Broadeasting has had  informal
talks on the subject with a few manufacturers, but he will not be in a
position to give practical advice to manufacturers until the Resshrch
Department has had more time to carry out the investigationsg referred
to in the reply to part (») of the question. The information which it

gathers will be at the disposal of any industrialists who wish to undertake
the manufacture of receiving sets.

Mr, 8 Satyamurti : Whlch is the Reaea.rch Department doing this
work 1

The Honourable 8ir Frank Noyce : The Research Department of
the Broadeasting Department, now known as All-India Radio.

"Mr, 8. Satyamurti: Have they got facilities by way ‘of suitable
personnel and other suitable facilities for earrying on this research %

The Honourable Sir Frank Noyce : We are éndeavouring to give
them all the facilities they want for this purpose.

Mr, 8. Satyamurti : Will Government expedite this work, in view of

the imperious need for having cheaper receiving sets, lf we are to have
fruitful results of brond('astmg in this cou‘ntr'yi

+.. .'The.Honourable - llr ,l'ra.nk\noype The St.andm Finapce - Cnm-
mittee . will. shortly he .in a posatmn to_ examine the propo&als we al'r
putting forward under this head.

Mr., M. Aranthesayanam Ayyangar : Are they. smhmg,;mawrmls
dr &ntormatlon for:the. prodmtlcm -of. matenula and - receiving 9ets in. thli
eountry, for.in. England ! - sreennn T g Al oadi qgais e ]

The Homourable, Sir mxmmhmvwmmommw
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Mr. Mubamid Ashar Al : Are Government aware that Japan and
America are importing into India very cheap broadcastmg .apparatus
and other broadeasting implements 1

The Honourable Sir Frank Noyce : There are American sets in use
in this country, but T would remind my Honourable friend that there is
a fifty per cent. duty on them.

Mr, M mnthmynmm Amngar Are there no companies in
Indla producing reeeiving sets ?

The Honourable 8ir Frank Noyce : Not as yet, Sir.

Mr, M. Ananthasayanam Ayyangar : Do Govermment propose, then,
as part of the scheme of broadessting on which a large amount is bemg
spent, to help in starting industries for the productnon of receiving sets
in this country !

The Honourable Sir Frank Noyoce : 'We are prepared to help local
manufacturers by placing at their disposal all the information we have
on the subject. They already have the very substantial help afforded
by a fifty per cent. duty.

Mr. M Ananthasayanam Ayyangar : May we take it that the
information will be useful to English manufacturers only ?

The Honourable Bir Frank Noyce : No, Sir. It will be available to
all manufacturers. If manufacturers in this country cannot take this
up with the incentive of the fifty per cent. duty, one can only express

one’s regret.

Mr. M. Ananthasayanam Ayyangar : Will Government consider the
desirability of starting the lndustr'v in the first instance and then make

it over to the public 1
The Honourable Bir Frank Noyce : If they did so, they would
immediately be accused of. stifling private enterprise.

Mr. President (The Honourable Sir Abdur Rahim) : Next question.

AMENDMENT OF THE LAW GOVERNING THE TRANSAGTIONS IN Govn:amm
SECURITIES.

169. *Mr. 8. Satyamurti : Will Gevernment be pleased to state :
(a) whether their attention has been drawn to a leading article on
the need for amending the law governing the transactions in
Government securities, as a result of a recent case, the Sec-
retary of State versus The Bank of India, Ltd., decided by
the Bombay High Court puhhshed in the H’mdu of the

16th March, 1936 ;
( b) whether they propose to take steps as suggested in this artlcle
' in this behalf ; - . -
(t‘}rlf 60, what ; and
tdy if' not, why'not't- : :
.The Honourable Bir James Gngg. Gpvel;pmgpt vae preterreﬂ an
n,iupenl in_the case apd ose to Awmt thd “result’ bef_pre ﬂ rmg
the further ‘aétion, iF any, as “be faken” in ‘the ‘hatfer.

T
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PoseiBiTiEs oF INDUSTRIALIZATIONAN INDIA. v
170. *M¥. 8. Satyamurti : Will Goverament be pleased to sthte :
. (@) whether their attention has been drawn: to an ;rtlolo entitled
“Evil of G ism ", in the Amrita Bazgr Pgirika, of the

25th Mareh, 1936 ;

(b) whether they have exammed the _possibilities of indnstrializa.

: tion in this country, obpeci.ally Vfﬂage indtstiies and small
scale industries ; and

(c) if so, what fheir conclusm are't

The Honoursble B8ir PFrank Noyoe: Sir, -1 must apologise for
smswering this question as my Honourable friend’s neme appears in it
(a) Yes.

. (b) A survey of the nature which the Honourable Member appeaty
to contemplate would, under the pressnt. constitution, be a- matter for
the Provincial Governments to undertake.

(¢) Does not arise.

Mr. 8. Satyamurti; Did Government consider the questlon of
reviving village and small seale incdistries, from the point ‘of view of
relieving all-India unemployment and the improvement of the finances
of the pountry as a whole, and if. so, will . they. therefore malke friendly
suggustions to Loeal Governments apart from taking responsibilitieg
themselves {

The Honourable 8ir Frank Noyce: My Honourable friend is
raising a very wide question which it is really impossible to answer in
the course of supplementaries.

Mr. 8. Satyamurti: Will my Ilonourable friend take up this
question of examining the possibilities of the development of small and
village cottage industries, with a view to placing at the disposal of the
Local Governments such information as may be useful to them in pursu-
ing this line of action !

The Honourable 8ir Frank Noyce : Government are considering the
possibility of developing small-scale industries. This is a matter whieh
is always engaging their attention. The Government of India have given
grants for the development of cottage industries, in regard to hand-loom
weaving, silk and wool. The question of small-scale industries is always
under their consideration and is brought continuously before the Indus-
tries Conference.

Mr, 8. Batyamnrti : May I take it that there is no change of policy,
thanks to the Honourable the Finance Member, in this matter,

The Honourable 8ir Frank Noyce : I have always found my Honour-
able friend veryv helpful in this matter,

Prof. N. G Ranga: Do not the Central Gonmr'ne.nf share the
responsibility for the developmem of these industries with, the Local
Governments and that being so, is it not still, permissible for, tho Centrsal

Government to take the 1mt1ative1 _
The Hononrable 8ir Frank Noyoe : We. hke gm'ﬂ icﬁofn ds We can
by co-ordination. The l'ndutrieu qforancp hag heen, Tevived gpecially
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with that object in view. My Honourable friend knows as wéll a8 I do
the limitations of the. present censtitution. We de all we ean, within those
kimitations, 1 help thé¢ development of small-seale and cottage industries.

Prof, N. Q. Rahga : Even under the présent Act it is still possible
for. the Government to undertake an inquiry into the posaibilities of the
extension, development and protection of the cottage industries and
village industries !

‘The Honourable 8ir Nripendra Bircar : Sir, I object to the Henour-
able Member’s raising such points ; it is really entering into a debate om
every question,—'‘ whether it is poasible or not possible "’, and so on and so
forth.

Mr, President (The Honourable Sir ‘Abdur Rahim) : That question
need unot be answered.

Prof, N. @. Ranga : Sir, in view of the answer given by the
Honourable the Industries Member .that it is purely provincial and there-
fore the Government of India cannot undertake an all-India survey, I
merely want to raise the question how-is it.impossible for the Government
of India to order that survey even under the present Act.

Mr, President (The Honoyrable Sir Abdur Rahim) : That is a
matter of argument. The Chair cannot allow questions to be put which
would turn the question hour into a debate on a resolution.

Mr. Muhammad Azhar Ali : Have the Government of India reeeutly
got any reports from Local Governments regarding the progress in
industrialization which they have made in villages 1

The Honourable 8ir Frank Noyoe : The Industries Department of
the Local Governments publish reports every year.

Mr. Muhammad Azhar Ali : My question is whether the Government
of India have got any information or report which they can place in the
Library of the House to show if any progress has been made at all !

The Honourable 8ir Frank Noyce : 1 am not sure whether it is the
practice to place provineidl reports in the Library of the House, but if my
Honourable friend is specially interested in any of them, I will endeavour
to procure them for him.

Mr. Muhammad Aghar Ali : Thanks.

EARMARKING OF A PorTION OF THE RURAL DEVELOPMENT GRANT FOR THE
DePrESSED CLASSES.

171. *Mr. 8. S8atyamurti : Will Government be pleased to state :

(a) whether their attention has been drawn to a leading article
entitled ‘‘ A great need ’’, in the Siatesman of the 29th
March, 1936 ;

(b) ‘whether they propose to ask the Local Governments to ear-
mark a portion of their share of the rural development grant
for the depressed classes ; and

(¢) if not, why not ?

The Honourable 8ir James Grigg : (a) Yes.
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. (B) No. . "
-+ (¢) The reasons were explained during the eourseof thedebate on the
18th Mareh, 1936, in the other House on a Resolution on this subjeét. A
copy of that debate has, however, been forwarded $o Local Govexnments.

Mr. 8. Satyamurti : When do the Government of India propose to
place on the table of this House & report of ‘the manner in which this
grant has been allocated ? ) _ _

The Honmourable Sir James Grigg - I‘think very shortly ; ‘T have
mot got all the information, but I have got most of it ; there is h.h'eady a
question on the subject down on the paper.

Mr. 8. Satyamurti : Have the Government considered this, point
that, in several parts of India, the depressed classes’ do mot get even
drmkmg water facilities f Will the Government of India recommend' to
the Local Governments that they should take into special consideration the
-apecial needs of the depressed classes, while they are spending the rural
‘development grants 1 '

The Honourable Bir James Grigg : We have forwarded to them
copies of the debate in the other House and that should give them a lead.

Mr. 8. Satyamurti : I take it the Government of ‘India have no
prohibition against earmnrk‘mg any portion of these grants specially for
the depressed classes ?

The Honeurable Bir James Grigg : None whatsoever.

ARTICLE ENTITLED “ INDIANS OVERSEAS ” PUBLISHED IN THE Hindustan
Times. : in
172. *Mr, 8. Batyamurti : Will Government be plea.sed to state :

(a) whether their attentlon ‘has been drawn to an article entitled
‘! Indians Overseas ’, published in the Hindustan Times,
dated the 30th March, 1936 ;

(b) whether they have examined the poiht.s raised in the letter of
Mr. Henry 8. L. Polak ; and

(¢) if so, what their conclusions are {
8ir Girja SBhankar Bajpai: (a) and (). Yes.
(¢) The points raised in Mr. Polak’s letter have formed the subject

of separate questions and T would invite the Honourable Member’s atten-
tion to my replies to them.

SHORT NOTICE Q’U'E_S’['ION AND ANSWER.
STRIKE IN THE BENGAL NAGPUR RAT WAy WORKSHOPS AT KHARAGPUR.

Mr V. V. @iri : (¢) Are Govetimet aware of the serious situation
12 Noox. that has arisen at Kharagpur where eight thousand

workers engaged in the Bengal Nagpur Railway Workshops
went on peaceful ‘‘ satyagraha ’’ on the 31st August, between 11 a.M.
and 12-30 p.M, as a protest against the aetion of the Agent and the Chief
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Mechanjcal Kngineer in not giving the representatives of the workers an
intgrview regarding the eancellation of ‘‘ short-time workmg |

(b) Are Government aware of the fact that in 1933 there was
retrenchment in the shops, and further there was reduction in the number
of workers in the shops due to normal wastage, such as, deaths, retirements
and stoppage .of recruitment, discharge, etc. {

(¢) Do Government propose to consider the advisability of instructing
the Railway administration under the circumstances mentioned to meet the
workers’ representatives and come to a settlement on this outstanding
question and thus allay their discontent ?

The Honourable 8ir Muhammad Zafrullah Khan : (a) Government
understand that on the 30th August the Bengal Nagpur Bailway Union
asked the Chief Mechanical Engineer to meet a body of workmen to discuss
short time working. The Chief Mechanical Engineer advised the Railway
Union to address the Agent. The Labour Union informed the Agent that
unless he saw the workmen before 11 hours next day the men would observe
starvation during the midday interval. It is understood that this
demonstration took place. The Labour Union them proposed that ‘8,000
workmen should proceed to Calcutta to interview the Agent. The Agent
informed the Liabour Union that he was prepared to meet a ‘deputation of
four workmen, or, if the request for a deputation was sponsored by the
Labour Union that he was prepared to meet a deputation comprising the
President, the Vice-President and General Secretary of the Railway Union
together with four workmen. He was unable to agree to meet a deputation
of 8,000 workmen. So far as Government are aware, no reply has been
received from the Labour Union to the Agent’s offer to meet 8 deputation.

(b) Government are aware that certain retrenchments have taken
place in the Kharagpur shops from time to time. As regards further
reduction in numbers of workers due to normal wastage, deaths, efc.,
Government have no information, but they have no reason to believe that
this is not so as it is a normal process, if no fresh recruitment takes place.

(¢) In view of my reply to (a) above, does not arise.

MOTION FOR ADJOURNMENT.

ORDER SERVED ON KHAN ABDUL (GHAFFAR KHAN NOT TO ENTER THE NORTE-
WEsST FRONTIER PROVINCE AND THE PUNJAB.

Mr. President (The Honourable Sir Abdur Rahim) : Mr. Avina-
shilingam Chettiar has given notice of a motion for adjournment. He
wigshes to move the adjournment of the Assembly in order to discuss a
matter of urgent public importance, namely, the order served on Khan
Abdul Gbhaffar Khan preventing him from entering, remaining and
residing in the North-West Frontier Province and the Punjab. Does the
Honourable Member wish to move it

Mr T. 8. Avinashilingam Ohettiar (Salem and Coimbatore cum
North Arcot : Non-Muhammadan Rural) : Yes, Sir.

Mr. President (The Honourable Sir Abdur Rahim) : As no objection
has been taken, the motion will be taken up at 4 o’clock.
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THE GENEVA CONVENTION ' IMPLEMENTING BILL.

Mr. G. R, ¥. Tottenham (Defence Secretary) : Sir, T move £o1' leave
to introduce a Bill to implement Article B8 of the Geneva Convetition of
the 27th day of July, 1929.

Mr. President (The Honoursble Sir Abdur Rahim) : The .question
i

‘‘ That leave be granted to Introduce a Bill to"linplememf ‘Artiels 28 of 'the
Geneva Convention of the 27th day of July, 1928."’

The motion was adopted.
Mr. G. B. F. Tottenham : Sir, I introduce the Bill.

THE CANTONMENTS (AMENDMENT) BILL.

Mr. President (The Honourable Sir Abdur Rshim) : The House will
now resume discussion on the Bill further to amend the Cantonments
K¢t, 1924, for certain purposes.

Mr. N. V. Gadgil (Bombay Central Division : Nen-Muhemmadan
Raral) : Sir, I was the other day referring to the division of each
cantonment into communities by the Government of Bombay and the
Guvernment of the Central Provinces, I find from sub-section (u) of
section 31 of the origimal Act, that it really does not contemplatc such a
division. What it says is this :

*+ The division of a eantonment into wards or of the inhabitants of a cantonment
into classes, or both.’’

1 submit that the word ‘¢ classes '’ has been wrongly interpreted by
the Government of Bombay as well as by the Government of the Central
Provinces. If we take the dictionary meaning of the word, we find that
‘ class ' means order, rank or persons in society supposed to have some
resemblance or equality in rank, education, talent and the like. Therefore,
by no stretch of imagination the word ‘ class ’ can be literally taken to
mean as ‘‘ caste '’. Beyond this, I do not want to say further on this
point. [ do hope that this wrong interpretation by the Government of
Bombay as well as by the Government of the Central Provinces on the
word ‘‘ class '’ will be taken note of by the Honourable Mr. Tottenham
and matters will be put right. As repards the franchise about the
Cantonment Board, I have given two amendments, and I will say whatever
I want to say when I come to actually move them. At this stage, I only
wish to say a few words. 1 want that the franchise should be as wide as
possible, and, in fact, my amendments seek to make it as wide ae & available
for the election of the Provincial Assembly in that province.

There is another point which I wish to refer. Tt is about the
demércation of what is called the Bazaar area. The Bill provides that
the Bazaar area will be declared by the Governor General in Council by
notification in the Gazette. When the question comes for demarcating
the Bazaar area, I do hope the needs of every cantonment, particularly
of the civil population for the purpose of expansion, will he taken into
consideration. It is very likely that the present Basaar area may not be
enough from the point of view of the density of population or from the point

( 522 )
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of view of other amenities. These factors, I do hope, will be taken .into
congideration when the question comes for demarcating the Bazaar areas.
1 read the other day in one of the Anglo-Indian papers that the Bazaar area
should be confined to the present state of affairs so as not to allow any expan-
sion and the reason given was that the cantonment administration so far as
municipal matters are concerned represents a sort of oasis in the whole of
India. I do not accept that position nor do I aceept the statement of my
IHonourable friend which he made the other day that if a referendum
was taken, the civil population in every cantonment would go in for
military control. I do not accept that. But so far as the demarcation of
Bazaar area is concerned, I do hope the factors that I have just referred to
will be taken into consideration.

Now, coming to the point of finances, the position before 1924 was
that e\erythmg rested with the Government. At present considerable
revenue coming out from lands is being taken by the military authorities
and the military authorities have a predominant voice as the Bill stands
today. What are the grants made by the Government for the purpose of
education ¥ If the municipal administration was entirely undzr the
Local Governments, there are certain enactments such as the Primary
Edpcation Act and others which make the Government contribute some
share for compulsory free and prlmary education if introduced in the
specified areas. after certain preliminary surveys are undertaken. But
50 far as these 90 cantonments are concerned, subject to what my Honour-
able friend has to say, about Rs. 87,000 are contributed and this contribu-
tion is distributed among the 12 cantonments out of the total nuiiber
of 90. I think when they are taking a considerable amount of income
from the land, it is up to the military to contribute a substantial share
for the purpose of educating the school going children in the cantonments.
Hitherto the taxation entirely rested with the Local Government. Now
the power is sought to be given to the various Cantonment Boards. I do
hope that in levying additional and new taxes, the majority that is given
to the officials in the proposed Cantonment Boards will not be so used as
to thwart the declared wishes of the non-official elected Members.

There is another point with respect to the appointment of Executive
officers in the various cantonments. The service, I understand, is to be
Indianised. But I hope that no retired military officers, such as Jamedars,
or Subedars or Subedar-Majors will be appointed. I may very frankly
state here that the experience of certain Cantonments about these retired
military iofficers, such as Jamedars or Subedars is not a very happy one.
In some cases, it has so happened that some of them have been transferred
to Cantonments in the Deccan from the North and they have so managed
things that they have brought to the respective Cantonments under one
pretext or another their friends and relatives, sometimes as contractors,
sometimes as clerks—a thing which happened beyond all proportlon in the
case of the Back Bay Reclamation scheme. I think this is a small edition
of that practice and therefore I would urge that the Honourable Member
in charge of this Bill would take this fact into consideration and will not
keep this service open to retired military Havildars or Subedars or
Jamedars. Let the standard be as declared by two Honourable Members
on the Treasury Benches the other day that the best men available will
be appointed. I hope the best men will be the best irrespective of any

class or racial consideration. .
L220LAD ¢
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'Then, Sir, there is another point which is the most unportant that. is
the land problem 1 am glad that before this motion for taking the Bill
into further consideration was made, a Press Note was issued by the
Government of India. Last year when this Bill was under discussion, I
ventured to make certain suggestions. I then said that it was not the
ownership that really mattered so much as the undisturbed possession of
the land. I actually threw out a suggestion that perpetual leases should
be granted on nominal rents. I am glad that the position has been
accepted so far as this Press Note is concerned. But I further find in the
Press Note that there are other matters which are not entirely to my satis-
faction at any rate. If they are going to give satisfaction to those persons
whose interests are primarily concerned, I have nothing to say. But in
so far as I can say about what is contained in the Press Note I submit
that T am not entirely satisfied with the position. There are certain matters
which the Press Note says will be discussed hereafter and that is the only
-ray of hope in the sensc that matters have not been finally decided and
décided once for all. I submit that taking a practical case, if a person
Has got three acres of land in a Cantonment and the building is situated
actually on one-fourth acre and the remaining land lying vacant, if he
wants to develop it, the military authorities may not grant permission
and thereby they clog the development of the property. Not only this.
They will deprive the Cantonment Boards of additional revenue, and
similarly they will deprive the Government of India also of addition in
the shape of income-tax. I submit that the best way is to sub-divide them
into several leases and allow a particular person or persons to develop
his or their properties subject to such conditions as regards sanmitation
and general amenity. The difficulty that has been pointed out is that
Government will have to meet increased liabilities in case Government are
obliged to buy this property whenever military necessities arise. I think
if there are more bungalows and if properties are developed on the lines
I have suggested the annual renting value will go down and not increase
because there would be more supply than fhe demand justifies. The
Government have taken up the position that under no circumstances they
are going to pay for the land. If that is so, then, there ghould not be
any objection on the part of the Government to be more liberal in granting
permission to sub-divide the holdings on the same conditions, namely
perpetual lease with a nominal rent.

Then, as regards the compensation to be paid, though no definite
principle has been laid down in the Press Note, I may point out that in
1928 there was an Official Committee presided over by Mr. E. Sheepshanks,
1.C.8., with two other Members, Lieut.-Colonel J. Bois and Lieut. Colonel
G. J. Mollison and the prmelp]e then adopted was :

‘" A purchuase price is usually based upon 20 times the unnual value of the property
less the cost of immediate repairs to put into habitable condition. This is the well
estavlished and recognised method of arriving at the purchase price of property in this
country.’’

Persopally I would enunciate another principle which has been
accepted in all the Land Acquisition Cases, that is what is known as the
hypothetical scheme. Although the ground may be vacant at the time
when it is notified for the purpose of acquisition the sale price is arrived
at by calculating the net profit that a man may get every year if be were
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to build a building on the vacant land after imvesting neccssary capital,
interest charges and depreciations as usual to be deducted. In this way,
the price of land is caleulated. That is doing some justice to the person
who hag got more land, say, four acres, though actudlly the building is on
one-fourth aere. Well, Sir, in paying him compehsation, the Military
authorities ought to take into consideration in all fairness and justice the
fact that he could have developed his property even by borrowing money
from others. On the basis of hypothetical schemes, I think the price ought
to be paid. But if the persons eoncerned, as I was able to aseertain from
some of those who have got their buildings in the Cantonments and as I
understand that to be the view of all-India Cantonments Association, are
satisfied with the prineciple which I have just referred to and which was
adopled by the Official Committee in 1928, viz,, that 20 times the annual
letting value should be the price to be paid by way of compensation, I
have nothing more to say. I hope, Sir, that these points which I have
referred to in my speech will be taken due notice of. There are other
matters with respect to the administration in the cantonments, 1., how
some of the provisions are grossly abused. As I said the other day, I do
not want to give instances and to strike a discordant note, 1 propose to
write all these things to the Honourable Member in charge and I hope he
will remove some of those griecvances. It is not, as 1 have stated in the
beginning of my speech, that we are satisfied with the Bill as it is. It falls
short of our expectations, but I am not a man who believes that good is
necessarily the enemy of the better. In that spirit and with that limita-
tion I have accepted the Bill, and I am bound to say that when it actually
comes into operation it is bound to give rise to certain immediate demands
and we shall use them as spring-boards for further action. I do hope that
the spirit in which the assurances were given by the Honourable Member
will be the spirit that will guide the administration of this Aect and the
military authorities will not have merely a new Aect to act upon but a new
spirit and a new administration to work up. v

Mr. G. R. F. Tottenham (Defence Secretary) : Sir, there are just
a few points in the Honourable Member’s speech which I think he would
like me to refer to before the motion is put to the House. In the first
place, he referred to the practice in Bombay and certain other parts of
South India of dividing cantonments for the purpose of elections into com-
manities instead of into geographical wards, and he asked whether any-
thing could be done to stop this practice. Well, 8ir, I may say at onee
that I entirely agree with him that it would be very much better if we did
rot have communal electorates in cantonments. I understand that it is
not the practice in any cantonment in the north of India ; I do mot under-
stand why it is the practice in Bombay or other parts. But the actual
provision of the Cantonments Act on the subject is contained in a section
which nnfortunately we cannot amend today. It lays down that the Local
Qovernment may make rules to divide a cantonment into wards or the
inhabitants of cantonments into classes. As I say, we cannot amend that
section now because it is not one of the sections which is under amend-
ment in this Bill. But I will take up the matter with the Local Govern-
ments concerned and see whether anything can be done in the matter.

The Honourable Member then referred to the question of bazaar areas

and the possibility of their expansion to meet the neads of the civil
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papulation. Sir, as he.may be aware, bazaar areas are already demarcated
in most cantonments at the present moment. We have also issued advance
instruetions to the military authorities to be prepared to take up this ques-
tion of demarcating bazaar areas under the new law, if it is passed, and
we have spepially asked them to deal with it in a not illiberal spirit. There
is to be no intention of defining a bazaar area, by drawing a line exactly
round the present built-up area, and I hope that due space will be allotted
for the necessary expansion where it is possible to do so.

The Honourable Member then referred to the question of finance and
the amount of money that cantonment authorities spend on education. I
have not got the figures here at my fingers’ ends, but I would draw atten-
tion to the fact that the Bill itself is making a slight improvement in this
respect, because it is including in the compulsory duties of cantonment
-boards the duty of establishing, maintaining and assisting primary
‘#ehools. At present the Act says, ** establishing and maintaining " ; we
are adding the word ‘ assisting '’ as well.

The Honourable Member then asked whether, when the question of the
imposition of taxes in the cantonment arose, I could give an assurance that
the views of the non-official members of the board would prevail over those
of the official members. I am afraid I cannot go so far as to give so broad
an undertaking as that, but I have no doubt that the views of the elected
members and the non-official members in the board will be taken into con-
sideration.

The next point that the Ilonourable Member raised was about the
elass of people who were to be recruited as executive officers. He appears
to have certain objections to Jamadars and Subadars. Whether those
objections are or are not justified I cannot ‘discuss at the moment ; but
the important point is that all candidates for these civilian executive
officers’ posts in future are to be selected through the instrumentality of
the Public Service Commission. And that T think gives us far and away
the best means of getting the best candidates available, irrespective of
where they come from. I should rather doubt myself whether many of
that class of officer in the Indian Army will be able successfully to com-
pete in the examination which the Public Service Commission will pres-
eribe, but I certainly do not think they should be debarred from being
executive officers if they have got the education and other qualifieations
which enable them to pass this examination along with everybody else.

The Honourable Member finally referred to various matters regarding
the land dispute and the press communiqué that we have issued on the
subject. Well, Sir, he kept on repeating that he thought that the owners
of the land ought to be allowed to develop their property, and so on
That of course all proceeds on the assumption that the land belongs to
them, whereas, if he will read the press communiqué carefully, he will
find that the whole of this agreement with the house-owners is based on
the admission on their part that the land does not belong to them, That
makes a considerable difference. The land is not their property. They
were given the land originally for nothing ; they have made a very good
thing out of it during the last 60 or 70 years, and I do mot think it is
fair or that it will be in the interest of cantonments that every bit of
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spare land oh which a bungalow may be situated at the present mement
should now be immediately applied to development, by building shops,
for example, or commerecial institutions, and so on. That, however, is a
matter that must be dealt with on its merits in individual cases. We
shall also take into account the suggestions that the Honourable Member
made regarding this question of settling the formula for the payment of
compensation if at any time the property is to be acquired for military
purposes from the house owners. We have already considered - the
formula laid down by the Sheepshanks Committee. There are one or two
objections to it from our point of view, but I have some hope that we
shall be able to arrive at a formula which will be acceptable to the
representatives of the all-India Cantonments Association with whom I
discussed the matter.

T do not think, Sir, there are any other points raised by the
Honourable Member in his speech, and if there are any other points
arising on particular amendments I shall be prepared to deal with them
ag the amendments come up.

Mr, President (The Honourable Sir Abdur Rahim) : The question
is : .
¢ That the Bill further to amend the Cantonments Act; 1924, for certain purposés;
as reported by the Beleet Committee for the second time, be takem into considers-
tion. "’

The motion was adopted.
~ Mr. President (The Honourable Sir Abdur Rahim) : The question
is :

‘* That clause 2 stand part of the Bill.”’

Mr. G. H. Bpence (Secretary, Legislative Department) : Sir, I move :

‘‘ That after sub-clause (¢) of clause 2 of the Bill, the following sub-clanse be
inserted :

¢ (¢c) in clause (sii) after the words ‘in a cantonment ’ the follomng shall
be inserted, mamely :
* or where more than one such officer has charge of the military works in a
cantonment such one of those officers as the Officer Commanding the
Btation may designate in this behalf'.’ '’

This amendment is directed to a very small point which has recently
come to notice, namely, that the existing definition of ‘‘ executive
engineer '’ in the clause to which this addition 1s proposed proceeds qu the
assumption that there will always be one officer only in charge of military
works throughout the cantonment. Actually that is not always the case.
Sometimes different officers are in charge of military works in different
parts of the cantonment, and the object of this amendment is to eover
that class of case. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : The question
8
" ¢4 That after sub-clause (0) of clanse 2 of the Bill, the following sub-clause b®

inserted :
¢ (co) in clause (zéi) after the words ‘in a cantonment ’ the following shall
) be- rted, namely : : :
* or where more than one such officer has charge of the milltary works in &
cantonment such ane of those officers ss the Officer Commanding the
Btation ‘may designate ‘ln this behalf®.’’” -

The motion was adopted.

ey
m ?
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" Mr. President (The Honourable 8ir Abdur Rahim) : The question
18 . cr
‘* That clause 2, as amended, stand part of the Bill.’*
The motion was adopted.

Clause 2, as amended, was added to the Bill.

Mr, G. H. Bpence : Sir, [ move :
‘* That after clause 2 of the Bill, the following clause be inserted :

* 8A. To section 3 of the said Aect, the following sub-section shall be added,
namely :

‘*(3) When any place is declared a cantonment for the first time, the
Governor General in Council may, until a board is comstituted in
accordance with the provisions of this Act, by order make any provi-
sion which appears necessary to him either for the administration of

. the Cantonment or for the constitution of the board ’.’ '

When this Bill becomes law, the constitution of a board will become
obligatory in all cantonments and the administration of all eantonments
will be vested in the board. For obvious reasons it will be impossible
ffor the board in a newly created cantonment to come into being
simultaneously with the creation of the cantonment, and some form of
temporary administration will be required to tide over the period
intervening between the creation of the cantonment and the constitution
of the board. Sir, I move,

. Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
‘* I'nat after clause 2 of the Bill, the following clause be inserted :

' 2A. To section 3 of the said Act, the following sub-section shall be added,
namely :

" (8) When any place is declared a cantonment for the first time, the
i Governor General in Couneil may, until a board is constituted in
aecordance with the provisions of this Act, by order make any provi-
sion which appears neecessary to him either for the administration of
t the Cantonment or for the constitution of the board *.’ *’

The motion was adopted.,
New clause 2A was added to the Bill.
Mr. President (The Ilonourable Sir Abdur Rahim) : The question
is :
“* That clause 3 stand part of the Bill.”’
The motion was adopted.
Clause 3 was added to the Bill.
. Mr. President (The Honourable Sir Abdur Rahim) : The question
is :
** That clause 4 stand part of the Bill’’ )
Mr. Mohan Lal Baksena (Lucknow Division : Non-Muhammadan
Rural) : Sir, I move :

** That in clause 4 of the Bill, in clause (b) of sub-section (2) of the proposed
section 13, for the worde ‘' Magisirate of the first clm ’ the word ' person ' be
substituted.’’ bt b a e e}
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The object of my amendment as well afithe-subsequent amendshent
is not to restrict the choice of the nominating authority to any particular
olasg of persons. My Honourable friend, Mr. Tottenbam, laid a certain
amount of emphasis on the faet that the report of the Seleet Coramittee
was agreed, but I think I am not divulging any secret of the Select
Committee when I say that the agreement was brought about at the point
of the bayonet. The threat that the Bill would be dropped unless
certain conditions were fulfilled was always kept dangling before the
eyes of the members, and I am therefore not surprised that the members
of ‘the Select Committee thought it advisable not to append any note of
dissent. But, I think, while conceding the point made out hy Mr.
Tottenham that the cantonments were primarily places meant for the
residence of soldiers, we cannot forget that, without a civil population or
bazaar areas in the cantonment, the cantonments will not be what they
are today : they will be reduced merely to camping grounds ; and there-
fore it is up to us, while bearing in mind health, welfare and discipline
of the soldiers, we cannot ignore the interests of the civil populaticn who
have invested such large sums in cantonments, and therefore it would
be only in the fitness of things that the choice of the District Magistrate
should not be restricted to the first class magistrate : he might have the
choice tv nominate any person who may be able to serve on the canton-
ment hourd. There is no reason why his choice should be restricted to
a first class magistrate, We know that there may be other persons who
may be able to serve on the cantonment board better than a first class
magistrate who may not be able to give as much time because of his other
pre-occupations. With these words, I move this amendment.

Mr. President (The Honourable Sir Abdur Rahim) : Amendent
moved :

‘* That in clause 4 of the Bill, in clause (b) of sub-seetion (3) of the proposed
scctiortt 13, for the words ' Magistrate of the first class ’ the word * pergpon ’ be
substituted.’

Mr. G. R. F. Tottenham : Sir, there are altogether, I think, 18 amend-
ments on the paper dealing with this one subject, that is the eomposition
ol cantonment boards. They all hang together and it is very difficult
for me to deal with each one of them piecemeal ; and sp I should like,
if T may, to make clear to the House the general attltude of the Govern-
nment regarding the scheme of these amendments.

The general object of the amendments is to increase the size of the
boards, to make them more non-official in character and actually to
introduce a majority of elected members on the boards. Under the
scheme of this Bill at present, the boards contemplated range in size from
15 members in the largest cantonment to three members in the very
smallest : and in accordance with the principle which I deseribed &s of
primary’ importance the other day, on each of these boards there is an
official majority of one. Under the scheme of the amendments put for-
ward by my Homourable friend opposite, the size of the boards would
range from 19 in the largest cantonments to five in the smallest canton-
ments, though some of them are very tiny places which may contain only
two or three hundred civilians, mostly of the followers class, or petty
shopkeepers or menial servants, in every omne of these cantommnents,
according to his plan, there would be an elected majority on Lhe board.
. If all these amendments were passed, that would be the effect. .
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Now, the mere inorease in the size of the boards pmpoaed uudcr this
scheme wuuld, in our opinion, render them unwieldy and diffieult to work.
But quite apart from that, the principle of introducing a non-official
majority on cantonment boards cuts at the root of the whole ayreement
on whieh the structure of this Bill has been laboriously built up. Ii.was
on the understanding that Cantonments were primarily military organiza-
tions, and that, therefore, Cantonment Boards should have an official
majority of one, composed mainly of military officers, that we on our
side agreed to extend the principle of election to all cantonments in India.
It was again on that same understanding that there would be an official
majorily on the Boards that we went as far as we could to meet Houourable
Members opposite by bringing into existence these Bazar Committees, so
as to give the non-official element in cantonments as much voice as possible
in the control of their own affairs in that particular area of the canton-
ment in which alone it might be said that non-official interests predominate
over those of soldiers. Naturally, Sir, if we were to have a non-official
majority on every Board and in every Cantonment, there would be ne
justification whatever for these Bazar Committees. Now, Sir, if I were
to 2o back on this agreement, and if I were to accept thesc amendments,
I should, to my own mind, be betraying the interests of my own constituents,
for, in this matter, I think I must regard the Army as my constituency,
and the result would be chaos instead of co-operation, which is what
I want. Personally, Sir, I could wish that it was unneeessary to
make any distinction between_ officials and non-officials in Cantonments ;
I wish we could regard the inhabitants of a cantonment as one happy
family with the same objects and interests in view, but, Sir, unfor-
tunately, neither I nor my #friends oppoalte can 8o regard them at the
present moment. I do not deny that in many cases the elected members
on Cantonment Boards even now do support the officials, but that does
not alter the faet that once you introduce a non-official majority on the
Board, you really surrender the principle that military interests in
Cantonments must predominate, because you are putting it in the power
of a non-official majority to over-rule the soldiers on every point which

Mr. M. 8. Aney (Berar Representative) : On a point of information,
Sir. The Honourable Member referred to some agreement. May I kunow,
Sir, when did this agreement take place, and between whom {

Mr. G. R. F. Tottenham : The agreement I was referring to was the
agreement reached in Select Committee on which the Bill was built up.

As 1 was going to say, this position is not altered by the fact that
under the scheme of the Honourable Members’' amendments, a certain
number of members on the Board would be non-officials appointed by the
officials, and, therefore, it might be argued that they would always vote
with the officials. Well, 8ir, if they always didl vote automatically with
the officials, there would be no value in the amendment from the Honour-
able Member’s point of view. Nor again is the position altered by the
fact that the Officer Commanding the Station and the superior military
authorities have under the Cantomments Act certain powers of control
over Cantonment Boards. The last thing we want to do is to carry on
the administration of Cantonments by means of continuous and frequent.
exercise of those powers, and I .eannot imagine any process that would
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be more likely to bring about the very result that I wish to avoid, that is,
to keep the two elements as much apart as possible instead of bringing
them together. '

Sir, 1 have considered these amendments very carefully, and I regret
that, although it might be possible to accept some of the small verbal
changes that they contain, I must be quite irm on the point that
we cannot possibly accept the principle of having a non-official majority
on Cantonment Boards ; and if that main principle cannot be accepted,
I really do not think that the small verbal amendments are of any great
value to Honourable Members opposite. I must, therefore, make it clear
that I must oppose the whole set of amendments on this particular section
13. Further, in spite of what the Honourable Member said, I think I
must make it clear that, if these amendments were passed, Government
would have to reeconsider their attitude towards the whole Bill, and
would probably be unable to bring it into operation. That, Sir, is a step
which 1 personally should profoundly regret, and I think it is a step that
a great many of the inhabitants in Cantonments themselves would greatly
regret, because, after all, this Bill does confer considerable advantages.
It is an advance on the present position in many important respects, and
1 do think it would be a pity to sacrifice those advantages. I very much
hope, therefore, that the Homourable Member will agree that half a loaf
is better than no bread, and that he will be satisfied for the time being
with what he has got and will not press these amendments.

Pandit Govind Ballabh Pant (Rohilkund and Kumaon Divisions :
Non-Muhammadan Rural) : Sir, T regret I feel a certain amount of
handieap in the present matter, as T am informed that there was some
sort of understanding between the Honourable the Mover of this Bill....

Mr. M. 8. Aney : Agreement.

Pandit Govind Ballabh Pant: ........ and the Members of the
Select Committee, otherwise my estimate of the Bill is entirely different
from his. I would have really very gladly thrown it out completely. The
threat held out by the Honourable the Mover which, as far as he is con-
cerned, may be no more than a statement of a plain fact, would not deter
me from handling the Bill in the manner I consider necessary. Mr.
Tottenhram told us that half a loaf is better than no bread, but 1 see in
the Bill not even quarter of a loaf. It seems to me that it contains ali
stone and no bread at all. I do not think I am exaggerating facts. I am
sorry 1 have to strike a discordant note, but, Sir. T have very earefully
considered the Bill, and I am definitely of the opinion that the people in
the Cantonments would not be any the worse if this Bill were not. enacted
at all. 8ir, I would not have spoken at this stage but for the fact that
the Army Member has chosen to cover the entire ground and has taken....

Mr. President (The Honourable Sir Abdur Rahim) : So far as that
one particular section is concerned.

Pandit Govind Ballabh Pant : So far as that particular section is
coneerned, which is after all the most vital part embodying the funda-
mental principlé on which the Bill hangs. Now, Sir, I should like to
nhderstand the position clearly, and I should like to state how I look
at it, dnd whdt I feel about it. Sir, the Cantonments consist of two
pavts.. Thete are lands earmarked as A to which alone the militar
sWd the armiy pebple aré tonfined ; so the troops lave nothing to do wi
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the areas that are under the direct control of the Cantonment Boards.
The Cantonment Boards as such deal exclusively with the civil popula-
tion, but it cannot be denied that the civil population there to a large
extent depends on and is connected with the army ; they are very close
to the army quarters. So, we are not here legislating for the troops
themselves nor for the areas that are in the occupation of the troops but
only for providing amenities for the people who, though associated with
the military, do not themselves form a part whether of the ranks or of
the officials of the army. 8ir, the present Bill does not make any advance
on the most important point with which it deals, that is, the constitution
of the cantonment boards. The cantonment boards as they were formed in
1924 were to include an equal number of elected and nominated members
with a military officer presiding over them, so according to the scheme
of the Act which is in force today and which was passed in 1924 the
cantonment boards had only a majority of one official member. That
was the step taken in 1924, Muech water has flown under the bridge
gince 1924. In fact, many empires have gone to pieces and many new
republics and new governments have been formed in various parts of
the world. In our own country we are supposed to be approaching a
fresh instalment of Swaraj as it is called, if not Swaraj itself, and the
spectre of provincial autonomy is hanging over us. With all this we do
not uuderstand why the eonstitution of the cantonment boards alone should
remain unchanged and why, when there are so many oases emerging in
so many places, they should continue to be a desert as before without any
relieving feature whatsoever. In fact, there has been a certain amcunt
of reaclionary move in this matter, and like a certain animal the Army
Secretary seems to be walking backwards. Formerly every cantonment which
had a board had at least seven elected members, but now under this scheme
many of those boards which have at present seven will have a smaller number.
Not only will there be a majority of officials but even the number of non-
officials will go down. I think the Army Secretary will realise and accept
that the military people are guided above all by considerations of diseipline
and that is their principal characteristic. There are four military officers
to be nominated to these boards, they cannot possibly be expected to think
differently from the Commanding Officer, what of voting differently from
him, so there will be a solid phalanx always against the elected members.
These elected members will, in some of the cantonment boards, not be even
in a plural number ; there will be only one. I do not know how he will
fare between the commanding officer and the military member of the Board,
I will not say between the frying pan and the fire or between the pole
and the pillar, but his position will really be embarrassing and he will
have to think nine times before venturing to tread on delicate ground.
8o I do not see any advantage in this Bill at all. Then, there was one
other safeguard so far and that safeguard was I submit a real one. The
cantonment areas were practically under the supervision, direction and
control of the Local Governments. The contacts between the Local Gov-
ernmoents and the people at large are much closer and their affinities much
greater than those between the inhabitants of any local area and the
Government of India basking in the eminence of the Olympian. heights
of  Simla. There is a great deal of difference between the state of
affairs as it was when these people in the cantonments were more or less
under the gnardianship of the Local Governments and. now. when the



THE CANTONMENIB {AMENDMENT) BILL. 533

cantonments will be directly under the eontrol of the Government of
India. The Government of India is the stronghold of the Army. From
these heights they want to overcome and overpower the whole of the
country. Here the popular voice will be hushed and nobody will be
able to hear any echoes anywhere. In the provinces it cannot be so and
the main purpose of this Bill, in fact, is to transfer whatever powers the
Local Governmgnts possessed to the Government of India, from a wmore
or less responsible Government to an altogether obsolete and absolute
Government. That, Sir, is the main purpose of this Bill and 1 submit
that I see great danger in that.

Mr. G. B. F. Tottentam : May I know from the Honourable Member
what powers the Local Governments now exercise which are not under
the control of the Government of India !

Pandit Govind Ballabh Pant : What I am saying is this. Up to this
time the cantonment boards were directly under the control of the Local
Governments and the Government of India came in only so far as its
supervisory powers over the Local Government were concerned, but now
the ecantonment areas are made the primary concern of the Government
of India itself. The sting is in the tail. The last clanse emphasises
the control of the Government of India. (Interruption by Mr. &. R. F.
Tottenham.) 1In fact, that is what the Army Secretary himself said in his
pote dttached to the Bill itself—that the main purpose of this Bill is to
transfer the powers which had been held by Local Governments so far, to
the Government of India. If what he said was misleading I am not to blame
for it. But I give him credit for being sincere in what he said and I
suppose the Bill has fulfilled the purpose which he had in view. There need
be no doubt about it. We are told that there will be bazar areas and in
those areas the elected members will be in a majority. These bazar
committees will be no better than any other sub-committee formed by the
board itself. It has no statutory powers, it has no statutory rights or
privileges, it cannot impose any taxes. In the very section under which
the bazar committees are to be formed it is laid down that the bazar
committec cannot frame any bye-laws or any regulations ; it will be no
more than a small sub-committee formed for the purpose of administering
such affairs as may be delegated by the board to it. It will be somewhat
like the area formed for the segregation of persons suffering from epidemie
diseases in cantonments. It will be something like the area reserved for
natives in South Africa, so 1 cannot enthuse over this concession to
which the Army Secretary seems to attach great importance., I personally
feel that it is a wrong move. He does not want to make any distinction
between officials and non-officials. I agree with him and I am prepared
to put forward a suggestion. Let these boards have a majority of officials.
Let there be eight officials and let there be seven non-officials, but let all
of them be elected and let the inhabitants of the cantonments have the
power of electing eight members from among the officials and seven from
among the non-officials. Let there be a joint electorate. Let them: have
the privilege of electing high officers belonging to the high command of
the Army, and I think they will consider it a privilege if they have an
opportunity of teturning my Honourable friend, Mr. Tottenham, to
the Board as one of their representatives. There will be i{hcn no.
difference betwéen officials and non-officials. . But when you do not accept.
the principle of elestion and' when you say that even in the matter of
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nomination you cannot trust your own officers to nominate the right type
of men and you restriet their discretion so rigidly that they will have
to nominate officials and none else, it does not come with any good grace
from your mouth that you do not want any distinction between officials
and non-officials. There is distinction galore and there is too much of it.
What would be the consequences if the proposals émbodied in the amend-
ments of which notice has been given by the mover of this particular
motion were accepted ! There is nothing particularly revolutionary

about them. At the utmost if all of them were accepted, there would be
a majority of one among the elected and non-official nominated members
as against a nominated official group. Has not the Army Member even
s0 rauch of confidence in the persuasiveness, the reasoning power combined
with the might and the authority the cantonment authorities and the
military officers will inevitably possess inside the cantonment areas that
ba.does not expect them to succeed in persuading even one of the non-
official and elected members to agree with their phalanx ? I thiuk he
is putting too low a value on their intelligence, their capacity and

their might. All these three go together there and one should, I think,
reasonably hope that it will be possible for them to wean away at least
one from among the evil pack, if all of them are so wicked as to take
a suicidal step, for ultimately it must recoil on them. Whatever they do
is sure to undo them if it is against their interests. Why should not
the Army Secretary take courage in both hands ? The military are,
above all, famous for the superabundance of courage, fortitude intrepidity,
dash and fearlessness. These are their characteristics. Why should they
be so timid as to fear the majority of even one single non-official in a
Board. Then, Sir, assuming occasionally these people do join hands and
carry out & motion against the officials, are not there safeguards enough
in this Act. Firstly the President himself can veto the Resolution. Then
the Commanding Officer can do it. Then, the Local Government can do it,
then the Government of India can do it, then the Board itself can be super-
seded and perhaps a recalcitrant member can be turned out of the canton-
ment on so many grounds which are readily available to the cantonment
suthorities. Why this nervousness ¥ If occasionally these people take a
perverse and siupid view, you can override them. So what reasonable
objection can you have to a larger non-official element being introduced ?
I have before me a report of the discussions of 1924. Then, the Viceroy
assured the people interested in this matter of cantonment boards that the
Government would only provide minimum safeguards necessary for the
protection of the military interests and the health and safety of the troops
and in other respects they would see that the cantonment boards conformed
in as large a measure as possible to municipal boards, With that assurance
from the Viceroy given in the year 1924, is it too much to expect that after
12 years have passed away it should be possible for the military authorities
to add one more elected member to the number of elected members fixed

in 1924 ¥ The amendments proposed by the Mover of this motion do not,
ask for anything more. I would again ask the Army Member to reconsider
the position and to be just and fair. I have always regarded him as one
of the gentlemen in this House whom we would not like to displease as
he himself does not go out of his way to provoke us. I have some

tenderness for him and I have already told him that I for one, knowing
what has passed inside the Committee, would not go to.the length of
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wrecking this Bill ; and I repeat that I am prepared to acquiesce in
it, however much I may dislike it and however much I might have
been pleased and delighted to see it broken to pieces and thrown into
the sea otherwise, Therefore, may I again earnestly appeal to him to
reconsider his position and to accept at least some of these amendments
so that the Bill may be improved at least in some minor respects.

Mr. M. 8. Aney : When the Honourable Member, Mr. Tottenham,
stated that the Bill before the House now is the result
of an agreement between him and the members cf the
Seleet Committee, it has become necessarily difficult for us to ofier any
eriticisin that will be of any real use. At the same time, I believe u
measure like this deserves to be considered and discussed from certain
fundamental points of view. My Honourable friend, Pandit Govind
Ballabh Pant, has rightly pointed out that he is somewhat disappointea
at the measure before the House and the fact that there has been an
agreement or an understanding between the members of the Select
Committee and the Government is a handicap to him in considering
this measure now. I also feel a good deal of embarrassment for the very
sume reason, I am offering my criticism on the clause as a whole and not
merely on the particular amendment that has been moved by my friend,
Mr. Mohan Lal Saksena. The object of offering that criticism is to see
whether the Honourable Member who has been so very accommodating,
I am told, in the Select Committee will not find it worth while to consider
the suggestions and in the light of the criticism that will be made to
improve the Bill at least on one or two important points. The most
important provision in this Bill is in my opinion the clause which is
under discussion now, that is, the clauses which relate to the constitution of
the cantonment board itself. As has been rightly pointed out, great care
has been taken here to keep an unchallangeable official majority in the
cantonment boards. That is the main feature of this provision I believe, if
this House is more interested in any provision of this Bill it is in this clause,
I admit that in the constitution of the Board two things should be care-
fully looked into, first that the cantonments are primarily intended for
thie benefit of the army and the army interests ought not to suffer in any
way in any constitution that is proposed for the Board. That is one of the
propositions which we will have to subscribe to. At the same time, for
the benefit of safeguarding the interests of the army, there should be no
unnecessary anxiety to restrict the popular element from having its
proper share in the Cantonment Board. This was the very principle
which was enpunciated by a Viceroy of India as long ago as 1924. If I am
not mistaken, a reference to that was made by my Honourable friend,
Pandit Govind Ballabh Pant, and I would like to quote it in the very
language which was used by him then

‘‘ It was also stated that ‘in the larger cantonments the existing cantonment
committee will be replaced by a cantonment Board which will be municipal in eharacter
and sn essentially Local Belf-Government Body ' and that ¢ the military authoritios

will tetain certain special powers in matters affecting the health, welfare and discipline
of troops '’ )

1 P.M.

Now, if it is to be essentially municipal in character, then the civil
population of the cantonment ought to have the dominating voice in the
affairs entrusted to the care of the Cantonment Board. As regards the
sccond point, viz. that with regard to ‘‘ matters affecting the health, wel-
fare and discipline of troops ’’. I believe the very presence of a
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eonsiderable number of military officers and of -the mihury officer com-
rmanding the station on the Board is more than adequate for the protection
of the interests which have been specifically referred to here. Besides, the
other provisions in the Bill that the decisions of the hody are generally ‘sub-
ject to the control and approval of superior authorities and the Governor
General in Council are also in my opinion a sufficient safeguard. There-
fore if, as the Honourable Member has stated at the beginning of his
speech that in his experience of the working of this Cantonment Act
during the last few years, he has not got much reason to make any distine-
tion between the official and non-official members, and that even electod
members have been found to support officials, then I venture to say that it
is a further ground in my opinion to claim that if the Government take
a bold step in encouraging a non-official majority of one in the cantonment
Board, it would not be taking a leap in the dark, as my Honourable friend
fears, but on the other hand it would have the advantage of taking the
nou-official civil population of ¢he cantonment area into greater confidence
and thereby bringing the relations between the civil and military elements
of the Cantonment area into closer contact and thereby establish better
harmony between them. Therefore, if as I feel that there is not going to
be any real danger to the safety of those-interests which it is necessary
to protect, viz, the military interests, by the addition of one non-official
member, I do not think there is any good reason for my Honourable friend
not to consider the suggestion with the sympathy and consideration which
it deserves. Sir, it is only to appeal to him rather than to press this
question to the vote of the House thut I have stood up. There is agree-
ment, and I wish that the House should stand by it. As regards the terms
of that agreement, if it is possible to persuade my Honourable friend to
take a more rational and equitable view of the interests of the civil popula-
tion, I shall be so glad and it is in that spirit that I have got up to make
these few observations. I hope the Honourable Member will give his time
and consideration to the matter and let us know how far he is preparcd
to go with us in this matter.

o ];I'he Assembly then adjourned for Lunch till Half Past Two of the
OCE.

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair.

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Order, order :
I have to read out a Message from His Excellency the Viceroy and
Governor General. It runs thus : '

““ In exercise of the power vested in me by sub-rule (2) of rule 22 of
the Indian Legislative Rules, I, Victor Alexander John, Marquess of
Lénlithgow, hereby disallow the motiom of Mr. T. 8. Ama-shdmgam to
move the ad;ourmnent of the House for the purpose of considering ¢ the
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orders scrved on Khan Abdul Gafoor Khan preventing him from enlering,
remaining and residing in North West Frontier and Punjab ’ on the ground
that the motion relates to a matter whick s not primarily the concern of

the Govérnor General in Council.
' (84.) LINLITHGOW,

Viceroy and Governor General.”’
SIMLA ¢
The 7th September, 1936.
The adjournment motion, therefore, will not be taken up.

THE CANTONMENTS (AMENDMENT) BILL—contd.

Captain 8ardar Sher Muhammad Kbhan (Nominated Non-Official) :
Sir, I rise for a few minutes to intervene in the debate in spite of my
recent illness to explain a few points on the Bill under discussion. Being
& member of the Select Committee of the Bill, I know and my Honourable
friends who have been in the Select Committee know it very well how an
agreement has been reached on the Bill and how every clause of the Bill
was worked smoothly and every word of it discussed. It looks that the
most important point is the majority of one, of either officials or non-
officials and my friend's fear is that if there is & majority of one of the
officials, then probably they will carry out everything and the interests
of the public will not be safeguarded. I do not think, that is, what is
meant by the majority. The idea of having the majority of military
members by one is, not to clash with the authority of the Board and of the
Jommanding Officer of the station. As my Honourable friends know,
the Bazaar Committee will be appointed and every interest of the non-
official public in the cantonment will be absolutely safeguarded by them.
1 will offer one example. Suppose there is a station order that all lights
should be out by, say, 10 o’clock. This sort of order is published every
day in the cantonment by the authority of the Station Commander who
is either a Brigade Commander or a District Commander. Now, if there is
a majority of non-officials on the Board and they pass a resolution that
lights should be out after, say, 15 minutes of the time given in the order,
then there may be a clash and it is with a view to prevent this clash
that the mnajority of one military member or an official is kept on the
Board. 1f that is done, military discipline and the orders will be carried
out in the station. As regards other interests, such as water-supply,
laxes, ete. they will be in the hands of a Bazaar Committee and there
should be no féar whatsoever that these interests will be protected all
right by the military official majority. Therefore, I appeal to my
Ilonourable friends who have been in the Select Committee and who
have thoroughly discussed this Bill there and who have already arrived
at an honourable agreement that they should allow the Bill to pass as
soon as possible, ‘

Dr. N. B, Khare (Nagpur Division : Non-Muhammadan) : Sir, the
amendment moved by my Honourable friend, Mr. Seksena, is a very
simple one. It is innocuous and harmless even from the Government
point of view. After all, what does the amendment propose to do !
It simply removes the restriction imposed upon the District Magistrate
and it simply substitutes the word ‘‘ person '’ for the words ‘¢ First
(lass Magistrate '!, so that the District Magistrate may, if he so wants,
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nominate a person other than a. First Class Magistrate. It does not
debar him from nominating a First Class Magistrate at all. After all,
we know what the District Magistrates are and ten to one a District
Magistrate will certainly nominate s First Class Magisirate. Therefore,
there is no reason why the Defence Secretary should fight shy of accept-
ing this amendment and it is really beyond my comprehension. Do the
Government disbelieve or distrust their own District Magistrates 1 Have
they come to this pass ¢ Sir, I pause and wonder !

Mr. N. V. Gadgil : Sir, as one of the members of the Select
(‘ommittee, I propose to abide by the convention, but at the same time I
would urge the Honourable Member in charge of the Bill to accept this
amendment. It is not really as radical as he thinks. As has been
pointed out by Dr, Khare, there is ample discretion left to the Distriet
Mugistrate to nominate a Magistrate of the First Class or any other
person. I will go a step further and advance another argument. If
afler some time the Government comes to the conclusion that the non-
official majority should be secured in the Cantonment Board, there would
be no necessity for the Government to eome to this House for fresh legisla-
tion at all if this amendment is accepted. They have simply to direct
the Distriet Magistrate that instead of nominating an official, a first class
wagistrate, they may nominate a non-official. If my Honourable friend
secs the amendment in this light, I think he will agree with me that there
is no radical change proposed. If the amendment is accepted, then for
muany long years the Disirict Magistrate will continue to nominate an
official. 8ir, if this amendment is accepted both the ends wil] be secured.
The present object of the Honourable Member is that there should be an
ofticial majority. That is secured. Our objeet is that in future it should
he open, without having resort to fresh legislation, that there should be

a non-official majority. Even that object is secured. I, therefore, support
the amendment,

Mr. G. BR. F. Tottenham : Sir, I understand that I have no right of
reply on this particular amendment as I have already spoken. At the
same time, some Honourable Members have made an appeal to me and
I do not.like to appear ungracious by not replying to them. I would
suggest that possibly the difficulty might be overcome if I were to reply on
the next amendment, or if you agree, you might allow the Honourablo
Member to move the next amendment before the one under discussion is
put. I could speak on that amendment, if the House would agree, by way
of reply.

Beveral Honourable Members : He should be allowed to speak.
Mr. Deputy President (Mr. Akhil Chandra Datta) : Yes.

Mr. G. R. F, Tottenham : T understand the House would like me to
reply now on this amendment. Several Honourable Members have spoken
very persuasively and very temperately on this subject and they bave put
me in an embarrassing position. I really do not think they can quite
understauGd what my status in this matter is. It is perfectly true that I
am the Government member in charge of this Bill, but T was also a menther
of the Select Committee and I regard myself as the mouthpiece of the
military authorities in this matter. As such, I do consider myself abso-
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lutely bound by the agreement reached in the first Select Committee which
1 now propose to read to the House, to remind them exactly what it Was :

‘4% While sgreeing that military-interests in ‘cantonments must pxedum.tnbl, if thie
tmo!emmwnmmuum“uwhole,mithnthewhn the ‘loeal bodiés
responsible for the admimistration of eantonments must contipue to contain zn om.nl
majority, we consider—

(a) that statutory provision shouyld be made for some representation of non-
official interests in all cantonments, instéad of only in’a limited number
as at present—in other words, that there should be a Board containing
an elected eiemant in avary Clntonment i and

(b) that statutory provision should also be made wh.ereby the detailed admin-
istration of bazaar areas (other than small regimental bazaars) should
be lett as far as possible to the elected representatives of the civil
population, thereby relieving the official miembers of the Board of much
work in which they are not directly interested.’’

Now, Sir, that agreement was reached as a result of prolonged discus-
sion in the Select Committee in the ¢ourse of which nearly all the argu-
wents that have been put forward so ably by Pandit Govind Ballabh Pant
were advanced and diseussed. But my part in that agreement was alse
the result of prolonged discussion with the military authorities and also
with the Local Governments. All the military authorities and the Local
Governmeuts agreed that this settlement which we reached represented the
limit to which they were prepared to recommend that we should go. Every-
body in the House who has spoken on these amendments realises that they
raise 31 important point of principle, and so it comes to this, that they are
now asking me to go back on the agreement that was reached in this
laborious way on an important point of prindiple. I am afraid I cannot do
it. 1 am.sorry, but it is quite impossible. I am also sorry that my
Honouyrable friend, Pandit Govind Ballabh Pant, regards this Bill as &
retrograde measure. Personally I do not agree with him, but I am pre-
pared to leave that to the verdict of the House. All that I wish to make
¢lear now ig that Government themselves do not attach any very great
importauce from their own point of view to this Bill. If I may say so, 1
think 1 personally attach more importance to it than Govermment do.
But still, it is not a guestion of Government’s giving away here in order
to gain a great advantage there. So far as Government themselves are
ooncerned, it would be quite possible for them to continue as at present
and it would be by no means a difficult matter for them to say that they
will not go on with this Bill at all and retain the stafus quo.

That is my attempt to make my position clear on the main point of
principle in this series of amendments. But I must say a few words about
this particular amendment, which suggests that the District Magistrate
should be allowed to appoint a ‘‘ person '’ instead of a ‘* Magistrate of the
first class ’’ as his representatwe on the Board. My reasons for oth'ctmg
fo it are not that it is extremely nnportant but I do consider that it 15
very desirable for a First Class Magistrate to be on the Board, and I do
think that the presence on the Board of a ecivil offieial along with the
rnilitary officers has a distinctly salutary effect. T woyld also point out
that even now under this wording, it is not absolutely necessary for a
District Magistrate to appoint an official First Class Magistrate ; he can,
if he wishcs appoint an Honorary First Class Magistrate. I believe that
has been done in one or two cases. Therefore the point which Honourable
Members are trying to make, namely that it should be possihle to appoint
8 non-official, is already a teulbﬂlty e d ths,t is 50, my position as regards
© " L220LAD - D
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this part.zeula.r amendment is that it is not gomg to give the Opposition
anything very imiportant. On the other hand, if I agree to the amendment
it will represent a departure from what we had agreed to and, therefore,
[ must oppose it.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
i8 : C
' ** That in clause 4 of the Bill, in clause (b) of sub-section (3) of the proposed
gection 13, for the words ‘ Magistrate of the first'class ' the word  person’ be
subetituted.’’

The motion was negatived.

Mr. Mohan Lal Baksens : Sir, I beg to move :

** That in clause 4 of the Bill, in clause (¢) of sub-section (3) of the proposed
soction 13, for the words ‘ military officers ’ the word ‘ persons ' be substituted, and
the words * by order In writing ’ be omitted.’’

.on. Bir, this amendment is also similar to the one that has been nagatived
by'the llouse just now. But I think my Honourable friend Mr. Tottenhamn
will concede that in this.case his objection will not hold good, that 18
that the presence of & First Class Magistrate on the Board was desirable in
the interests of administration of the board. By this amendment, it is
sought to substitute the word ‘‘ persons’’ for the words ‘‘ military
officers '’. Before 1 proceed with this amendment, 1 want to say a few
words in reply to what Mr. Tottenham has said just now while speaking
on the other amendment. First of all he asked me whether half a loaf was
not better than no bread. I may tell him frankly that I am one of thowe
who believe that minor concessions are inimical to larger changes and
therefore the threat which he has again held out before us that if ail my
amendments are carried out he will consider the position whether he should
proceed with the Bill, is one which will not cow me down. I know that
even if the Bill as it has emerged from the Select Committee is dropped
now the Government will very soon bring another Bill because they are
very anxious for changes in the present Act those changes may be in
directions other than that in which we want. But I am sure that very
soon they will bring in an amending Bill. Then, Sir, he said that he eould
not betray the interests of his constituency, that is, the army. I do not
understand how he would be betraying the interests of the army if he
accepted this amendment. After all the Officer Commanding will be there
and he will ha.ve the right to nominate and instead of saying ‘ nominating
officers ’ we say ‘ only such persons as he may deem fit’. And then even,
if the impossible were to happen and, the Commanding Officer nominated
all non-officials and there were a non-official majority in the Cantonment
Board, as has already been pointed out by Pandit Govind Ballabh Pant,
there are other provisions under which the President can over-rule the
decision »f the Cantonment Board. Then again he asked me, if these non-
official members nominated by these authorities were to vote with the Gov-
ernment or with the normrmtmg authority, where was the good of having
non-ufficials or making this provision ! I may tell him that after all even
in this House we know that the Government Whip has not to care for the
officials nominated in this Assembly.. They know that their vote is already
secured. As for the non-official nominated members they have to cajole
them and they have to worry a little to persuade them to vote with them.
Therefore it is -absolutely necessary that when in this Act we are giving
the Cantonment Board the power of taxation there must be at least some

«f
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scope for. non-officials being nominated. As I have pointed -out, aftar all
cantopments are pot only primarily plwes for the residence of soldiers
but . thiere iz a large civil population which has invested large swwms of
money ; ang it is absolutely necessary that when the Board has this power
of taxation there must be Some opportunity or some séope by which non-
officials,"if they are the best available persons, should not be debarred from
being nominated by ‘the nominating authority, And, then, Sir, in this -
wvery Bill, we have got in the proposed section 13, clause (6) where it is
said :

** The Officer Commanding the station may, if he thinks ﬁt with the sanction ot
the Ofticer Uommanding-in- +Chief, the Command, nominate in pl.m:a of any military
oflicer whom he is empowered to nominate u.ndor clause (e¢) of sub-section (), clause
(e) of sub-section (4) or clause (b) of sub-section (§), any person, whether in the
service of the Government or not,"’ ete.

So, in this very Bill, you have got a clause by w]nch you empower the
Officer Comnmanding-in-Chief to permit the nomination of any other
person. Then why should not this House confer the nominating authority
the samne powers which you are reserving to the Officer Commauding-in
Chief ¢ I hope Mr. Tottenham will not resist this amendment as he did
the former one. After all, if he so chooses he can issue a circular and he
can insist on the nominating authority to nominate only military officers.
But by this amendment we leave a margin by which if there are persons
who are competent to work on the Cantonment Boards, in the interest of
the administration of the Cantonment Boards there should be no reason
why they should not be nominated and only military officers should be
nominated. Nomination of military officers only means that the nominating
authority will have additional two to four votes instead of one, becauss I
am sure there will not be a single occasion when these officers will dare .
vote aguinst the nominating authority, while there is some chanee, at least
in the matter of taxation, that other nominated persons may vote
against the Officer Commanding. In some cases at least it may be neces-
sary for him to convince them of the correctness of the posifion to securo
their votes. Bir, with these words I move the amendment.

%ﬁ'. Deputy President (Mr. Akhil Chandra Datta) : Amendment
mnved :
' That in clause 4 of the Bill, in clause (s) of sub-section (3) of the proposed

section 13, for the words * millhry offleers ' the word ¢ persons ’ be substituted, and
the words ' by order in writing ’ be omitted.’’

Mr, G. R. F. Tottenham : Sir, my objection to this amendment is
not that jt is going to prejudice to any great extent the interests of the
soldiers or troops, but that it is unnecessary, for the reasons which the
Honourable Member himself explained. T'nder the present Act, according
to the proeviso to section 14 (1) (e), the Officer Commanding the station
may, if he thinks fit, with the sanction of the Officer Commanding-in-
Chief, the Command, nominate in place of any military officer whom he is
empowered to nominate under this clause any person, whether in the
service of the Government or not, who is ordinarily resident in the canton-
ment, ete. That proviso is, as the Honourable Member himself explained,
reproduced - in clause (6) of section 13 of this Bill in exactly the sam:
lunguage, and therefore T can see no great value in deletmg that sub-clause
(6) of. section 13 and putting its contents,—that is practically what it
amounts to,—into the earlier clauses. The effect T admit would he
much the same in practice because, as the Honourable Member himself

L220LAD 2
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pointed out, it would always be open to the Officer Commanding-in-Chief
to give directions to Commanding Officers that they were to appoint
toilitary officers. I cannot myself see that there is any great differened
between that and the present provision of the law which says.that the
Officer Commanding the station may do it with the sanetion of the Officer
Gommanding-in-Chief,’ the Command. In both cases the sanction of the
OMcer Commanding-in-Chief is required, and all that will happen if this
amendment is passed will be exactly what we are doing at present, but in a
roundabout way. From that point of view, therefore, I should prefer te
keep the Bill as at present drafted, on the ground that.it does give Honour-
able Members opposite substantially what they are asking for, that is,
u chance of replacing official military officers on the Board by non-officials
when there are reasonable grounds for doing so.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

¢ That in clause 4 of the Bill, in clause (e) of sub-section (3) of the proposed
section 13, for the woids * military officers ’ the word * persons ’ be substituted, and
the worde * by order in writing ’ be omitted.’’ : :

The motion was negatived.

Mr. Mohan Lal Saksena : Sir, I beg to move :

: ** That -in clause 4 of the Bill, in clause (f) of sub-section ($) of the proposed
mection 13, tor the word ‘ seven ’ the word ‘ nine ’ be substituted.’’

This will make nine elected members. By this amendment there
will not be & majority of elected members in the boerd.
There may be, if all the amendments are accepted, a
non-official majority, but certainky there will be no majority of elected
* fnembers ; and at present, as has been pointed out by Pandit Govind
‘Ballabh Pant, ‘wherever there is a hoard, there are at least
seven elected members and seven nominated members, and one
President. But in the néw scheme there may be boards where the
number of the eletted members may be reduced. ' One objection taken
by the Army Secretary was that it is just possible that there may be
boards wher¢ the population is not large enough (o supply the
requisite number of elected members. But if my information is correct,
1 think even now there are about 36 cantonments where there are
elected cantonment boards : that means that in these 36 places there
are seven elected members. But under the new scheme of things, I
am not sure, but I am given to understand, that in a large number of
cases the number of elected members will be reduced. By this amend-
ment I wanted that the number of elected members should be made nine,
instead of seven, which will work out in this way, that there will be in
all a board of 19 members of whom nine will be elected and ten will
‘be nominated. There will still be a majority of one nominated mem-
ber. For the reason which T have already stated -that because under
the present Bill the power of {axation is given {o the board, it is neces-
sary that they should bave an effective, if not a predominant, voice,
in the determination of taxes to be impesed upon them. Under
the present Act, till now, the power of imposing taxes vests in the
Loeal Government. Under the new scheme it will be the board which
will decide upon measures of taxation. Of course there are certain
safeguards. But as we know wherever we give power of taxation, we

3 P.M.
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also give power of representation and thergfore_lo_t\:at_ihé eivil ]fl'&i)ll.ll-
tion may have an effective vojge in the administration of the cantop-
ment board and also in the impesing of taxes, it is necessary that therd
shonld be nine elected members instead of seven. With these words,
T move this amendment. -
5!‘. Deputy President (Mr. Akhil Chandra Datta) : Amendment,
moved i 4
. ** That in clause 4 of the Bill, in elause -secti

section 18, for the word  seven ’ the word ¢ nin(oaf’]| b:ft:u‘bl:ﬁ.:::le?”(a) of the propesed
Mr, @. R. F. Tottenham : Sir, I am afraid I cannot agree with the
Honourable Member : who has moved this amendment that. a mere
addition to the number of elected members will make their voice any
more effective than at present. Their voice can be made more effec-
tive only if they are given a majority on the board. This amendment
would give the elected members a clear majority on the board. The
constitution of a class I cantonment board under this Bill will be one
Commanding Officer as President, 7 elected members and 7 nominated
officials—that is, 15 altogether. If this amendment were passed, the
board would consist of 17 members consisting of one Commanding
Officer, 9 elected members and 7 nominated officials ; therefore the
board would contain clear elected majority ; and as I have already
explained, T am afraid that is a principle that T am quite unable to

accept. L
Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
18 : '

. ** That in clause 4 of the Bill, in clause (f) of sub-section (8) of the proposed
section 13, for the word * seven' the word ‘ nine ’ be substituted.’’

The motion was negatived.

Mr. Mohan Lal Baksena : ir, I move :

** That in clause 4 of the Bill, after clanse (f) of sub-section (3) of the proposed
section ls,\thn‘a fol_lowiﬁg'{:laus? be "h_uert_ad: .

‘(g tv_i;o nan-o'frﬁt'ia]_ members nomingted by the District Magistrate ”.’’

-+ Now that my Honourable friend has resisted all other amendments,
T hepe he will accept this. . After all this will not give an eleoted
majority. The power of nomination will rest. with the Distriet
Magistrate.and 1 think as has heen pointed out by Dr, Khare, thai stage
has not yet arrived when the (Government shonld distrust their own
district officers. Therefore the interests of the army will not be
betrayed if he accepts this amendment. I know, because of the agree-
ment to whieh he has referred and in the face of the fact that he has
net been.ahle to accept any of my amendments so far, what the fate
of this amendment will be ; but still T know there. ig 2 large volume
of public opinion outside which is agaithia Bill and which wants
that there should be effective representatitni '‘oF &ivil -‘poprtation by
fbrdsip @ %ion-ofisiall mejority.: Mhérefor¥ T mobeedifds amepdmeny

Mr. Deputy President (Mr. Akhil Chandra Datta) : Amendment
moved : and oads 1o Frevy fiivsae i we b et ottt

** That in clause 4 of the Bill, after clause (f)Fof sub-pection (£);pf,the pueposed
wection 13, the following clause be inserted : Yol b Allatal sy

‘ (9) two non-official’ theifbbrs ndtitiated by thie DMWtrit Maghetrate 1/
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Mr. G. B, F. Tottenham : Sir, the acceptance of this amendment
would, I am afraid, be very much opposed to the interests of Homour-
able Members opposite, because they must remember that we are now
left with a first class cantonment board econsisting of seven elected
members. They tell me that if we nominate non-officials, these
nominated members will always vote with the official bloc, and there-
fore this amendment means increasing the official bloc by two and
putting the elected members in a minority of three instead of a minority
of one. From their own point of view, I think therefore that this
amendment is not desirable ; and for the reasons I have already
explained I regret that I am unable to accept it,

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

‘* That in clause 4 of the Bill, after clause (f) of sub-section () of the proposed
section 13, the following clause be inserted :

‘ (g) two non-official members nominated by the District Magistrate *.’?
The motion was negatived.

Mr. Moban Lal Baksena : I do not want to move any more amend-
ments to clause 4.

Mr. G. H. 8pence : Sir, I move :
** ‘That in clanse 4 of the Bill, in the proposed new section 13 (4) (e) (i), after the
words ¢ five thousand ' the following be inserted :

‘and in cantonments which the Governor Gemeral in Counecil, by notification
under the proviso to sub-section (1), has placed in class II, whatever be
the population *.’’ !

The effect of this amendment will be to reduce to ome the number
of military officers on the boards of cantonments in respect of which
the power conferred by the proviso to sub.section (Z) has been wused.
It is quite clear that if the insertion proposed in this amendment ig not
made, the object with which the proviso to sub-section (1) of section
13 was inserfed will be defeated. That object was, as explained in
the report of the Select Committee, to meet the difficulty apprehended
in the North-West Frontier Province and Baluchistan that owing to
the military duties and frequent movements of military personnel it
might not always be possible or convenient to supply members for a
more numerous board. Sir, I move.

o Mr. Deputy President (Mr. Akhil Chandra Datta) : The question

‘* That in clause 4 of the Bill, in the proposed new section 13 (4) (e) (#ii), after the
words * tive thousand ' the following be inserted :

‘and in cantonments which the Governor Gemeral in Council, by notification
under the proviso to sub-section (1), has placed in class IT, whatever be
the population .”’

The motion was adopted. _ _
- Mr. Deputy President (Mr. Akhil Chandra Datta) : The guestion
4s :
‘' That clause 4, as amended, stand part of the Bill."’
The motion was adopted.

Clause 4, as amended, was added to the Bill
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Clause 5 was added to the Bill _

Mr. Deputy President (Mr. Akhil Chandra Datta) : The question
is :

** That clause ¢ stand part......

Mr. Mohan Lal Baksena : Sir, I have given notice of an amend-
ment to clause 5.

Mr. Deputy President (Mr. Akhil Chandra Datta) : The Chm
cannot allow this, because, in the first place, notice of the amediment
was sent in only today ; secondly, the Honourable Member did not
rise in his seat to move his amendment in proper time. We have
passed clause 5, and are now on clause 6. (After a pause.)

The Chair was under the impression that clause 6 had been put,
but it understands it is mot so, and, therefore, the Chair is quite pre-
pared to allow Mr. Saksena to move his amendment, unless there is
any objection on the ground of notice.

The Honourable 8ir Nirpendra Sircar (Law Member) : Sir, there
is objection on two grounds, firstly, clause 5 has been put and passed,
and we are now on clause 6. My Honourable friend’s amendment is
on clause 5.

Mr. Mohan Lal Saksena : No, Sir, my amendment comes after
clause 5. It is a new clause to be added after clause 5.

Mr. Deputy President (Mr. Akhil Chandra Datta) : There is
objection on the ground of notice.

Mr. Mohan Lal Baksena : I would request the Chair to suspend
the Standing Order and allow me to move this amendment.

Pandit Govind Ballabh Pant : The Chair can have an opportunity
of suspending the Standing Order.

Mr. Mohan Lal Saksena : Sir, I could not move the amendment
in time. There were a large number of amendments to the Bill, and
it was only today I found certain important amendments had been left
out, and so I gave notice only today in the hope that the Chair would
suspend the Standing Order as a special ease and enable me to move
it.

Mr. Deputy President (Mr. Akhil Chandra Datta) : THe Chair
suspends the Standing Orders and allows Mr. Mohan Lal Saksena to
move his amendment.

Mr. Mohan Lal Salksens : Thank you, Sir. I move :

‘“ That after clause 5, add the following clause and number it as BA :

* Delete section 18 of the smid Act ’.’’

Sir, section 18 of the Cantonments Act reads thus :

‘* kvery person who is by virtue of his office, or who is nominated or elected to
be, & member of a Board shall, before taking his seat, make at a meeting of the Board
an oath or affirmation of his allegiance to the Crown in the following form, namely :

) baving become, or been elected or been nominated a member
o!' thil Board, do solemnly swear (or affirm) that I will be faithful and bear true
allegiance to His Majesty the King, Kmperor of India, his heirs and successors, and
that I will faithfully discharge the duty upon which I am about to enter.
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(2) If any such person fails to make the oath or afirmation within such time as
the Loeal Government considers reasonable, the Local Government shall, by notification
in the local Official Gazette, declare his seat to be vacant.’’......

Mr. Deputy President (Mr. Akhil Chandras Datta) : Order, order.
Before the Honourable Member proceeds to speak further in suppogt
of his motion, the Chair would like to point out that this is an amen
ing Bill, and section 18 of the Act is left untouched by the Bill before
us. Therefore, it enlarges the scope of the Bill. How does he propose
to get over that difficulty 1

Mr. 8ri Prakass (Allahabad and Jhansi Divisions : Non-Muham-
madan Rural) : It is narrowing the scope of the Bill.

Mr, Deputy President (Mr. Akhil Chandra Datta) : So far as
amendments to an amending Bill are concerned, even narrowing
amounts to enlarging.

. Mr. Mohan Lal Saksena : I thought we were really overhauling
the whole Act, because from the very first section there are amend-
ments right up to section 178, and so on.

Mr. N. V. Gadgil : On a point of order, Sir. I submit that this
amendment is perfectly in order. What is under consideration ia the
constitution of the Board, including the question of franchise, qualisica:
tions and disqualifications of the members. I consider the whole
gection 15 is under discussion in the House. If nmew members are to be
permitted by virtue of this Bill being passed into law to sit on the
GCantonment Boards, why should they be obliged to take an eath under
the old Act. Therefore, I submijt, Sir, that this amendment is perfecily
in order, and it does not enlarge the scope of the Bill at all.

Mr. Deputy President (Mr. Akhil Chandra Datta) : Tt eannot be
allowed. The question is :
" 44 That slause 6 stand part of the Bill?’
The motion was adopted.
Clause 6 was added to the Bill.
Claunses 7 and 8 were added to the Bill.
. Mr. Deputy President (Mr. Akhll Chandra Datta) : The questiof’
19:: .
" ¢4 'That clause 9 ltand pm of the Bill’’ .
Mr. G. H. Spence : Sir, I move :
** 'Phat in sub-elause (b) of elause O of the Bill; for the words ** has nbt’ been
constituted for the first time ’ the words * is not constituted ’ be substituted.’’

The existing wording, Sir, fails to cover the case where a Board
has been constituted and.at a subsequentperiod has ceased to. exist.
The only object of this amendment is to meet euch A case. There ‘are

aa.sea in point. such as.Ambala . Sir, I move, ... b e 8 o
e mpmy Président (Mr.: ARhil Chagdin fDdtt&) - he uestion
Mobonoa bedsuinaog ane oo e gmeeed wa moreeed wenved L L

bl iaad An bablanse. (BY ot ohwtio! 982 the Bill, dor, ‘the words * ham not’ ‘boan
domatitues Yor the first dime!’, shs: iuids Adm; -bt conititwtsd 7 be mabatitubed lq s tta

asiug o} Juoda wosog wheh od agiadeeih wler ey e 1 o2a8
The motion was aﬁ’op{egﬂ
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is : Mr. Deputy President (Mr. Akhil Chandra Ditti) : The quéétion
** That clause 9, as amended, mtand part of the Bﬁl.”

The motion was adopted. .

Clause 9, as amended, was added to the Bill.

Mr. Deputy President (Mr. Akhil Chandra Datta)

I

: The question

is :
** That clause 10 stand part of the Bill’’

i .
Mr. N. V. Gadgil : Sir, I move : |
* T'hat for sub-clause (a) (3) of clause 10 of the Bill the following be

substituted : .
(¢) for sub-clause (iié) of clause (b), the following be substituted :

¢ (#4) is entitied to be on the electoral roll of the Provincial A.ulembly, by

virtue of eduoatmna.l qualifications prescribed for the particular provinece

concerned ’.
My submission is that, in the old Act, the qualification laid down is

that he must be a graduate of any umverslty established by law in British
Indin. The amending Bill has substituted Matriculation for the same.
My point is that the literacy test must be wide and that the literacy
frunchise preseribed for the purpose of the various Provincial Assemblies
mnst he adopted. In the Gt{\) Schedule to the Government of India Act,
1985, so far as the Bombay Presidency is concerned, the educational quali-
fication is laid down as follows : .

¢* Nubject as aforesaid, a person ghall also be qualified to be included in the electoral
roll for amy territorial comstituency if he is proved in the prescribed manner to bave
passed the matriculation or school leaving examination of the University of Bombay,
or an examination prescribed as at leaat equwslent to either of those examinations, or,
if it is so prescribed, any other prescribed examination, not lower than vernacular final

examination,’’

In different provinces different qualifications have been laid down.
Therefore, my amendment seeks to cover all these things by making the
- proposal general, namely, that he is entitled to be on the electoral roll
of the Provincial Assembly, by virtue of educational qualifications
prescribed for the particnlar province concerned. Sir, I move. .

Mr. Deputy President (Mr, Akhil Chandra Datta) : J\mendment

moved :
** That for uub clnuse (a) (t) of clauae 10 of the Bill the following be

!‘l.lblt!til'-ﬂl
(#) for sub-clause (iii) of clause (b), the following be substituted :
"' (#4) is -entitled to Ue on the electoral roll of the Provincial Assembly, by
virtue of educational qualifications p;euenbed for the particular province
conaerned e
B!Zr nham T may say at oméethat I din in sympathy
wifh the Meﬁdm‘en’t ‘proposed - by | thy” Honotirable  friend; -and I think.
it ix merely a question of the way in which his inténtion’. s‘mld ba‘gwem

effect t.o It ds.true t present fhe educa nﬂ{.,ﬁfg%l
elector, in a cantofl{;npfng is that ﬁn?‘ mﬁggt b;‘ﬁ; griduate. ]et.l,
i l:'!?e widéhed tiie /Pratiohiss by -makingthboettallficitich theﬂlatn-
AVtion Istitidard eri'¥h mmf +Qnas i Howiy: abbut - giving ~ effent;
th"£}8! atertdmiéwio i WHe Wwording preposik; bpiithe: Honosrable: Member,

is that it would not cover every cantonment in India. For instance,
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Delhi has a cantonment, but presumably nobody there would have & voto
for a provincial Assembly. Therefore, it is necessary for us to provide
some standard anyhow for those cantonments which are not in comsti-
tucncies for a provincial Assembly. Further, I think I must take a mors
material point. The correct thing for us to do in cantonments would
be to regulate our franchise by the franchise in provincial municipalities.
T think that is the correct and straight way of doing it, and I am quite
prepared to accept an amendment which would make the educational quali-
fication for an elector in a cantonment <he same as that for an elector in
a municipality. It would then be open to the provincial Government
concerned to arrange for the franchise in the municipality as it thought
best to fit in with the franchise for the provincial Assembly and provision
to that effect would formally be followed in cantonments and would give
effect to the principle which the Honourable Member has in view. The
form of the words I would suggest would be that, in place of the present
clause, we should say, ‘‘ has passed the matriculation examination of a
university established by law in British India or holds any other educa-
4ional qualification which would be required to qualify him for enrolment

as an elector in a municipality in the province in which the cantonment
is sitnate.”’

Mr. N. V. Gadgil : May I point out to the Honourable Member that
so far as the Bombay Presidency is concerned the Municipal Acts do not
contemplate literacy qualification for the purpose of franchise ¥ The
literacy franchise for the provincial Assembly would be of great utility.

Mr. G. B. F, Tottenham : 1 understood that under the Bombay
Municipal Aet—I have not got it with me here—the qualification for an
elector in a Bombay municipality was that of a graduate at the present
moment. Is my Honourable friend sure about that !

Mr. N. V, Gadgil : That was before the year 1925. In the Act of
1925 that qualification is mot provided.

Mr. G. B. F. Tottenham : The present position in municipalities in
Bombay is that there is no educational qualification prescribed ?

Mr N. V. Gadgil : No, not even for the Corporation of Bombay.

Mr. G. R. F. Tottenham : In that case I agree that we shall have to
reconvider the wording of this amendment.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

Mr N. V. Gedgil : The same qualification as is prescribed for the
Provincial Assembly would be better.

Mr. G. R. F. Tottenham : That, again, as I indicated, would not get
over the difficulty of certain cantonments in areas where there would not
be & Provincial Assembly:

Mr N. V. Gadgil : They would be few and far between.-

Mr. G. R F. Tottenham : As we are agreed as to the prineiple of
the nmendment, I suggest, that the best thing would be that I should
consult the draftsman and put up an agreed amendment to be moved
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formally when 4he other amendments have been passed. It is merely a
maiter of arrapging the wording.
Mr. N. V. Gadgil : I accept that. _ |
Mr.  President (The Honourable Sir Abdur Rahim) : Then, clause
10 has to stand over. '

Mr. Mohan Lal S8aksena : I have also got an amendment. I move :
“* ‘That in sub-clause (a) (s) of clause 10 of the Bill, for the word ¢ Matricula-
tion ’ the words * Upper Primary ’ be substituted.’’

Mr. President (The Honourable Sir Abdur Rahim) : In view of the
decision on the last amendment, this also will have to stand over.

Mr. N. V. Gadgil : Sir, I move :

'* That after sub-clause (a) (%) of clause 10 of the Bill, the following new sub-
clause be inserted :

* (#11) after clause (c¢) the following shall be inserted :

‘ (d) Every person whose name is entered on the current electoral roll of the
constituency of which the particular Uantonment forms a part for the
purpose of the Provineial Legislative Assembly ’.’?

This deals with a different subject, Sir. The object of this amend-
ment is to widen 4he franchise and a similar provision is contained in the
Rombay Major Municipalitiey Act in which section 11 lays down that
every person whose name is on the current electoral roll or is entered in
the electoral roll or part thereof prepared for a municipal borough which
constitutes or forms part of a general constituency and published under
Regulation 63 of the Bombay Electoral Regulations, 1923, shall be qualified
to vote at a municipal election in such municipal boroughs In view of
the Government of India Act of 1935, I have made the necessary changes
and have stated in my amendment ‘ for the purpose of the Provineial
Legiglative Assembly ’. A similar provision is to be found in the Distriet
Local Boards Act. In fact, I am told that a similar provision is found in
all the municipal Acts. All those persons who are entered on the electoral
roll of the Provincial Legislative Assembly should be automatically
cutitled to be on the electoral roll of the Cantonment Board. That is the
object of the amendment. Sir, I move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment

moved :
‘' That after sub-clause (a) (#%) of clause 10 of the Bill, the following new .sub-
olause be inserted :
‘ (#i) after clause (o) the following shall be inserted :

‘ (d) Every person whose name is entered on the current electoral roll of the
comstituency of which the particular Cantonment fofms a part for the
purpose of the Provincial Legislative Assembly %.?*

Mr. G. R. F. Tottenham : I think, if I may say so, that this is &
somewhat unreasonable proposal as applied to cantonments. As far as
T can see, the actual effect of it would be to give everybody in & particular
constituency for the purposes of election to a legislative Assembly the
power to vote in a cantonment board election. As it stands, the amend-
ment, reads :

‘' Kvery pérson whose name is entered on the current electoral roll of 'the
apmstituency of which :the particular Lnntmment forma a part for the purpose of the
Provineial Legislative Assembly,’’
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To take a practical example. There is a tiny little éagnbment Ealle'ﬂ'
Jutogh a few miles away from Simla. Under the Honourable Member’s
proposal everybody who had a right to vote for the provincial legialative
Assembly in Simla would also have a right to vote for the cantonmeut
board election in Jutogh, although probably nine-tenths of this nuiber
ngver go there and take no interest whatever in the affairs of the canton-
ment of Jutogh. Take the similar case of Lahore. Lahore is an
enormous city. It has an enormous number of voters for the provinecial
legislative Assembly and next to it is the comparatively small military
canionment. Under the Honourable Member’s suggestion all the peuple
in Lahore City who are entitled to vote for the provincial legislative
Assembly would also be entitled to vote for the cantonment board election
in the Lahore Cantonment. Again the difficulty would arise about Delhi
itself where you have a fairly small military cantonment ;close to the
city. Take also the opposite case of Rawalpindi which is a big canton-
ment. It would appear that persons in villages and so on in the district
wonid be entitled to vote at the election for the Pindi Cantonment Board
although they had no connection or interest whaiever in the cantonment.
I therefore regret that I am unable to accept this amendment.
Mr. N. V. Gadgil : This is subject to what is contained in (b) of
section 27 : '
‘* Kvery person who has for a period of not less than twelve months immadiateff

pi'oeeding thn aforesaid date resided in the cantonment and on the aforesaid date,
ete."’

My amendment is to be read subject to this.

. Mr. G BR. F. Tottenham : The wording of sub-section (b) applies
only to the persons mentioned in parts (i), (41), (iit) and (iv) of that sub-
section, namely,—*'‘ is the owner or mortgagee, etc.”’ or ‘‘ is carrying on
any husiness in the cantonment ’’, or ‘‘ is a gradnate of any University '’
or ‘‘is a retired or pensioned officer ’’, while sub-clause (¢) refers to
“ every person who has during a period of not less than twelve months
immediately preceding the aforesaid date resided in the cantonment ’’
and so on. The Honourable Member wishes to insert a new sub-clause

hich is not subject to any of the previous stipulations. It is simply a
are statement that every person whose name is entered on the roll 6f the
provineial Assembly should be entitled to vote in the cantonment. ¥ he
could make it clear that he wishes to include only persons in the eanton-
ment, then I would be prepared to accept his amendment. As drafted, T
submit, it does not produce that effect.

. Mr. G, H. Spence: I would suggest to you, Sir, that we leav:
clause 10 for the present and proceed with the other clauses. By the
time we finish them, we may clear up these complexities.

o Mr. President (The H@nou@ies;rfw&eﬁm%)@ Cladde W will
#arld over 16 the Present. The'Giestlon™tg 71 " Inrisiis Tl o
sUUHS ERRA SR A A IR R AR V1 U AN LI R EOR S < R RE T IRt 7 DO

"{*.??“,%-sf'.!"ff’q ‘llnuf.and.,pq.rt?f fhe.x '1’! o enzagroq oft a0® ganaptideges
1o M Mol ‘Tial Salsent ' T have el Amvendmnant tordlause 11, towiq

Mr. G. B. F. Tottenham : On a point of order. This BiieRdHie
W1y reilehed e ‘at” 11 o'cldek this orning: -:Asfar as I kmow| many
"Hotiof¥#B18 Menibbri ¢ ‘At Hotisé Harve’ rioky¥t: revgived it T have HaY

ahsolutely no time to look into it. I do not even know whas it ‘i abont.
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1 suhmlt it is rather unfair t.o send these amendments in so late. Mem-:
bord of the House have had six menths to send their amendments inl

Mr, President (The Honourable Sir Abdur Rahlm) The Chair
¢iinnbs allow tHis amendment to be moved. -

Jlauses 11, 12, 13, 14 and 15 were added to the Bill,
Mr. President (The Honourable Sir Abdur Rahim) : The question

** "Phat clause 16 stand part of the Bill’’

Mr. Mohan Lal Baksena : Sir, I move :

** That in clause 16 of the Bill, in the proposed section 43A (1), the words
* purposes connected with ’ be omitted.’’

Honourable Members are aware that these words have been introduced
by the Select Committee to make it clear that there will be certain other
functions which will not be within the purview of the Bazaar Committee.
On. the_one hand it has been urged on behalf of the Government that the
constitution of Bazaar Committees is a large concession which should be
welcomed by the non-official members of the -civil population of canton-
ments. On the other hand it is said that the Bazaar Committee will be
only for certain purposes connected with the administration. [ want
these words ‘‘ purposes connected with '’ to be deleted to make the mean-
mg clear.

'The amended section will then read :

‘¢ The Health Officer and the Executive Engineer for the administration of such
areas in the cantonment as the Governor General in Council may, by notification in the
(Gasette: of Indid, declare to be bazaar areas, and may delegate its powers and duties
to such committee in the manner provided in clause (e) of sub-section (1) of section
‘4- rr

I think the other sections of this Bill make it quite clear that this
Bazaar Committee will derive its authority from the Cantonment Board.
Therefore, there is no room for any misunderstanding that the Cantonent
Board will have nothing to ‘do with the Bazaar Committee and that the
administration of the Bagzaar area will be entirely in the hands of the
Bazasr Committee. Therefore, T think that these words which have Leen
ilitmduced by the Select Committee should be deleted.

l?ilr President (The Honourable Sir Abdur Rahlm) Amendnent
move

"¢« That in elause 16 of the Bill, in fha proposed section 43A (1), the words
4  purposes eonnected with ’ be olmtted i

M. G R. F. Tottenham Sir, it is quite true that the second Select
Committee did purposely insert these words for the purpose described by
the Honourable Member opposite, but he quite rightly recognizes that the
powers of the Bazaar Committee must constitutionally be derived from
the Board itself and that the extent of those powers must constitutionally
be liable to variation from time to time, if necessary, by the Board as a
whole, I am advised that these particular words that were inserted by
the Select Committee are not strictly necessary and therefore I am pre-
parod 0 awept the amendment.
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Mr. Presidest (Phe Tonourable Sir Abdur Rahim) : The ‘question
is :
«'Phat in clause 16 of the Bill, in the propounﬁ section 43A (1), the wordl
* purposes connected with ’ be omitted.’””
The motion was adopted.

. Mr, President (The Honourable Sir Abdur Rahim): Pandit
Malaviva. (The Honourable Member was not in his seat.) Honourabla
Members who have any amendments down on the List should rise in
their places, when their turn comes.

"Che question is :

‘* I'hat clause 16, as amended, stand part of the BilL’’

The motion was adopted.

Clause 16, as amended, was added to the Bill,

Clauses 17 to 21 were added to the Bill. ‘

Mr. President (The Honourable Sir Abdur Rahim) : The question

¢* That clause 22 stand part of the Bill.’’
Mr. Saksena.
Mr. Mohan Lal 8aksena : Sir, I move :

‘! That in elause 22 of the Bill, in the propoled section 60 (1), after tho words
* any municipality ’ the words * of the same class ’ be inserted.”

" 8ir, the clause will thus read like this :

“¢ 22, Kor section 60 of the said Act the following section shall be nblﬂtutﬂl,
namely :
* 60. (1) The Board may, with the previous sanction of the Local Government,
impose in any cantonment any tax which, under any enactment for the
time being in forée, may be imposed in any municipality of the same
class in the province wherein such cantonment is situated : ’ '’ ~

Up till now, Honourable Members are aware, the power of taxation
vests with the Local Government. The Loecal Government alone -can
impose taxes, but now this power is being delegated to the Cantonment
Board, and the latter is allowed to impose any taxation which can be
imposed by any enactment in force in any municipality of the province.
Now there are municipalities and municipalities, of different ¢lasses, in
each province and there are certain taxes which are not enforceable in
second and third class municipalities but are enforceable omly in first
elass municipalities. Therefore, I have added these words : ‘“ of the same
class ’’. That will clear the position : and only such taxes will be imposed
in cantonments as can be imposed in any municipality of the province
of the same class. I hope my Honourable friend, Mr. Tottenham, will havc
no objection to the acceptance of this amendment.

Mr. Premlent (The Honourable Sir Abdur Rahim) : Amendment
moved : .

‘* That in clause 22 of the Bill, in the proposed section 60 (1), after the words
* any municipality ' the words ‘ of the same class ’ be inserted.”

Prof. N. G. Ranga (Guntur cum Nellore : Non-Mubammadan
Rural) : Sir, I rise to support this amendment, and, in doing so, I wish
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to suy. that it iy most cssential to protect the general public and voters
from the over-anxiety of the Cantonmeut Boards to tax the public and try
to cater to their public needs. It is only too well-known that various
municipalities in different parts of India have vainly tried to please the
public only by imposing additional taxation upon them and not by really
utilising the funds placed at their disposal in the best possible manner.
They know that, except at the time of the elections, they need not be afraid
of the public, and the few people who are behind them as henchmen only
care for the opportunities that they get for making as much money as
possible out of these Boards, and they can do that better if additional taxa-
tion is imposed. It is to prevent these extraordinary proclivities of these
municipal boards and municipal councils that the Local Governments of
the various provinces have seen fit to restrict their powers in this direction.
Even in the Madras Presidency, we have village panchayats—the smallest
in the category of local self-government institutions—which have
exhibited, in an extraordinary manner, great enthusiasm for imposing
additional taxation improperly and at an inopportune moment, with the result
that the Madras Government found it necessary to restrict their powers
and their rights of imposing such additional taxation, Therefore, Sir,
there is all the more reason why these Cantonment Boards, on which there
is no elected majority of members, but which are mostly under the
control of the military authorities, should be prevented from imposing
additional taxation whenever, and to whatever extent, they liked. It
is for this reason that my Honourable friend’s suggestion, that their
powers should be curtailed in the same¢ manner and to the same extent
in which the rights of municipalities of the same category are curtailed
and restricted in the various provinces in which these cantonments are to
be found. is put forward. I, thercfore, hope that the House will see
it fit to support the amendment of my friend, and the Honourable
Member in charge of the Bill will also be willing to aceept this amend-
ment, which is really a harmless one, and, at the same time, serves a
very useful purpose. In these days of over-taxation, he should, of all
people, be willing to agree at least to this and help the local public and
prevent them from being over-taxed.

Mr. G. R. F. Tottenham : Sir, I would like to point out with reference
to what Prof. Ranga said that this amendment has nothing whatever to do
with the amount of tax that is imposed by any Cantonment Board. The
section deals with the question of the kind of taxes that they may impose
and it makes no difference from the present law on the subject except
to the extent that at present the Local Government takes the initiative
in imposing taxes in cantonments, whereas in future the initiative will
lie with the Cantonment Board, but they will have to get the sanction
of the Local Government. If I were satisfied that the words proposed
in the amendment would mean anything and that they would apply
universally to all provinces and all parts of India, I would be perfectly
prepared to accept the amendment. But as far as T know, it is not &
fact that in all provinces in India municipalities are divided into different
classes, at any rate, not into different classes corresponding to the classes
into which our cantonments are divided. Therefore, if we were to put
in these words they would be senseless and meaningless in most parts of
India. I am prepared to accept the principle at which Honourable
Members are aiming but I do mnot think it ean be given
effect to by this alteration in the wording of this clause. After all,
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all ‘that we are really trying to do, and all that we have done ever sincs
this Act was passed in 1924, is to ensire, for instance, that a Cantonment
Board in ‘Madras should not impose some kind of taxation which is quite
foreign fo the municipalities in Madras, but ‘which may happen to be well
?1 wn in Northern India. At present, in a certain Madras .Mm:ticjgﬁl
y ‘é%, for instance, there'is a power to' put a tax on adverfisemients. That
is not a kind of tax that is permissible and leviable in the Punjab. This
section merely secures that no Cantonment Board can impose any kind
of uovel or foreign tax which is not known in the provinee in which the
cantonment is situated and I think that is a very sensible provision, As
far as I can see, 1 cannot give effect to the intention which the
Honourable Members have in mind by simply inserting the words ‘ of
the same class '. There are many parts of India where municipalities
gre not of the same class as cantonments and therefore these words would
mean nothing. I, therefore, regret that as far as I can see such an
amendment would be meaningless and I am afraid I am unable to accept
it.

Prof. N. G. Ranga : In view of the fact that the Honourable
Member is in agreement with the principle underlying this amendment
and his only objection is to the drafting of it, will he be agreeable to
postpone the consideration of this particular clause for the time being ?
He may give us an opportunity of redrafting it with his co-operation
so that we may be able to incorporate the principle with which he g
also in agreement.

Mr. G. R. F. Tottenham : I would be prepared to do that if the.
House wishes me to do so, but T venture to submit that it will be a
very difficult task and the objeet in view would be much better achieved
by my issuing instructions on the subject if the House thinks that would
be sufficient. If that does not meet the Honourable Member’s point
of view, I would certainly consider whether any drafting amendment here
would - have .the effect that he has in mind. " T understand what he has
in his mind is that if in a certain province municipalities are divided
into certain classes and that if the municipal law of that provinee provides
that only eertain classes of taxes are to be imposed in certain classes of
nfunicipalities and -if these classes of municipalities can be made to
eorrespond to our eclasses of cantonments, then we should try and bring
them together. How that can be drafted in the form of an amendment
to this particular clause, I cannot say at present. I think it would be
an impossible task. '

Pandit Govind Ballabh Pant : Sir, T move that this clause do stand
over till we have considered other clauses. :

Mr. G. R. F. Tottenham : I am prepared to agree to that. .

Mr. President (The Honourable Sir Abdur Rahim) : Clause 22 will
stand over for the present. o

Clauses 23 to 82 were added to the Bill.
. Mr, President (The Honourable Sir Abdur Rahim) : The question
is : ' o P : !
*¢ That clause 88 stand part of the Bill.”’
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. Mr. Mohan Lal Saksena : Sir, I move :
*“'I'bat in clause 38 of the Bill, the proposed proviso be omitted.’’

The proviso runs thus :

** Provided that, where the sum written off in favour of any one person exceeds
fifty rupeces, the sanction of the Officer Commanding-in-Chief, the Command, shall be
first obtained.’’

The object of moving this amendment is to remove the restrietion
that this proviso imposes on the powers of the Cantonment Board. The
section authorises the Cantonment Board to write off sums up to Re. 50
but in case it wants to write off any sum exceeding Rs. 50, it must obtain
the sanction of the Officer Commanding-in-Chief. @We know that in
sections 51 and 52 of the existing Act and in other sections of the Act
the Officer Commanding-in-Chief and the Offieer Commanding and the
Local Government have got powers to stop any action being taken by any
resolution of the Cantoument Board. After all, you must place
confidence in the Cantonment Board to the cxtent that they will be
performing their duties in the best interests of the Board. By this
proviso, you restrict the power of the Board, which betrays a certain
amount of distrust in the ability of the Cantonment Board to perform
its duties. T submit that even without the proviso there are sufficient
provisions in the Aet by which any resolution by which the Board
unjustifiably wrlbes off any sum can be stopped and cancelled.  There-
fore, this proviso is unnecessary and I move with these words that it may
be omitted.

Mr. President (The IHonourable Sir Abdur Rahini) : Amendment
moved :

‘' That in clause 33 of the Bill, the proposed proviso be omitted.’’

Mr, G. R. F, Tottenham : Sir, we are by this clause giving Canton-
ment Boards increased powers in the matter of wntmg
off, as compared with the present powers ; we are giving
them power not only to write off taxes, but also rates, und the Seleet
Committee came to the conclusion when they were going through this
Bill that there ought to be some limit to the power of the Board fo write
off sums in favour of one particular individual. The Select Committee
agreed to this amendment which in itself I submit is a perfectly reasonable
and fair provision of law. The Honourable Member seems to think that
if Cantonment Boards want to write off debts and began writing off
large sums of money in favour of one individual, the correct course would
be for the Officer Commanding to use his qpec:al powers under section 52
and send the Resolution up to the Officer Commanding-in-Chief ‘for veto
and so forth. T do not think that is the correct way of carrving on the
administration of Cantonments. T think those powers ought to be used
ouly in-exceptional circumstances. I submit there ought to be a genergl
rule laid down that the Board has certain financial powers and not others.
In this matter of writing off sums in favour of individuals, T suggest it
is ‘& salutary proviso that therr should be some monetary limit. I
eannot pretend thdat the matter is one of vast importance, but I do think
‘that the Select Committes agreed to it because there were good reasons
in favour of it and it is therefore advisable to let the clause remain as
drafted. I therefore regret that T am umable to accept the amendment.
L220LAD ]

4 PM.
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. Mr President (The Honouubie Bir AMW ﬂihw) v D qﬂstlon
18 : K

¢ That in chusc 33 of the 3u1 the proposed promo be omit

The mot:on was negatived.

Ilr President (The Honourable Sir Abdur Ra]um) ’I‘htla'_qu_estinn

; oL hgt clause 33 stand part of the Bill>’
The motion was adopted. R
‘Llam,e 33 was added to the Bill. ' :_":‘ ':
Hl' Prondenl: (The lionourable Sir Abdur Rahim) : The question

v Umt clruse 34 stand part of the Bilk. '’

Mr. Mohan Lal Baksena : Sir, I beg to move :
** That clanse 34 of the Bill be omitted.”

Sir, clause 34 reads as tollows :

“‘lin...... sub-seetion (3) of section 107 of the said Aect, for the words ¢ Local
‘@overnment ', where they oerur for the first time, the words ‘ Officer Commanding-in-
‘Ubief, the Command ' sbkail be substituted.’’

Sir, section 107, sub-section (3) reads like this :

‘¢ A Cuntonment authority may from time to time with the previous sanction of
the Local Government invest any portion of its Cantonment funds in securities of the
Government of lndia.’’

Tip till now. under the provisions of the existing Aect this power is
vested in the Local Government to sanction as to how the Cantonmest
funds were to be invested.  That power is now sought by this clause to
be transferred from the local Government to the Officer Commanding-
in-Chief, the Command. Sir, I think this provision betrays unmerited
distrust of the Local Government. . I do not know why my Honourable
f¥iend epposite i anxious to substitute the words ¢ Officer Commanding-in-
‘Chief, the Command ’ for the words ‘ Local Government’. It may be
that the Local Governments in the future are going to be quite different
~from what they are today. 8o, if the Local Government had the power
of sanetion as to how the funds of Cantonment Boards should be invested,
I think that power should be left intact and it is not proper to take that
_E)ower away from the Tioeal Government and vest it in one single

dividual however great he may be. Sir, I move the amendment.

Mr. President (The Honourable Sir Abdur Rehim) : Amendment
.moved :
‘¢ That elause 34 of the Bill be omitted.’’

_ Pl‘of N @, Ra.ngn 8ir, it is not at all in favour of the Indian
public that this alteration sought to be made by Government on the .adviee
of the Sélect Committee should be made im the Act. Sir, it is a well-
kmovwn fact tlat ever since these municipalities and local boands have
_come {uto the hands of elected councillors and elected presidents, the funds
_0f thede bodies and boards have come to be invested more and more fn
jIn&inq anks and co-gperative societies instead of being deposited in the
pi of India as was the case earlier. The only obJect “with



which this amendment is sought to be made ih ‘e Stiginal At by Go¥ern-
Hesnt Might be to prevent she lweal Govermnents which are to.ebme inte
existence hereafter from directing or authorizing these (Cantenmenis to
déposit their funds in Indian banks or in co-operative societies amd -ihuy
vrevent them from helping Indian banking industry in future. It.is
quite possible that the Government of India are afraid of the Lopsl
Governments to come in the near future and they fear that they are going
to be so much Indiahised and so much Indian in their mentality that they
are likely to place the funds at the disposal of the Indian investing publié
and Indian banking interests rather than at the disposal of British banking
interests. 1 see my Honourable friend, Mr. Tottenham, shaking his head
in dissent, perhaps it may be that his further objection is that since the
Local Governments are going to be more Indianised than they are todby, it
would be more and more difficalt for these Cantonments to get their parti-
cular sanction than it would be if they are to seek the permission of the
Officer Commanding-in-Chief, the Command. I would like the Govern-
ment to put a little more faith in the Local Governments that they are
themselves instrumental in creatilg, in'the kind of Ministers that they are
themselves so very anxiows to usher in in différent provinces than they veem
inclined to do at present. I do not see any other reason, legitimate or
illegitimate, for which the Government of India -can ask this House its
permission for allowing them to make this amendment in this particular
Act. 8ir, T support the amendment.

Mr. G. R. F. Tottenham : Sir, there is absolutely no reason for any
of the Honourable Memhers’ fears. There i8 nu question of distrust of
Lotal Governmrents or distrust of the future Ministers or anything else.
If the Honour#ble Membet had taken the trouble to read the whole section,
I think it would have been perfectly clear that all that we are proposing
to do is to alter the words ‘‘ Liocal Government ’* where they oceur for the
first time in this section into the ‘‘ Officer Commanding-in-Chief, the
Command ’. Tt is the Officer Commanding-in-Chief, the Command,
who has to decide whether the Board has any surplus funds to
invest. The Officer Commanding-in-Chief, the Command, is the control-
ling authority of Cantonment Funds according to the Cantonment Account
Code which is a series of rules prescribed under section 280 of the Act.
- That i& to say, he is the statutory authority for the control of Canton-
ment expenditure, for sanctioning the Cantonment Budget and so on and.
so forth. Local Governments have no direct knowledge of the financial
condition of Cantonments and therefore they connot be expected to know,
if a Cantonment Board wishes to invest any money, whether they have
that money to invest, whether have a sufficient balance or what the
exact position of their funds is, whereas the Officer Commanding-in-Chief,
the Command, has got all that knowledge. However, having decided that
there is some surplis to invest, it does not rest now. and it will not rest
in the future, with the Officer Commanding-in-Chief, the Command, to
decide in what seeurities it should be invested. The section will read’:

‘‘ A Cmhtonment Anthority may, ffom time to timé, with the previous sanction
of the Officer Commanding-in‘Chtef, the Corhand, mvest any portion of its canton-
ment fund in securities of the Govermment of Indie or im such other securities, includ-
ing Nxed Abposits in banks, as the Local Governmremt may approve in this behalf

Therefore, even when the Officer Commanding:in-Chfef, the Comusgnd,

has deci . e pén
as Lga%?&dnthat there are funds to invest it will not be he who will gvui
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them. He will write to the Local Government and say, ‘‘ what shall
1 invest the funds in ’'. It will be open to the Loeal Government te
approve the kind of security or bank in which the funds should be
invested. Therefore, Sir, I see no reason to acoept this amendment or to
think that there is any ulterior motive behind.

Mr. President (The Honourable Sir Abdur Rahim) : The question

is:
) ** T'hat clanse 34 of the Bill be omitted.’’
The motion was negatived.
Clauses 34 to 37 were added to the Bill.
R President (The Honourable Sir Abdur Rahim) : The question
18 :

'* That clause 38 stand part of the B

Mr. G. H. 8penoce : Sir I beg to move :
‘¢ That for elause 38 of the Bill, the following be substituted :
¢ 38, For clause (d) of sub-section (1) of section 138 of the aaid Aet, the
following clause shall be substituted, namely :

* (d) Where the cantonment is a Class I or Class II cantonment, two non-
ofticial members of the board, or where the cantonment is a Olass II1

“ cantonment, one non-official member of the board.’.’ *’

Sir, sub-section (1) of section 138 of the principal Act specifies the
composition of certain Committees appointed to inspect insanitary premises,
The Committees consist of the Health Officer, the Civil Surgeon, the
Executive Engineer, and ‘‘ (d) where there is a Board, two non-official
members thereof ’.

. The existing clause of the Bill to which this amendment is moved
contains a misprint. The words to be omitted are not ‘‘ Where there is
1o Board '’ but ‘“ Where there is a Board ’’. That would have left clause
(d) of sub-section (1) of section 138 reading, ‘“ Two non-official members
thereof ’’ which would be quite meaningless. Moreover if we made it mean
something by saying ‘‘ Two non-official members of the Board ', that
would not meet the point that under the position created by this Bill there
are certain boards on which there is only one non-official member. S0
the effect of the amendment just now proposed is that it maintains the
exigting position in the case of boards consisting of two or more mem-
bers where you will have two non-official members on the sanitary com-
mittees ; where there is only one non-official member of the board, then
that one mon-official member will be on the sanitary committee.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved : .
** That for clause 38 of the Bill, the following be substituted :

¢ 88. For clanse (d) of sub-section (1) of section 138 of the -sald Aﬂ thr'
following clause shall be substitnted, namely :

i * (d) Where the cantonment is a Olass I or Olass IT cantonment, two non-
* official members of the board, or where the cantonment is a Class ITT
cantonment, one non-official member of the board.”.” ’’

;T /MG R, F, Tottenham : Bir;'I_ha'vfe' nothing further tn.8ay .on fhis.
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Hr President (The Honourable Sir Abdur Rahim) : The 'question

i i :
4 '"rhut for elause 38 of the Bill, the following be substituted : by
¢ 38. For clause (d) of sub-section (1) of section 138 of the md Act, the
following clause shall be substituted, namely :
* (d¢) Where the cantonment is a Clase I or Class II mtonment, two non-
official members of the board, or where the cantonment is a Class IIT
cantonment, one non-official membor of the board.”.’”’

"J‘he motion was adopted.
Clause 38, as amended, was added to the Bill,
- Clauses 39 to 43 were added. to the Bill. .-
Mr, President (The Honourable Sir Abdur Rahim) : The question
is : a
‘' That clause 44 stand part of the Bill.'’

Mr Mohan Lal S8aksena:'Sir, I move :

‘ That in clause 44 of the Bill, in the proposed section 178A, the words ‘ No
la.nd shuu be used as & site for the erection of a building m sny cantonment s.nd ’ be

efnitted. ’

Clause 44 reads thus :

‘‘ 44, In Chapter X1 of the said Aect, hafora section 179, the followmg section
shall be inserted, namely :

* 178A. No land shall be used as a aite for the erection of a building in any
cantonment and no person shall erect or re-erect a building on any land
in & cantonment, except with the previous sanction of the Board, nor
otherwise than in accordance with the provisions of this Chapter and of
the rules and bye-laws made under this Act relating to the erection and

re-erection of buildings *.'’

Now, there are two points to be noted here. Firstly it is said that
no land shall be used as a site for the erection of a building in any
cantonment ; and secondly that no person shall erect or re-erect a build-
ing on any land in a cantonment without sanction and so on. What I want
is that the opening words should be deleted, because so far as the other
provision is concerned, it is there and any person who wants to erect any
building in the cantonment can do so only with the proper permission of
the Cantonment Board. At the most this first clause shall be used as a
means of placing an obstruction in the way of those who own land in the
cantonment. After all, it is obvious that the person may have land for
building in a cantonment. He cannot erect any building so long as he

- does not obtain permission as provided in the Act ; and if he erects any
bmldxng without permission, of course he will be subject to all the penal-
ties that are provided in the Aet. Therefore, this sentence should not be
there unless the object is simply to place more than one obstruction in the
way of owners of land in cantonment areas. Sir, I move : W

Mr. President (The Honourable Sir Abdur Rahim) : Amendment

moved :

¢ That in clause 44 of the Bill, in the proposed section 178A, the words ¢ No
land shall be used as a sgite for the erection of a building in any cantonment and ’ be
omitted. "’

Mr, G, R. F. Tottenham : Sir, this section is merely a declaratory

section laying down generally that every building to be erected in a canton-
ment must have previous municipal sanction. The wording of fhe section
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‘was taken from section 313 of the Bengal Municipal Act. I agree, howevaep,
with the Honourable Membey that these apeping words are not strietly

‘moconssry. and therefere 1 am quite prepared to gecept the amendment.

; Mr. President (The Fonourable Sir Abdur Rahim) : The question
s !

** That in eclauge 44 of the Bill, in the d spction, 1784, the words ‘ No
land shall be used as o site for the erection of a building in any cantonment and ’ be
omitted.”’

The motion was adopted.
Mr. President (The Honourable Sir Abdur Rehim) : The guestion

* ‘* That clause 44, as amended, stand part of the Bill’’

The motion was adopted.

Clause 44, as amended, was added te the Bild

Clause 45 was added to the BiH.
_ Mr. President (The Honourable Sir Abdur Rahim) : The questien
18 :

Mr. G. H. 8pence : Sir, I move :
‘“ Phat in clause 46 of the Bill, for the proposed sub-section (#) the following
be substituted : ’
¢ (4) Phe Board may refusa to aanction the erection or re-erection of any
building—
(@) when the land on which it is proposed to ereet or re-erect the building

is held on a lease from (overnment, if the erection or re-erection
constitutes a breach of the terms of the lease, or

(b)"when the land on which it is proposed to erect or re-erect the building
is not held on a lease from Government, if the right to build on such
land is in llis?ute betwceen the person applying for sanction and the
Government *."’

The form given to this sub-section by the Select Committee followed
the wording of a corresponding provision in the Punjab Municipal Act.
Since tht Select Committee reported, the All-India Cantonments Asso-
cigtion have represented to Government that they prefer the alternative
wording which this amendment proposes to substitute. The difference
in substance is very small und Government are perfectly prepared to
gecept the wording desired by the All-India Cantonments Association,
In fact they are definitely anxiqus to meet the Assogiation in this matter
apt hence T move this amendment. Sir, T move.

Mr. President (The Honourable Sir Abdur Rahim) : Amendment
moved :
¢ That in clause 46 of the Bill, for the proposed sub-section (4) the folle
be, aubstitated : ’ o ( e
"4 (4) The Bomrd may refusas to sanction the erection or re-erectiom of any
building—
1. () when, the leyd.on which if is praposed. tm, et Or ré-exeet the bailding

i 7 A held on & lesae, from. Gavermmapty, qwetion, om: xe-enechinR
. ,:.r:;',._,_ o ov, congtitutes 3 breach qf t ﬁq.rm omﬁﬂ?:: a0
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(b) when the land on which it is proposed to erect or re-erect the building
is mot held on a lense from Governmeny; if the. right to WeiM on wch
land is in dis?utc between the person applying for sanction and the

‘Government *, V! ' o
M B._.'A'nﬁi Sir, may I point out that there is andther aménd-
ment standing in the n,aﬁ:e of Mr. Mohan Lal Saksena : if this amend-
et is carried, that wqu}d. be out of order : is it not, therefore, poces-

sury. that he should he ailewed to moave his amendment also ?

Mr. @ R. ¥F. Tottenham : [f Mr. Saksena wishes to move his amend-
ment, it is an amendment to the existing clause—it cannot be an amend-
ment to the amendment moved by my lionourable friemd, Mr. Hpence.

Mr. Mohan Lal Saksena : Sir, I move :

** That im clsuse 46 of the Bill, in the proposed sub-section (4), the wonda ‘ or
if the title to the land is in dispute between the person spplying for sanction and the
Gevernwent ' bo qmitied. '’

Mr. President (The Honourable Bir Abdur Rahim) : Amemdment

moved :

** That in clpuse 46 of the Bilf, in the pr&Posed sub-section (4), the werds ' or
if the title %o the lamd is in @ispple betwesn the person appiging fer mapetien apd tha
(Geverament * be omitted.!?

The discussion can now proceed on both the amemdments.
Does the Honeurable Memher, Mr. Mohan Lal Saksena, wigsh to

speak 1
Mr. Mohan Lal Saksena : Yes, Sir. Clause 46 runs thus :

‘* 46, KMor sub-sections (£), (3) and (4) of section 181 of the said Act the follow-
ing sub-sections shall be substituted, namely :

‘ (£) The Byard may refuse to sanction the erection or re-erectipn of any
building, either on grounds sufficient in the opinion of the Board affecting
the particular building, or in pursuance of a general scheme sanctiomed
by the Officer Conmanding-in-Chief, the Cominand, repiricting the ereetion
or re-erection of buildings within specitied limits for the prevention of .
overcrowding or in the interests of persons residing within such limits
or for any other public purpose.

(%) The Board, before sanctioning the erection or re-erection of a building on
land which is under the munagement of the Military Estates Officer, shall
refer the applieation to the Military Estates Officer for ascertaining
whether there 18 ang objeation on the part of Government to auch erection
or re-erection ; and the Military Estates Officer shall return the applica-
tion together with his report thereon to the Board within thirty days after
it has been received by him.

(£) The Buard may refusc to gancison the ereclion or re-eregtion of any building
if the land on which it is proposed to ereet or re-erect the huilding is
Governmert property and the consent of Government has mnot been
oblained, or if the title to the land is in dispute between the person apply-
ing for senotion and the Government.’ '’

The ¢bje¢t of my amendmeut is that the last portion of |ll"{;}'l()m’:l
sub-clause (4) should be deleted. We know that if it is Government
lapd awsl permission has not been obtained by the person applying for
e;;_s,-af.ing_, a4 building, the permission will be refused. But to refuse
porapission an the ground thai theye is a dispute about title bhetween,
the Government and the person applying, is, T think, simply tising the '
municipal powers for drivipg the person to Court to establish his title.
After qﬁ, Uf there is a dispgte of title between the Government and the )
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person applying for erection of a building, there is no reason why the
Government should not have the same position as the ordinary person
applying for permission ; and therefore I want that" the- cantonment
board should not be used as a machinery for compelling persons ‘to g’
to Court : we know how much money they have to spend inlitigation
against the Government and therefore I want that this portion 'should
bt deleted. 1 hope the House will accept this amendment whiebh is
nceessary and which will proteot the interests of persons who own land
and whose title is in dispute with the Government. Government has got
greater facilities of getting its rights established in a Court of law.

Mr. G R. F. Tottenham : May I speak on boih the amendments,
St ’ The Bill as originally introduced into this House made it com-
pulsory for cantonment boards not only to refer building applications to-
the Military Estates.Officer but also made it eompulsory for the: boaxd to
reject a building application if the Military Estates Officer raised an objee-
tion. After a very long discussion in seleet committee, it was agreed to
modify that proposal and to adopt the wording of a model Municipal Act,
that is the Munieipal Act of the Punjab ; and the wording of this clause
now follows almost exactly the wording of section 193 (2) of the Punjab
Municipal Act. The effect is that the board may, but is not ‘compelled
to, refuse an application if it is satisfied on the report of the Military
Tstates Officer that the man really has no right to build. At our recent
discussion with the ‘All-India Cantonments Asseciation, they rsised- the
point whether it would still be necessary for the cantonment authority
1o refer building applications to the Military Estates Officer or wheiler
it would not be possible to cut short all this procedure if the dispute
hetween the Government and the houseowner had been settled in the way
we hope it will be settled, that is, by taking out leases. Well, we had to
point out in -that discussion that, although the dispute between the
Government and the houseowner would be settled by taking out a lease,
it would still be possible or might be possible for a person who held a
lease from Government to put up an applieation to build on the land
which he was occupying which would be in contravention of the terms of
th~ lease ; that is to say, a man may have a lease of a bit of land to put
up 4 bungalow to live in, and there may be a definite condition in thoe
leage that he is not allowed to convert that land to profit or commerce or
trading. He may then put up an application to the cantonment autho-
rity to build a shop or a motor garage or something of that kind on that
bit of land, and that would be definitely in contravention of the terms of
1le lease. Also, of course, it may still be that a certain number of house-
owners will not agree to settle the dispute between Government and
themselves ; and, therefore, from our point of view, in accordance with
the agreement reached in the Select Committee it is still necessary to
have these applications referred to the Military Esiates Officer for enquiry
on these two points. It will, however, be quite clear that if the house- -
owners take the option of executing these leases which are to be on favour-
able terms, there will automatically be no dispute between them and the
Government, because their title will be defined by the lease itself.
Therefore, in practice, what we hope is that the last words in this
clause will become inoperative, so far as anybody in a eantonment is.
eoncerned who owns a house and agrees to take out a lease for the land
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on which that house is situated. Then the only question which can
be referred to the Military Bstates Officer will be whether & building
apphication is in contravention of the terms of the lease. For these
reasons, and also as my friend explained just now, because the whole
matter was thoroughly gone into and the wording of the amendment
was accepted by the All-India Cantonments Association, I hope the
Iiouse will agree to accept our amendment and will understand ine
when I say that I regret 1 cannot aceept the amendment of Mr. Mohan Lal
Saksena.

Mr. President (The Honourable 8ir Abdur Rahim) : The question
154 .ot

" “¢ That in ‘elause 46 of the Bill, for th¢ proposcd sub-section (£) the following

b ruhstituted : .

* (4{) The Board may Tefuse to sanction the erection or re-crection of any.

building—

(a) when the land on which it is proposed to erect or re-erect the building
is held on a lease from QGovernment, if the erectlon or re-erection

constitutes & breach of the terms of the lease, or

(%) when the land on which it is proposed to efect or re-erect the building
is mot held on a lease from Governmont, if the right to build on such
land ia in diuPute between the person applying for sanction and the
Government .7’ o

The motion was adopted.

Mr. President (The Honourable Sir Abdur Rahim) : The other
amendments, therefore, fall to the ground.

The question is :
** That clause 48, as amended, stand part of the Bill.’’

The motion was adopted.
- Clause 46, as amended, was added to the Bill,
Clause 47 was added to the Bill.

Mr. President (The Honourable Sir Abdur Rahim) : The question
15 :
‘* That clause 48 stand part of the Bill.’’

Mr. Moban Lal Saksena : Sir, I move :
“¢ That in clanse 48 of the Bill, the proviso to the proposed section 1B3A be
omitted.’’

The proviso runs thus : )

‘* 183A. A Board, when sanctioning the erection or re-erection of a building as
herginbetore provided, shall specify a reasonable period after the work has commenced
within which the breetion or re-erection is to be completed, and, if the erection or re-
erection is not completed within the period mo fixed, it shall not be continued thereafter
without fresh sanction obtained in the manner hereinbefore provided, unless the Board
on application mado therefor has allowed an extension of that period :

Providod that mot more than two such extensioms shall be allowed by the Board
in any case.’’

The Board, when sanctioning as hereinbefore provided, shall satis.
itself after the work has commenced that the work has been complet
within a specified time, and if it is not completed, it shall not be
continued thereafter without fresh sanction obtained in the manner
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g:x%gbafore pravided, unless the Board haa allowed an extension of the
eried.

Therefore, by the proviso the pewer of the Board is limited to grant
oty twe such extengioma. It is withia the power of the Cantonmend
ldoard whethes to gremt er not te gramt such extensioms. There may
e cases in which even more than two extensions may be necessary. Be
why limit the pewer of the Cantonment Beard ¢ Let us hope that this
power granted to the Board by this clause will not be opposed.

Puaf. N. G. Ranga : Sir, | suppert thic amendment. If we lgg
through this section 48, put in here as an amendment to section

of the Act, we find that it really proposes to use a very arbitrary power
against the house owners and land owners and those who want to build
houses in cantonments, It is rather an extraordipary thing that a
Board should be expected to specify a reasonable period within which
a_particulgr building is to be erected and completed in gll its sections.
Now, Sir, supposing & person, who had started to %\uld a house, suddenly
dies leaving some ehildren and his wife hehind, and these children do
not find sufficient funds in time to complete this building. They are
obliged, fivet of all, te provide for the funeral and ether attendant ocere-
monies, and then to find sufficient funds to shift for themselves, and
then only they can think of continuing the building operations. What
is to happen to these people ¥ They are expeeted, aceording ta this
section, to go to the Board and ask for an extengion. We knpow very
well that there are always partiés in these Boards, and it is quite pos-
sible that these orphans do not beleng to the party which is in power,
and the whole Board may refuse to grant an extension. Then, my
friend, Mr. Tottenham, will say, here is a proviso that two extemsions
can be given, but I would like to know why, if any extension is to be
granted at all, it should be limited to two extensions. I should like to
know why the Cantonment Board should be in such a hurry as to get
these buildings completed and finished and placed at the disposal of
the lease holders or even the owners themselves.

Sir, we have had bitter experience of the economic depression in
the country. If we go to the country, we find that many buildings
which were just started have been left unfinished for want of funds.
Some of the buildings, which have been completed with a single storey,
have been left unfinished, because they could not complete the second
storey for want of funds ; only certain struetures were put up, and the
building could not be completed, mainly due to the paueity of [unds.
Such things are happening today on a large scale, and it is guite pos
sible that residents of cqntonments also must have been affected siwi-
laxly by this ecomomic depression. Are we to be told that for a fault,
net aof their own. they are to be penalined, and they should be made te
walk up and down to the Cantonment Board seeking their permission
for further and further extengion of time ¥ Even 1f we were to agree
lo. allow’ these Cantonment Boards to exercise these arbitrary powers
proposed to be conferred on them, to insist upon asking the house
owngra. to- adk for an extension of the peried, I should like to know. why
mere -than. two extensions sheuld not be allowed by the Board in sny
case.  Is it Because, 8Bir, that the Governmeni are so véry anxious to
basutify: thése dantemmwiats with a nimber of grand, pslatial buildings
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similar to those we find at the Connaught Place in New Delhi, or is it
because the Government want to keep this right to themseltves in order
to foarce the house ownexs to finish their bunilding operations on pain of
ng prevented frem comtinuimg their building operations thereafter,
and ; fonced to sell their buildings or place them on the maxket to
be sold for whatever price they can fetch and then get out of the cgntom-
meal altogether ? Sir, if Government seek our co-operation and our
approval gor this kind of propoesal in order to satisfy themselves with
the beautification of their cantonments, they are sadly mistaken, and
they cannot expect our co-operation in accepting this particular pravi-
sien. i, on the other hand, they want to see that in certain parts of a
cantonment certain buildings ought not to he erected in order to prevent
any sort of mischief or any nuisance, and, in building these houses, the
hawge holders should try to finish their building operations within 8
repsonghle period of time, they will be giving so much discretionary
ex to the Cantonment Boards which we capnot really approve aof.
ftvi: quite possible that ordinary house holders may find it almost unpos-
sible to go gnd please the demi-gods in chu;e of these (‘antonment
Boards in order to get these extengions, and it i8 an ordinary every day
experience of our people when they go to get the approval of these Can-
tonment Boards—that they have to adopt so many means in order to
propitiate these demi-gods. Therefore, it is not right that Government
should eome forward with this parsicular provisgiem that the Cantemment
Board should be previded with this right of refusing permission to heuse
heldcrs to continue their building operations even after they have sunk
large amounts of their capital, may be the most important portion of
their total capital, in purchasing land, in erecting a portion of the house
or in carrying on building opergtions to some extent and then finding
themselves unable to continue unless they are given sufficient time to
complete their building operations. Therefore, I support the amen-
ment moved by my Honourable friend, Mr. Saksena, and I hope that
Government also will see their way to agree to the deletion of this very
exceptionable and objectionable provision which provides that not
more than two such extensions shall be allowed by the Board in any
casc.

Mr. M. 8 Aney : I am unable to upderstand the rationale of this
proviso. Tn fact, the object of this law seems to be to discourage the
erection of buildings by persons who are residing in the cantonments.
Firet of all, a number of difficulties are put in for getting permission for
erecting the building. Then under section 183 cven when permission is
given, one year's period has been fixed within which the person to whom
the permission is given must begin his work. 1f he does not commence
his work within this period, then the sanction lapses. After le has com-
menced work within the period then comes in this clause 183-A. This is
a new invention made by the Select Committee which has hy agreement
praduced this admirable provision.. (Laughter.) Tnstead of widening
the powers of people to have their buildings erected within the area, new
restrigtions are imposed here in this Bill. As a matter of fact, if the
permission has been granted and the building has been commenced within
the time preacribed, there should be no difficulty whatsoever to allow that
way, te complete the building within, such time as may be necessary for him
ta do that, - This clause 183-A introduces one more restriction, wiz., that
not more than two extensions can be given. If the two periods given by
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way of extension for the purpose of ﬁnlshmg the work are ‘over, wd the
building is not completed, then he has to leave that uneompleted
permanently, his capital will yield no return and nothing will be done.
He will be the sufferer and this law will not enable the Board to use its
diseretion in giving him any extension ‘to finish the work. Suppose 1 man
has commenced work, he has done considerable work, two petriods of
extension have been given and within those two periods he has completed
three-fourths of the work and only one-fourth remains unfinished. This
proviso does not leave any discretion to the cantonment board to give any
more extended period to that man to ecomplete the work. The capital
invested will have no return and the work will remain uncompleted, and
the man will be put to n gredt loss. T ami surc that the Select Comm':ttae
did not foresce the consequences of introducing a provLSu like that! My
TTonourable friend, the Army Secretary, will see that there is more mischief
mfnthm proviso than he probably contemplated whep it was for the first

e put in there in the Select Committee. For this regson I hope he will
he agreeable to accept the amendment which has been proposed by my
Honourable friend, Mr. Saksena, -

Mr. G. R. ) 2 Tottonlum Sir, this was not an invention of the Seleet
Committee ; in faect, if my memory serves me aright, it was a proposal
that was ongmally made some eighteen months or two years ago by the
All-India Cantonments’ Association themselves......

Prof. N, G. Ranga : God save us from our friends !

Mr. G. R. F. Tottenham : .. the object being, quite rightly, to
prevent buildings from being started in a cantonment and then left in an
unfinished and unsightly condition for a large number of years.. I know
from my own experience in one ecantonment of a bmldmg whlch was
started in 1921. The walls rose to about that height (about four feet)
and it was left in that condition till 1932 and it was a very unsightly
object during that time. This clause was introduced merely to give the
rAntonment anthnrlhes some power to set a time limit to that kind of
thing. And it is not an arbitrary invention of our own ; it is actually
hased on the provisions of the Madras District Municipalities Act. That
is the presidency from which my Honourable friend, Prof. Ranga, himself
comes, and the only difference in the provision in the Madras Districts
Municipa!ities Act is that it gives mo opportunity for an extension of
any kind. Under the Madras Act they are given a definite time within
which to finish building, and if thev do not finish. there is no question
of any extension of time, but they have to apply for fresh sanction.
Here we are slightly more generous than that ; we set a time limit, after
the building has been started and not before, for completion, and then
if it has not been completed within that time the board may give an
extension and may give another extension. Well. T think that is a
perfactly reasonable proposition. All it means is. that after that the
man has got to get a fresh sanction by making a new application
under the substantive clause. ' T am, therefore, unable to accept the a.mend:
ment. ' ' . s :
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. Mr. President (The Honourable Sir Abdur Rahim) : . The question
18 :
t;dT’h"t in clause 48 of the Bill, the proviso to the proposed section IBSA be

The motion was negatived.

Clause 48 was added to the Bill.

Clauses 49 to 66 (both inclusive) were added to the Bill,
. Mr, President (The Honourable Sir Abdur Rahim) : The question

‘¢ That clause 67 stand part of the Bill.’’

Mr, Mohan Lal Baksena : Sir, I rise to oppose this clause. This
clause reads as follows :
“* After mection 285 of the said Aect, the following seotion shall be inserted,
namely :
¢ 285A. The Local Government shall be under the superintendence, direction and

control of the Governor Genmeral in Counecil in all matters referred to
in this Aet’.”

This is almost the last but two clauses of the Bill. As it is said,
the sting lies in the tail. I think this is the most objectionable section
from our point of view. By this clause the control and direction of the
cantonment boards is sought to be placed directly under the Defence
Department. Even now under the existing Act the Local Governments
exercige certain powers of superintendence and control over cantonment
boards. I do not see any reason why there should be any specific addi-
tion of a new section in the amended Bill by which it should be made
clear that henceforward these powers shall be exercised by the Local
Government under the superintendence, direction and control of the
Governor (eneral in Council in all matters referred to in this Aet. Why
does the Government of India grow suspicious of the Liocal Governments ?
Why should they think that the Local Governments in future will not
exercise their powers properly and why should they make specific men-
tion of this in the Act that they will exercise these powers under the
superintendence, direction and control of the Governor General in
Council, which means the Defence Department of the Government of
India ? T hope, Sir, Honourable Members of this House will oppose this
clause and will not allow it to become a part of the law.

Mr. 8, SBatyamurti (Madras City : Non-Muhammadan Urban) : On
apoint of order. I invite your attention to the sections of the Govern-
ment of Tndia Aet, 1935. 8o far as the existing Act is concerned, it will
expire on the 1st April, 1987. You will notice that these sections propose
to eonfer on - the Governor General in' Council the power of superin-
tendenece, direction and control. They are taken almost verbatim from
the wording of seetion 45 of the Act of 1919. The section of the Govern-
ment of India Aet of 1985 to which I invite your attention is section 8.
I want to draw your attention to the first proviso :

*¢The said authority does mot, save as expressly provided in this Aect, extend in

any province to matters with respeet to which the Provineial Iaglsluure has™ power
to make laws.’’ ’
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